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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

with OANos. « - o

321/08, 402/08, 203/08, 243/08, 263/08, 280/08, 314/08, 345/08,

352/08, 357/08, 368/08, 372/08, 381/08, 399/08, 404/08, 405/08,

406/08, 407/08, 408/08, 410/08, 412/08, 421/08, 422/08, 436/08,
" 437/08, 463/0B, 524/08, 525/08, 560/08, 1 18/08, 573/08, -

~_541/08, 583/08 618/05, 465/06 and SO8/08 -

sonday, this the 15th day of ‘December, 2008, .
CORAM: |

HON'BLE DR.K B S RAJAR, JUDICIAL MEMBER
HON'BLE MS. K NOORIEHAN, ACHINISTRATIVE MEMBER

1. 0.A. NO. 312/2008

1. M. Raveendran, 5/0. Sl M. Kuttan, L,

Working as Gramin Dak Sevak Mait Man, -

Sub Record Office, RMS, 'CT Division,

Tirur 676 101, Residing at Moothadath House, - -
PO Maenadathur, (Via) Thanaloor, -
Malappuram - 676 307. REUC A T

A. M. Habeebulish, Sfo. late M.A. Rahiman,. -

. Warking as Gramin Dak Séevak Mail Man,
Sub Record Office, RMS, *CT Diviston,. .
pajakicad, residing at Parisha Manzhil, . .
278, Pumb Engine Road, Olavakkot.. ‘

=

3. M. Manikandan, Sjo. lata P. Sivasankaran Mair,
Working as Gramin Dak Sevak Mail Man,
 Sub Record Office, RMS, 'CT Division,
palakiad, Residing at Moarkath House,
Pre-Cot New Colony, Chedayankalai, .~
Kanjukode West - 678 623. :

4 A Zakheer Hussain, Sfo. Ista M.A Rshim,

Working as Gramin Dak Sevak Mail Man,
 gub Record Office, RMS, 'CY* Bivision, ) .
pPalakiad, Residing at 3/78, Mullath House, -+

Kunnumpuram, Kalpath y, Palakiad.

s C.K Rajith Babu, Sfo. late K. Balakrishnan, . -

Warking as Gramin Dak Savak Mail Man, -
Sub Record Office, RMS, Ko i _'Division',»

Kannur, Residing ot Balalrichnan’, PO Kuzhunna, . .
Kannur 670 G07. ' :

4



16.

i
foend
.

12.

13.

14.

(PO) B.P. Angady, 'hrur, Maiappuram 576 192

Working as Gramin DakeSeva‘«, Aall .v‘an #

‘Working as Gramin Dak Sevak Mail Man, ;.. . .0, "

Working as Gramm Dak Sevak,MazE Man .
Sub Record Office, RMS, *CTDivision; ;. ... ,;'
Tirur, Residing at Ve!arkandtparambxl House,

’u I3 ‘..\\i;‘

K. Haﬁdasan Slo lahe Baskaran PSair

Sub Recard Office, RMS, *CT" Division, -+ ¥+ »h 80 ed
Tirur, Residing at Kundulii House, Avankaiam PO i
Thavanoor,. Ma%appuram~ 679 594,

K. Chendran, Sfo. late Khast,
Working as Gramia Dak Sevai Mail Man, o
Sub Record Office, RMS, *CT" Division, ..

 Shornur, Residing at Nambamthodi, 1 TR

Muthaliyar Street, Shomur. : LR e
V.K. Lakshmanan Sjo. lata K. Kathe!aﬁ,

Sub Record Office, RMS, 'CT Division, ="
Olavakkot, Palakicad-2, Residing at Varkkad chse, e e e
Muttilailangara PO, Palakkad - 678 594 B I

N s

P. S:vasankaran, Sio. . labau Pazhamappan,;-;(_;; TR ‘
Working as Gramin Dak Sevak Mail Man,. « - . 0.
Sub Record Office, RMS, *CT* Division, Lo, T

Palakkad, Residing at UDC II Quarters,
Near Police Station, Malampuzha.

X. Premarajan, Sjo. SH. K.K. Kumaran, .. . . ¢
Working as Gramin Dak Sevak Mai_!‘Man, R

Sub Record Office, RMS, 'CT Division, . . .|, |
Vadakara, Residing at ‘T‘tana!’ Poﬁthur PO .
Vadakara -673 104. o e
C.P. Asakan, Sfo. late C.P. Kannan, ‘

Working as Gramin Dak Sevak Mail Man, -+ .. ... o

Sub Record Office, RMS, 'CT Division, .. ., <~~~
Vadalkara, Residing at ‘Swathmuayam e
PG Keezhal, Vadakara. : -

K. Vasudevan, Sfo. Smt. K. Narayamamma, R
Working as Gramin Dak Sevak Mail. Mavz e
Sub Record Office, RMS, 'CT" Division, PP
Sharnur, rasiding at Kadambath house
Kavalappara, Shomur. S '

R Rajashekharan, Sfo. Sri..R.-Raman. Muthah, e ',;;” L

Working as Gramin Dak Sevak Mail Man, .. . - s
Sub Record Ofﬂce‘ RMS 'CT DWFS‘OH, Tiv ;:‘,_t‘:i‘“;‘ .'~vvr,- ':  _=,,.,
Sharnur, Rasiding et Mampattukundy, 7

PO Shomur, Pin 579 121.

3



15.

16.

17

(By

w

- Kas:-*rag,ocie, Residing at Thuiuvan ‘v’eedu

e .

3

C.P. Abdul Majeed, S/o. Sri. C.P. Moidu,
Working as Gramin Dak Sevak Mail Man,

. Sub Record Office, RMS, 'CT' Division, "0 " o ST :

Tirur, Residing at Cheriyeripeediakical House, . -~ . .75 f
PC “ﬂneeﬁmmmun Tirur -5, i - co S

M. Balachandran Nambilar, S/o. late K: *Kunhxkannan Naz.,

Workmg as Gramin Dak Sevak Maij | '\aan o . ,

Sub Record Office, RMS, *CT Divislon,” . .0 . =~ ' ,
Kasaragode, Residing at P&T Home; e R S
Pulikunnu, Kasaragnde - 671 121, R

* Narayanan T.V. , Sjo. late N. Padmanathan, ~ ' SR

Working as Gramm Dak Sevak Mail fv‘ian,
Sub Record Office, RMS, *CT' Division,

Cheruvichery, Mathamangalam ?‘Jf-c,u‘, ,
Kannur 670 3C6. .

T.K. Belasubrainznyan, Sic tha iate Choyikutty 7.K., _ , ‘ !
aged 456 years, Working as Gramin Dak Sé-,vak Mau Man S :
Head Record Office, RMS, 'CT' Division, T

Kazhikode, Residing at Ponnamparambatfa House; = eng

PO Karaparamba, Pin 673 010 : ' e
V. Mohanaas Sjo. late V, Chandramenon,

Working as Gramm Dak Sevak tall Man, -
Head Record Office, RMS, 'CT* Divisian, = = e -
Kozhikode, Residing at Gokxatt:iparamoa " S
Katchenkunnu, Pakh.nnu PO, Kﬂhskﬂdﬂ 573 0 BT T

T.K. Venugopalan 5/’0 jate T.K. Gopaiaia'esnnan LTI
Working as Gramin Dak Sevak Mail’ Man, TR SR
Haad Record Office, RMS, 'CT Dm_‘ion
Kozhikode, Residing at Poonadathbaramba SR N
Near Rarichan Road, PO Eraniipalam, N
Kozhlkode - 673 D06, : B App:fcants B
Sii.0.V.Radhakrishnan,  Senior Ad\mca‘e T ‘Aci\rocaﬁ% '

Smt.K.Radhamani Ammas, Sn}-‘muony Nu}@.«(am ‘Srf.’f‘( Vioy _ and ‘
Sri.K.Ramachandran) S

T

. AR . S E A Y et
B . LTl e , sé T
VS - LRI e
. .

Superintandent,

RMS, ‘CT* Division, Kozhi kode o oo Ee

Postmaster General, = - A REEREEN
Northem Region, Kozhikode. s B

Chief Postmaster General,
Kerala Circle, Th:ruvananthapuram

Director General of Posts, o T
Dak Bhavan, New Deihi. S .



5. Union of India
* Reépresented by its Secretar

Minlstry of Communications o Y

New Dethi. - o

i L ‘ :"‘__jﬁt
oo Respondents:

(By Advocate Smt.K.Gifija, ACGST)

2. O.A No 221/2008

G. Savithn, | _
Casual Labourer { Temporary Status j. ‘ :
RMS TV Diviston, : o I o B
- Thiruvananthapuram - 36. S P E P

(By Advocate Mr. Sasidharan. Chefféé&ézh&nt&igﬁ%} S

vs. R
1.  Theé Senior Superintendent, '4 g
. RMS TV Division,
Thiruvananthapuram - 36. .
2. The Director of Postal Accaunts, o
Kerala Circle, Thiruvananthapuiam -1,
3. Union of India, represented by
" Chigf Post Master General, S o e
Kerala Circie, Trivandrum-33.. ... | “Respondents.

 {By Advocate Mr. TPM Torahim Khan, SCGSC)

3. O.A. No. 402/2008

1. KK Umesan, Sfo. Krishankutty,
Waorking as Gramin Dak Sevak Branch -

- Postrmaster, Pouthenpuzha, P.&., Residing ét o ,
.- Sumesh Bhavan, Muldcada P.G., Kottayam Dist.

2. A.H. Viswanathan, Sfo. Narayanan, S
Working &s Gramin Dak Sevak Mail Deliverer, -
Mukkada, Residing at Appuikunnel House,

. Karinilam P.0., Mundakkayam : 5806 513

3. K. Sreeramachandran, Sfo. Krishnan Nair, =
- Working as GDS Mail packer, Changanassary
* College P.0., Residing at Kunnampily wouse,” . -
Yazhappally West P.Q., Changanassery. . AR
4. ° V.R. Mohandas, Sfo. Raman Nair, - - -
working as GDS Mail Deliverer, 'Chi&kada@;!’,@iﬁ?-*

Residing at Vathalloor House, Kavumbhagam)
Thekkekavala P.O. ¢ 686 519 '

&



“~!

(By Advocate Mr. P.C. Sebastian) « ... ©

3

P.M. Abdul Majeed, Sfo. Nairar Mohammas, W@rké:}g"\“

as GDS Mail Deliverer/Mail Carrier, Palampta,
Residing at Painpparambs% House, Koova;}pa!y P

Kaﬁ;happaliy : T P

V.K. Devadas, Sio. Karunakaran Nair, %‘oﬂ(mg as .
GDS Mail Deliverer, Theerthapadapurar P.O.,

Residivg at Vahp%acm§ House, uhamarnpathai ) O, o

\!azzhoe: 686 517

0.M. Evo, S;’o Mathaw, Working asGDS' Ma:i Dﬁ:tverer L ol

Ketikkatinor Centre P.O., Residi g at Ciss:xara House,
Kariikkatoor, e 5 ;»-:_-.-.

.-

Deliverar, Alapia ¢.0., Residing at vargniavil Hous

apz‘aPO Kankkat*ear 824 544, - - v

N RIS S

V. T Sosamma, Bfo. T‘mmas i”*wr:(o W{}msng as.

GDS Branch Postrnaster, ¥anjirapaca P.G., R&szumg,ax'w

Vandanathu Vayaili Hause, an}sranara z- G
Dexfagm 686 355. T IR

4 i:. P ST e 4v"
R NS e

The Superintendent.of Post Offices, ., i |

1.
" Changanassery Division, Changafassery., i 5 Lot un b

-Pin ., 636, 181 e ey T

2. The Postmaster General, B .

Central Qegum Kochi oﬂx. ¢18 Yo
3. ‘{he Birector General of Posts, ._ z[ Yt g

Dak Bhavan, New Delhi S T

: CoL '-,-,;?.,sft STy 4
4, The Union of india, Represented by-Hs. . ..o ”

Secretary to Govt of India, Ministwyolf | , R

Coammunications, Beparimem of Fostsy v mae e

New Dethi _ . ke Respeadenrs
{By Advocate Mr. A.D. Raveendra ‘Prasad;,.';gsG$§:}_."“ o

. P . . “.'-." ‘-""—‘ M R { "-

4. O.A No. 20372008 -
i. T.A Sherly, Dic iahe T.X Auausane :

- GDS MD, Varappuzha Landing, L e -
Varappuzha SO, Aluva Division, ' 7 0t o et
residing at maipparambzz House, muﬁdamuﬂkadavu -
Varanpuzha £0, Pm -583517. ‘ . AR

R e
2. M.A. Bawvu, S/o. Sri. Aimi,’ R

GDS MD, "ee"“w“ ie, Alangad © .

Aluva Division, Residing at Meliv v*"a% House, N

Alangad PO, Kotapuram-583 B1i.

Y.V, Philipposa, S/o. Varghase, Wer.('ng as GbS Mai?’f’"_'”

S A:}p cgn;«‘s.-

.
~le

- a e e

U U U )

o g e
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3. AV, Prakash, S,‘o late A. Velawﬂhan
GDS MD, Asamannous 50, R
Aluva Division, Residing at Ar@@kaf}aﬁ House, R
Punnayam, Asamam:wr PO Pm »83 549,

4. K.K. Valsala, Dfo. S+l Katan,

© GDS MP, Alangad SO, Aluva Division,
Ragiding at Karekunnal House,
Alangad PQ, Kottappureméa3iil

5. ° C.R. Ramachandran, S/, lLate 7.G. f‘«‘anakws"maﬂ L'%éasr
GDS MD, North Kithivathode, :

Puthen valiidkara SO, Aluva Division,
~ Residing at Chumkkmm huu:.c.

?haZeeMaad e:*.g..xmams £, Fine aSBS/E’

6. K.M. Mohanan, Sjo. T?*e late Manivan, .
GDS MD, Xonoorppilly, Kounasimavy 30, Aluva &w&‘om
Residing at Kaithathars, Valieth, Thi? aapmv BO :
Marmam {viaj; Pin asssm

7. K.5. Rajappan, Sjo. late K.C. 5%&.&#&:&
- GDS MD, Gothuruth,
Moothaikunnam SO, Aluva Division,
Residing &l i:oomuiiam;&rambu, SR
_ Thakkumpuram, Chendamangalam. : Applicants

{By  5ri.0.V.Radhakrishnan,  Senior = Advocate  with Advora
St K. .Radhamant  Amraa, SrhAntony o Mukkalh, ﬁ'x“i.’&‘}(ﬁ.f\h_]psf _

&1 Ramarhandran)
VS

i. Sanior Superintandent of Pcsst ’}fﬁces
Aluva Dwisxon, Aluva o

2.  Postmaster Genaral,
' Cemm! Region, Kochio

3. Ch!et Postmaster Generax
- Kerela C;m*e, Thiruvananthapura
4.  Director Generai of Posts,
Dak Bhavan, New Delhi,

5. Union of India represented by its Secrstary,
Ministry of Communications I

Neve Deih: - , oo Respondents

{B¥ Admratfe Sri. T P.M.Thrahim Khan, SCGC-C; |

5.C. A Io. 243/‘2008

Padmakumai. F.S.,

GDS BPM, :

farandode P.C., : o -
Aryanad, ’ Apohicant,

and




{By Advocate Vishnu S, Chémpazhaéihi'ﬁ;}‘ (
3. ‘The Supenntendent of Post Om.es, XU

“hxruvana'tmapuram South . vaxszon,
‘hzmvananthanuram 14, .

2. - Union: af Ind ia, reprasantad hy the
- .Chief.Pbst Master General;’
Ofo the CP.H.G.,. Ke:a?a Cm“te o
Trivandrura ~ 695 833 R

(By Advocaba Mr. TPM Thrahim Khan, SLGS\_)

6. O.A No 263/ 2008

i. K. Rajan,
GDS MD, |
Spaad Pogt Centve, .
Thiruvanantiapurain GPO.

2, P. Omanakuttan,

GDS MD, T

Ayroor,. Varkala.
.3, v Médb}usmdanaﬁ Pillai,
GDS:MD, Vatiappara P.O., . -
Thiruvananthapuiam - 28.
4. . G. Pradeep i(um;ér, a f

- GDS BPM, Ayroor,.
Varikaia.
5. P Asokan,
GES MP, Ax,;oor,

Varkala ’ T e

P N

{By Advocate Vishnu S. .Cherﬁg}azhéﬁt&éyi‘s)_ B

'\?5.

v ',“r-' R4

1.  The Semior Superintendant of Past Offices,
Thivuvananthapuram North:-Division,

Thsruvananthapnram i. . o

2. Umon of India, nepr&censs_m By ::he .
- Chief Post Master Generzl,
- Qfo tha C.P.M.G., Kerala Civla,
Thzru\fananthn;aram - 8583 633

{ﬂv Advocate S. Abhilash, ACuSL} SR TEN
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7.  O.A. No. 280/2008

K. Rajendran, Sfo. lata M. Kesavan, o

GDS MC, Koovappady, :
Presentiy wotking as Group I (Otﬁct&ﬁm) .
Par: rmbavoor HO, residing at Vellyanatiu duu::e,
Pazhaldappiliy P.O, N!uvattupuzha ‘

{By Sr.OV. Radhakﬁshﬁan, Sentor Advacate !

Sri.K.Ramachandran)
VS

1. Senior Suaermmﬁent af Post G*f v'es,
Aluva Dw&ssm, Aluva-

2. Fostmastes Ganerai,
- Central Region, XKochi.

L

Chiaf Postmaster General,
Kerala Circle, Thiruvananthapurain,

4. Diractor General of .Pasts,
Dak Bhavan, New Delhi.

5. Union of India
raprasented hy its Secretary,
Minictry of Commumcabons, Hewve De.ih:

{Bv Advocata Sri.A.D.Raveendra Prasad, ACGEC)

8. O.A NO. 314/2008

1. K. AAn?achaﬂ glo. 5n. K.V, Antmy,
Working as Gramin Dak Sevak dail Man,
Haad Record Office, RMS "EK’, Dmsmn,
Ernalaiam, Kochi-16, L
~ Residing at Kodavasserry Haueg
-+ Haritha Nagar Iind, :
Kocm Un)vers’ty PO, Kochr 82 g22.

154

Warkmg as Gramin Dak Sevek Mail Man,
Head Racord Office, RMS "EIC, Division,

p.S. Shahid, Sfo. iate 5. Shahid Hussain, o

Appifcant

. Respondents

Ernakulam, Kochi-16, ReSad,zu &t Véﬁamai;s‘@ﬁcuse; o

Koovappadam, Kochi -682 0CZ.

K.¥. Shaji, Sjo. late Kochappan,
Working 2s Gramin Dak Sevak Mail z«fi«ae‘,
Hazd Record Office, RMS "EXK’, Division,

b

Frnakulam, Kochi-18, Rﬁ)té“sg at rolothar dt}h%é,

tayarambaiam PO, xo?,mmosz 508.

-w:th . Advocatyas

SmtK.Radhawant  Amma, Sridntony  Makkath, . SiK \f Joy |

gztd




18.

(By Jvocs
‘Smt.K.Radhamani Amma, ' Sri.Antony  Mulkkath,
Sri.K.Ramachandran] _ AR

1.

w

9 .

 V.A Anandakumar, Sfo. late Achuthan Nair v b

Warking as Gramin Dak Sevak Mail Man,

' - Head Record Office, RMS 'EK’, Division, '
Ernalulam, Kachi-186, Res:dmg at§ 4adaﬁ;ipa:,a_mp‘i§;ﬁou'se,ﬂ.

Eroor ?Q Thﬁppunmwra R

M. Sneekumar S/o iabeD Muraieednar*n riair,
- Working as Gramin Dak Sevak Mail Man,

Heaad Record Office, RMS 'EX’, Division,

- Emaku!am, Kochi-16, Residing at Kanjili House, |
“Near NSS Karayagam, ﬂavatimde O,

Aﬁga mati.

N. Ra‘dhakﬂshnan, Sfo. lave E.S Havayanan,
Working as Gramin Dak Sevak Mail Man,

" Head Record O}fu.«., RES ER, Divigion,

Ernalailam, Kochi-14, Regiding at "Athiva’ riwas

_ Thsmvankuiam, Ernakulam District.

V.M. Ramanl,. Sfo. §ri. V. Madhavan PHiai,
Working as Gramin Dak Sevak pail dan,
Head Record Office, RMS "EK’, Division,
Emaialam, Kachi-16, Resadmg at
Valamthodath House, Maradu PG.

B.K. Usha, Dfo. laba Krishnan Nair,
Working as Gramin Dak Sevak Mail Man,
Head Record Offica, RMS 'EX', Division,

Ernzkulam, Kochi-16,. Res»dmg at Kurlyedath House, -

Th:mvankuiam PrO.

£.Y. Chandran, S{o Sri. E.- {?nmscrishnan
Yorking as Gramin Dak Sevak Mail Man,
Haad Record Office, RMS 'EK', Diviston,

Emzkulam, Kochi-16, Residing at Radha Nives, ..

Narikkal Parambu, Kadavanthara Roaa
Kalour PO, Koch:-l?

'Z‘,.V .

' N.K. Nandakumar, Sfo. 5ri. £. Krishna pillat.

Vorking as Gramin Dak Sevak Mail Man,
Head Record Office, RMS 'Ek‘ Division,

Kadavanthara PO, Pin 682 826

Ernakulam, Kochi-16, ReStdwg at Parapp;!hi chse AL

o

o Aﬁﬁﬁcanis” .

Sri.G.V.Radhakr{shnan,. . Sepior - Advocaba . with Advocates

Supennbendem :
RMS ‘EX’ Dlvision, Emaku!am

Postimaster Genera., K
Central Region, Kochi.

Chiaf Postmesher Ganaval,
Keraia Circle, Thivuvanantheiym.

ISHLKV.IoY and



ib

4. Diractor General of Posts, .« . oot Sl i
Dak Bhavan, New Delhi, . R B R ,

5. Union of India -~ r*epre;enaeé_nby sts Sec"etary'

Ministry of Communications . ‘
New Dethi. " R o

(By Advocate 5. P.S.Biju, ACGSC) = .

9 O.A. No. 345/2008

i. . Soman,
GDS MP/MC, E
Murukumpuzha Post QOffice,
Trivandrum

2. C. Sahadavan,
GDS BPM,
- Kattatlcoam, Tﬁ""’iwsii{";

3. VK. Gopakumar,
GDS MP, S PR
Kilimanoor, Tivandrum. . ..o ﬁpﬁfiﬁaﬁ&;f x

TR

{8y Advacate Vishnu S. Chempazh&‘&migfﬁ}

Vs,

ot

Tha Senlor Superintendent of Fost Offices,
Thiruvananthapuram North Divi jsion :
Thiruvananthapuram - 1.

2. - Union of india, representad by Jsu
Chief Post Master Genetal,
Ofo the C.P.M.G., Keraia Circla,” _ -
Thiruvananthapuram - 635 033, .. Respondents

(By Advocate Mr. TPM Ibrahim Khan, SCG5C)

10. O.ANe: 352/2008 . . .

D, Mohan Das, Sfo. P. David,
Grarnin Dak Sevaks, Mail Man,
HRG, RMS 1Y Dwz SO, Tﬁ=ﬂ$¥af‘3ﬁ'ﬁlapdf3m

ot

{2

C. Murugan, Sfo. §. Choodaman,

Gramin Dak Sevaks, Mall Mat,

HRG, RME TV Divsion, "?z,m»anaﬂ*«*mw”am—i
24/7231, Mettukada, Thycaet P.O., Tiivandrum,

(X33

Alaxander, Sfo. uec"ae
Gramin Dak Sevaks, Mall Man, :
SRO, Kayambulam, Mammatl Heram Pa"tz.,
Kattachirs, Pallickal P.G., Kavemikulam. : o
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4., Gopala Knshnan V., Slo. N. Venkatmhaiam, o
Gratain Dak Sevaks Mail Man,
HRO, RMS TV' Division, ?hsmvananthapumm 1
TC- 23/183&3 Vaxhavila Veedu, vaiiyasa!a
'%‘nvandmm-aé

5. H. Asok Kumar, Sfa Hartdasan "‘3833,
Gramin Dak Seveks, ‘Mail Man, HRC,
RMS TV Division, Thimvaﬁanﬁﬂaparam-l
TC. 48/193, {PRA.32), A*w:rwua Veedy,
&mbaiatham poonthara R.O., Tﬁv&ﬁdmm ‘

5. A &ema davi, 3fo. Ramaigishaa # «a.
Gramin Dalk Sevaks Mail Man, ﬂR\r,
RMS TV Division, ‘f‘%"k"wfxﬂaft&w ;gmf’nﬁﬁ . v
Saraya Nives, Veivasala, Thais P.O., Trivands um.

7. K.P S;va-i-‘rasad,v Slo. K,P.,?ar’a?s}eswarm Nair,
Gramin Dak Sevaks, Mail Man, SRG, ¥ollavem, " ‘
Kamabﬁama’da{hi}_ Hanjiram PO, ef.ot”"*’_fam.

8. A Saim Kumar 5}0 Amiu!%a
- Qramin Dak Sevaks, Mail Man,
HRG, RMS TV’ Division, Tﬁimvanaamawram«l '

Manu Bhavan, Valiyavila \faedu, GR &:«azj
Oaratmkaia, Neyyaltinkara. - .
9. A, Anil Kumar, Sfo, K., A,;;mkum:za iw:r
Gramin Dak. Savaks, Mail Man, HEQ,
RM3 TV’ Division, 'misuvapaﬁtbwmmm A,
“A. R House, Palottu Vila, Ma:aymmé P e'?
Tnvanumm : o

i8. K. Srea Kantan, S}u M Krrs”man e
Granin Dak S&vak: Mad Men, HRO, , o
RMS TV Division, Thiruvanaath spuram-1, 0 T
Krishna Bhavan, Vadavila, ,m.amém PO, o
Trivandrum. :

i1, R K Anit Kumar, S}a Kdtmﬁ ?ﬁ%as

Gramin Dak Sevaks,
Mait Man, HRG, RMS TV’ Di\"SsGﬂ

Thiruvananthepuram-1, Siva Vifgsarry, R
Venmannar, E?hu%eone , e Applicants.

{By Advocaba Mr. _M.R. Hanra})
4. The Senijor Super%nnendéét of

Railway Mail Service, "TV’ Division,
Trivandrum.

3. The Chief Post Master Gerera% Kera;a un,%e
ivandrum-33. o A

3 Urion cr Ind%a rapresanted by the Se::*'etas-’f b

 Government of India, Minlsiry ef mmmumx‘aﬁo& e
New Dathi. ' . o000 Respondents.

{Mr. TPM Ibmhim Khaw, SQGSCB

T e e et




11, O.A._357/2008

1. Veaayudﬁan M., 5fs. b%’;m‘élafi EAEE AT AL C
GDS MD, ?uduppaik Malapgu:?m S R

2. Le Davavani, DI 1 mmamn e T -
GDS SV, Tirur HPO, dmr Rast umg Bl “‘i’qfswawa S e
'ﬂmr 1 R A

3. N.K. Sivadasan, Sjo. i.aca%{ Magzé"a'fafé pai o v
GDS MD, Valivakunny 80 Valanch heery, Rosiding:
at “Rarmatthody 4 -us:._", P s, Vaiwskmﬁa,

Via. Valanchery : 676 552
4.  Sukumara frasad, 5fo. Late K. Canial, -

GDS MD, Codacal, Residing at Kataridai Houses

Baaranchira, P.O. COG&L8§ '?'rspm agods, Tirur 676108
5. -PVAmvmda&:shan S/o. iate i, Vaiay fuiih?ﬁ ?éa"f,.:,“'fj“ R

GDS MD 11, Mudur, Residing ot ?ezmdzir vémg‘pé* ,:_-:,; 38

\,

P G i(a%ady, Ma%&pauram ,,6?’3 58; '_ e

DTN
Pt

S*m A.Fankaiakshi, Djo. A. *\uﬁvhkf'bi'ﬁ&ﬁ Na.r, .

GDS BPM, Karippol, v!dzap{;u:am Qew;;:, Residing at-

“Ambalava; ¥y Housa”, Pmt Punnataa%a Vta Vaianc*xer'f
sa,apwam. :

O

7. TR Sadana’tdan 5/0. Late Gopalan Nair,
GDS MD, Tolavannur EDSO, Malappuram msmcz
Residing at “Thoonchath Parambil”, Ta‘amnnur P e R et
-NMatancheri, Malappuram : 6;6 55:

PN

Y
S

o

NV Krishnan, Sfo. B.V. fen g&’;
- GDS KD, .swammangaiam, Tavaniur, masr’ing at
“Navadivalappi House, P.C. At:%w L “Tewa*m,, :

aviaiappuram District '
Q. C.K.Krishnankutty, Sfe tate Madi, . -
GDS MD; Klari PO, Malappuram District, Res;dms} at
“Chenganakkatti House”, P.O. #iari, Via. Edafiiicade,
Maiappuramn District | . Appiicants,

1

{By Advdcate Mr. Shafik M.A.)

1. Union u? I“?éia, rapresenten ay

- .
N - 1

The Chief Postimaster General, | R

Karala Ci"d\a Tri'fandtvm

The Supermsaﬁdent ot ?»:& Otfa-es :
Twur Division, Twwr, - . . . ] RNURR Respond

oS

{8y Advocate f"?r*s Mini B 'Mena-;;} .

P N
Rnls .

)/
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12. C.A. 368/2008

1. A.Mohanasundaran, S/o. Sanikaran Hair,
GDS BFM, Thelakkad, Patiikkad, Malzppuram
District; Rasiding at Azhakath Housa ‘?heiakkaﬁ FG
Via. Pattikad, Maiuppuram 879 325 '

2. Mathew Varahese, Sfo. Varghase, |
GDS MD, Kalkundu PO, Manjert Division, v&aiapmram
District, Residing at ™ Kanangampathiyil Housa”, ~ -
Ka!kundu P.GC., Malappuram D:stnct

3. M. K. Abdu! Asees S#o. f(unnah
GDS MD, Palemad 30, Edakkara, Manjeri Division,
Malappuram, Residing at "Munden pilaidail”, ,
Palernad B.0., Edakkzra, Malappuram @ 679 331

4. Smt. P.Vanajakumari, Wo. K.S. Karunakaran Hair,
GDS BPM, Modapoika BO, Edakkarz, Raujer! Division,
Malappuram Oistrict, Residing at Ambalaparambf,
Modapoika BO, Edakkara, Malappuram © 873 331

5. Ymmer Pounmaéa Slo. Monammed, -
GDS MD, Cﬁwmwkkamx 8D, Aveakode; f@afz;mz DNiS!Oh, ,
Malappuram Distyict, Rasiding at ‘ana‘w:a'tt* &ause o ‘
P 0. Chemrakkattur, Arsacorde, Matapputam A;zphcants

{By Advacate Mr. Shafik M A) o

, S,

i. Union of India, reprasented by
The Chief Postmastier General,
Kerala Cm:?e Tnvandrum

2. '?he Superm»‘sement of Post Ofﬁcas ; o RERE
Manjer Bmseon, Manjert, !»“aiapz;u‘am e _Res;:mdem‘s‘f

(By Advocate Mr. M.M. Saidu Mohamiaed) . -

13. 0.A. No. 372/2008
i. F. Saji.,
GDS MD,
Poovathaor P.O.,
Pazhakutly, Nedumngad

G. Sajikumar, :
.. GDS MP, Peroorkada P.Q.,
Thiruvananthapuram.

N

K. Anit Kumar,
GDS MP, Kanjirampara,
Thiruvananthapuram .

bt

4. V.S, Ajithkumar,
GDS MP/MC,
Pulluvila P.O., Thsmvananthapuram.



i4

S. B. Mchana Chandran, |
GDS BPM, Vedivachan Kovil, L
Ralaramapuram. : B

P. Salchidharan Nair, -
GDE MD, Han \a"mﬂf‘u B, O.,
S'%e-mu”z Thiruvanan ythapuram. .

th

7 V. Chandra Baby,
GD3 M, ;{unﬂi'za&am,
:ﬁuwafau, ?hmwananmapuram

B & Saﬁkﬁmn_ , . v
GDS MD, Pachalicor, EPP
Thiruvannathapurant. o o . o

8. R. Kumeari Sailaja,

GDS BPM, Kallakads,
Thiruvananthapuram.

10. D, Walson, e DRSS
GDS MD, Kattakode, ’ I .
Thiruvanasnthapurain.

11. E. Vaisaia, '

i.ms BPM, Amachai -
Kattakada, T”z;m»anarthapu*am

12. ¥, {&9adhusaﬁéaﬁan\%‘é?iai, ‘
| GDS MD, Kokkoiteia 2.0.,
Aryans z:i, “Thirgvananthapuram.

i3. M. Gopakumara Halr,
GDS MP, Peoiappuia Juachon P.O.,
Thiruvananthapuranm.

14, T Smﬂnér&a GDS MD, Chaskct*ﬁxonam 2. G S
Amaravita, Thivuvanaathapuram.

15, M. Murulan, _ o
GDS MC, KQ'{k.i}ﬁEif PO, : S R
Arvanad, Thiruvananthapuram.

16. S. Sreekumaran Nair,
GDS MD, Cheoriyakotiz 2.0, ,
Karakonam, Thiruvananthapuram. ’

' 17. B, Scman,
GDS BPYM, a,‘w:iimanuu
roeuumangad, ’{hm,vaﬁanthapuram.

iB. O, Sankaran Kutty, :
GDS MP, Sasthamangalam .0,
Thiruvananthapuram.

18. K. Manikantan Hair. e T e
GDSMD, Yeliyannowy PO,
Vallanad, Thiruvananthapuram.




20. D. Parameswaran Nair,
- GDS MD-I, Pozhiyoor PO,
Thiruvananthapuram.

21. S. Scbhana Kumari,
GOS BPH, Rettavam 2,0,
Tairdvananthapuram.

22, A india Postal Extrs i)epaﬁ:meﬁta’ Employaas dmf}i't
Kerzla Circle, Represented by ils ¢ Circie "&: etary,
. D. Saniaran Kutty, '

GDS MP, Sasthamangaiam P.G., - S
P&T Housa, ""hfmvaﬂarsthapu*am - 1. .. Applicants.

{8y Advorate Visnnu S. Chempazham byl )
- Vs,
i. The Suparintendent of Post Cihcas,

Thiruvananthapuram South Dw:»zus(, :
Thiruvananthapuram - 14. -

2. Union of Indis, represented by the
Chief Post Master Ganeral,
Cjo the C.P.M.G., Kerala Circle, _ Lo
Tairuvananthapuram - 695 033. ... . Respondents.
{By Advocata Mr. TPM Ibrahim Khan, SCGSC)

4. 0.4 Ne, 381/2608

ok

%. Eunvandhi,

GDG BPM,

Kavalzyur, Moongode, .
Thiruvananthapuram.

™

#. Subaena Kumari,
GDS 8PN,
Ponganadu, T
Thiruvananthapuras : ";?.g::z_;siiz‘;am:t‘. '
{By Advocata Vishnu S. Chempazhanthivii}

V5.

1.  The Sanior Superintendant of Post Offices,
= Thiruvananthapuram Horth Division,
Thiruvananthapuram - 1.

2. Unlon of India, represented by tha
Chief Post Master Genergi,
Cio the C.R.M.G., Kerala Ciicle, ‘ : R
Talruvanznthapuram ~ §%3 033, s o ’F:es;sgngentsy

{By Advocata Mr. TPM Ibrahim Khan, 5CGSC)



i5. O.A. No 399/2008

1. A.V.Premaraian, Sfo. Late AV, Koran,
GDS MD II Arol, Kannwr ! 6?&
2. K.K.Jayas, Sjo. Late K.C. Kunhiraman, REEFRA

3DS MD, Poduvanchemy, Padachira 670621

3. Raveendran, 570. %’ éxefmamﬁ, .
GDS MP, Talap, i(amur 670002

% PA. Gapmakns‘man Sio. P.K. mv’anpau, :
GDS MP, vellad PG, Vis Alskods 8707571

5. ¥. Surash Babu, S}o ¥. Kumaran,

, QD@ MO 11, Jriveri, Xannue 1 §70 éh

6. ¥, Muiundan, ng. Late Achutha Warréer_.
GDS KD 1, Ariyil PO, Pativvam : 870 143

7. K.G. Radhakriashnan, 5fo. Late Gapaiaﬂ ?zéasr
GDS MD I, Manakadavy, Afamde 870 571

8. S.7 Gm%na:%aﬁ Sfo. Late ¥.P, Narayanan ﬁéar*mar,

GDS MD Ia, Nadu \": . 5?9 582

Q. ®.T.H. Baiaknssman Sg‘a . Kﬁ"a‘nﬁaﬁ fearf
GDS MC, Thatumma:, { Cherupuzha @ €70 5311

18. M.P. Visanathan, Sjo. Late M.« Paramaswaran Hai,

A . GDS MP, Chemperi @ 870632

TN

11. PV, lanardhanan, a;u tabs Kannan Kamaram,,
GDS MD 11, K.ariveius 670 521

2. £. frasanth, Sjo. M. Krishnan,

GDS WP, Kannur Civil Suancn Karnur @ 870 5}64 S

13. P.V. Sathyavathi, Djo. ?.'V. Kunhiraman,
© GDS BPM, Nanichewry PO, :
Para-ssms%\adaw 570 563

,,,4.
et
S

Pargkutty. PV, Dfo. Appa K.V,
GDS MP, ?atzwam 870 143

s
o
o3
"

i5. K. uem-aﬁhan Sfﬂ Raman Naivr 7,
GDS MD 11, Koyyode, i(ad«:.‘uzes : -"_'?"i 821

16, . Vilaya Raghavan, S/o. Rag hav

. wa . s
25Tl IR T
GDS MD, Kubiikol, Talipara fzbfﬂ  B70 141

{8y Adwocata Mr. P.K.Ravéshankfx}

1. Union of ﬁ"‘ia wﬂar‘eemﬁ& hy. m"'s
Secretary, Departrentiof ?rﬁrab,

New Daihi

2. Chiaf Post iastar General
Office of the CPMG, Kerala Circle,

YA

L3S

Y

‘ 1.,

;.k?‘.

i) Tﬁ:s
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Thiruvananthapuram

“The Post Master Geﬁ'eral
Notham Reg:on Kozh:koﬂe

| The S“ﬁ@nnbandentaf Post{)fnces T BT R R
- Kannur Division, z(ammr . . Respondents.

~ (By Advocate Mr. §. Abhzsash,.;acc;sc;.

16. O.A. No. 404 /2008

K. Krishha kilial,

GDS MP,

Meys;a‘tmxara Town P 0
Thiruvananthapuram,

K. Unnilaishnan Nair,

- GDS MD, Venpakal, .

i‘&eyyatt!nkara HG,
_Thzruvananthapuram C e Applicants.

| {By Admcabe Vishnu 8. Cnempazhanthsysl)

, \!s{

‘me Superintendent of Past Off:ces ;
'mzmvananthapmas 'Soiith Dweszon,» o
Thimvanant&apuram i4. -

{}mon of Im;a mp:w:ented by the
Chief Post tﬁasbar Genaral,

Ol e C.PM. G., Kersla C%f'Cte

marmananthupuram - 095 333 o e - A;Rﬁpé:}d&ﬁ;ts;ﬂ_. -

‘g i ,‘;,

{Bv Advocate Mr TPM Ihrahim kha’: SCGSC}

| '_1? O A, No 4@5/206&

W

P.M. lchh, Sfo. AT, Mani, el
Working as GDS MD, Peroor, Residwg a* -
&‘akksd;y:i Hotisa, pemar P. 0 Kcttayam 686 5??

C.8. Prathapkumar S;a Bhaskara Pillai, -
Working as GDS MD Mannanam 9.6, Res:dmg at. o
'Karathedath HGU;Q Arpookara P.O. Kottayam 686 588 "

5. Prasannakumar, Sjo. Sankafa Pﬂ;as, L
Working as GDS Stamp Veador Kaduthurumv, o
Residing at tekha Housa, Ku marane%ioar PO,
Kfm'ayam I :

N. P ;a"m S/c. Pauiose,

Working 25GDS MD Ramapuram.p.0. Resxdmg at

Njarakkattu House, Am:ﬁhad B G kattayam

i
\




1o 1. Gopaltakrishnan, Sfo. Lhetiappan Cﬁertfar

13

5. P}, ngaknshnan Nair, S/o. Rarayanan iair,

‘Working 25 GDS MD, Kidangoor South.p.0% E

Rasiding at Punnavelii Hause, Ksﬁangmr Sauth,
Kouzvam 688 583 o

6. M.5. ﬂanka}akahaﬁ tair, Sfo. Sukumaran 9&5;., :_.Q-"-*.'-

Working as GDSMD/MC Kummanam P.O,, RN
Residing at M@fhem Hﬂtﬁ*‘e Aymanam P {} :
Kottayam : EE L ST SRR

z. A3 3oy, S;‘o 30"eph e o o L

kamg as GDS MD, '{mmwm;}ad? \,G " S el
Residing at &nc&ampti Hotise, T‘urwanpaay G
Neizhoor : 686 612 Lo TR

8. MM, csenh S,a M%chate

Working &s GDS MD, Memuri, Rﬂsadmg at J G IR

&z}arakkatﬁ% H-c;use MemurP G., Ksttmfam 586 61? e
o, K. *Jt&’msﬁzgaa S;o C.K. ke%appan vy SRS

Working s GDS 1D, Mumambaiam, Reszdmg dt L

Karoalmrial House, Thiruvandioors 7 . -

Kottayam . 686 u37 : e

10, &. ’ts'%akumarv Bia P&arayana ?s%%as,

kﬂfgmng a3 GD'S SPM, Chempu.P.G!; Reiszdxég at« T

¥ankumangalam, Cnempu P.C. ,\Vamo’n -

Working bs GDS Stemp Vendor, Bharanaganam,; "

Hesidir- at mmnathu Houtde, Kanam 2. D kotcayam;

i2.  P.& ramadew, Dfo. Narayanan ?&air S
woiking as GDS Mal packer, Monigpatlly, Qfeszdmg at -
Amahdiyi Hauqe {s‘%omppaiiy ? G, Kotta',fam o

13. M.B. Somasundaram, Sfo. Bhaskaran, ,‘ .. .’:,__’ .
néo*‘i dng as. GDSMD/MC, Anjoon:kmangaiam, o -

mmmangaia'r ? 0 Katta'fam o

i4. Chandrashasan Sfo chata% _
\é"«‘gr@cng as GDS Mail Cartler, Kmn}! Restdmg at ,
‘«‘ismyar‘kunne’. House, Kasmkaﬁnam, IS
Arizappara 686 586 ' S

i5. KK }avachandran Slo. Kumar"n . e
Worldng: as GDS MD, Ullanad, P. Oq Amtnad > L
Residing’ at Kandathmka"a H‘W?ﬂ .U‘zanad PR L
Anthinad P.O. S T Applicants.

{8y Acimz.ate Mr. P.C. Sebasttan}

. L N N

i. Senior Supdt. of ?ast Criu,es, o - .

\fjﬁauam Division, KOM?H} 535 101‘ e,

2. ?"“e Post Masbar Generai
‘ Central Region, Kochi': 686 018

© 3. The Director Ganerat of Pasts,

Dak Bhavan, New Dell,

PN
1




1%

Union of India, representad by o
Secretary o Government of Indla, - B
Ministry of C»:}m*mmssaimns, R

Department of Posts, New Dethi. e 7 Respondents.

(By Advocete r. Subhash Syriac, ACGS c)._ o

0.A. No. 406/2008 . o

#.p. Radhalkeishnan, Sfa.- thhakaran Pi:ias, :
Gramin Dak Seval Mail Packer, Kalamassery Post
Offica, Ernakulam Division, Emakulam : 683 104,
Resiaing "at Qumaiath Marayzi House, Fe«ry Ruad R

Shaala M. Joseph, Gramin Dak Sevak Stamp, Venéor, .
Vytiila Post Office, Ernakulam.Diviston,, rm—.z;ﬁ.slam ,
683 019, Resiaing at f-‘uméyadatﬂ House, %-‘anancsza»:t P e.,

George K Varghese, Sfo. K.V. Yarkey, Gramin Dak = .
Seval Maii Packer, Matsyapuri 7.0, Ernakulam Diviston,
Kachi — £82 029, Residing at v(dnamkuzéfaxkaé Housa, .
Pam:v:s.zparambi! Irirapanam, Et naku!am 582 309

Ingira. X. R Wg‘a 8. Muraleedharan, Gramm i}ak .
Sevak aram:h Post Master; \."at.".mﬂuf'ﬁ 2. O ::malwiam
Division; Thrikkalara 1 682 021, Rasiding at: Kai%mga%
House, Ka!amassew b, O Emezkuiavn 633 ;04

lssy R.E, W/o. Thomas PV, Graf"*m _;aec _
Sew-k Bram:h Peest Mastet \«adayampadv B. Oh, cmakx.!am

PR i -

KK, Girt i\umar 8o, Kuppuswamv, Gramm Dak
Sevak Maeil Deliveret, Kothad, Ernakulam. Division,

~ Chittoor, Kochi = 682 027, Residing at _Laxmi ] Nivas,

Lakshmi Davi. P, W;‘Q K. C Raveendran Gram%n Dak S
Sevak Branch Post Master, Eroor South P.G., Emakutam
Division, Froor.: 682 306, Residing at. Pui §Ct<ai st )
Eroor South P.0., ‘Eroor « 882 GOE o S

Elizabeth Koshy, wfa P.V. E%dﬂase Gra’rm Dak .
Sevak Branch Post Master, Rajagiri Post. Ofﬂce, E¢ aasau!am
Division, Kalamas—ary — 683 104, Residing at. Ven"r:mv
Vaiia,, K.D.P.P.O {KD Plat}, Kalamassery - 683 109

3&%33&, Wio. C. Chandmsekﬁaran Gmmm Dak Sexfak
Branch Post Master, Edappally North, _Esnakuiam

i8.
1.
Kalamasary.
2.
Kochi © 652 506
3.
4.
5.
fision, Ft.t’mm.mz 682 305
6.
Hanuman fiG"z! Rz:ad thhz - .1?
7.
8.
Q.
Division, Edappaﬁ', forth © 682 0324,
' 10.

Sasi .84, Sjo. Narayanan, Gramm Dalc Sevak ’s%asi .
,‘)-’aiwerer fadakavu BO, Udavampernor Post Ofﬁce, ‘
Ermala:iam Division, Ema‘(uaam 682 39? Residing at
Kizhakkeaveliyil chse udavampemm Emaku!am = 682 307

'3,
A
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11. Thomas.E.V, S/o. Varghese E.A, Gramin Savak Branch
Post Master, Pizhala Branch Office, Emakutgm Division, -

_ Chittoor - 682 027, Residing 3t Edathit ‘House, Pizhiala P.O., -
" Chittoor, Ernakulam {2682 027. SR

12, R.S.Valsa, Wio. P . Sidharthan, Gramin Dak
Sevak SPM, Azheekal, Ernakulam Divisiongo - &

Vypeen : 682 510, Residingat Panuthazeth Holisa,: .
P.U. Radhakrishnan . P.P: Sheela M. Josepli George -
K Varghese Indira K.R. Lissy P.F” K. K. Gin Xumar.
Lakshmi Devi P. Elizabeth Koshy P, Jalaja Sasi” - -
K.%. Thamas E. Vthuvype, Emakulam : 682 508

.

13. Rajendran.V, Sfo. S. Vankadachilam, Gramin Dak -.
Sevak Mail Deliverer, Rajagldi Post Office.Emakulam
. Division, Kalamassary | 683104, Rasiding at Sopanam,
Rajagirt P.0., Kelamassery | 683 104 C

14. Chandran.¥.K, Sfo. Krishnan, Gramin Dak Savak - -
Mail Deliverer 11, Kafijiramatiom PO, Erealulam. .
Division, Emaku%am_iaist’réct': 682 315, Rasiding at ,
Kallamparambil House, Kanjiramalizm P.O.: 882315

15,  Thilakan.K.S, Sjo. Seikharan {late}, Gramin Dak Sevaic .
Branch Postmasier, Nedumgad.B.0., Emakulam Division,.
Nayarsmbalam : 682 509, Residing.at Kattoori,. Edavaniad
P.O., Ernakulam : 682 502. ‘ . " y

16. = Saseendran.K.K, S/o. Réman Kuhju Kutty, Gramin Dak
.. Sevek Mail Defiverer, Kaninadu.P.0., Emakularm Division, .

. vadavucode £.0. :682 310, Residing at Kandothumootay,
Kaniinady P.C., f»f’a!a\ruccde, Ez;nakuiam 1682 010

17. Syed Sulaiman.K.S, S/0.Syed Ismai, Gramin Daak
Sevak Mail Deliverer, Kumbalangi Scut.?’:-’?;ﬁ.,&maku!am

18. K.A.lossy, Sfo. K.F. Anthappan, Gramin Dak Sevak
Branch Post Master; Cheliznam P.0;, Kannamally,
Emakulam Oivision, Cochin — 682 008, Residing.at . .
Kutisinkal House, Kandakkadawy, AridikkadavuP.Q.,

Kannamally, Cochin — 682 008 -

19,  Murugash Babu.V.K, Sfo. V.A. Kunjan, Gramin Dak L
Sevak Kannamaly, ‘?z‘jnamﬁamfbhéiﬁii:}h, Cachiin : 682 003, '
Residing at Vazhakuttathil House, Kannamaly P.C..

Cochin : 682 008.

20. Daisy K.A, Wjo. Sebastian K.A. Gramin Dak Sevak

Branch Post Master, Puthuvype, Ochanihuruth, Emakulem o
Division, Cochin — 682 588, Residing at Kappithamparambil, .

puthuvype P.O., Kochi, = .. Applicaris.
- (Sy Advocata 'gés_; Rekha Vasudevan) - S |
' g ‘ oONS: o
1. upion of India, raphasented by the

Sacretary o Government of India,
Ministry of Communications, New Dathi.




2

2. | Tha Cmaf ?ost Master Genera:, ; _
Kerala Cirgle, mxmvaxianmapumm

The Senior Supe*inbendentaf Past Ofﬁces Ll o
Ernakulzrm Division, cmakn!am v s ReSpondeats.

W,

 {By Advocata Wr. TPM Ibramm &han sms‘,c;

19.0. A NO 40?1‘2608

1. TA. rrasad Sio. late Kun%an .a.chm:han Lon ey el T
Working as Gramin Dak Sevak Mail Deliverer” -
Pangada BO, Pampady S0, Kan}:fapmﬁy Sub Dwts:c':
Changanassery Division, Residing at Thaksdzyz! House
Pangada PO, Pampady, Kottayam 5 i

2. K.R. Soman Nair, Sfa lata Ra?ghavan Nair,
Working as Gramm Dak Sevak Mail Packer, .
Kunnamvechaochira, Mundakkavam Sub Division; -
- Changanassary Division, Res:dmg at Kfzhakkepparambﬂ
House, Kunnamvecbcochwa Kc:bayam B

H. Asharaf, Slo lane Hameed %‘.awther
Working as Gramin Dak’ Sevak Mail’ Deliverer

©a

Pallikkachira Kavala SO; Changanaﬁse'y Dms;on : S
residing at Mangalawiunnil House, AT ' . '-;
Payippad, ?a!izckacmra PO Kottayam ot Apmzcants‘

{By Sn.O.v.Radhakr’sshnan : Semoa Advacate wéth Advacabes T

Smi.K.Radhamani  Amma, s:s any Mukkam Sri.K. v )oy and
Sti. K. Ramachandran) - .
' N C '@5 R g .:5 vt —
1. Supermwndent of Post Ofﬁces A :
- Changangssery Dmam Changanassery 686 10; S
2.  Postmaster Gengral, |
' Central Reglon, Kochi..

3. Chiaf Fastmaster Genefai :

Kerala Circie, 'mxru vanamhapumm

4. Director Ganeral of Posts,
Dek Bhavan, New Dethi.

5.  Unicn of India
rapresanbad %:w its Secratary,
Ministry, of Cammumcauons ST e e e
New Dethi. ' S .ot Respondents:

{By Advocaba Sri.Sunil Jose, ACGSC}



20, O.A. No. 408 of 2008

Gramin Dak Sevaks; Mail Defivérer, !

Mannady, Fathanamthitta Division, L RN S S

. pathanamthida, Residing &t m_gggagquzzaagemu,‘ )

Mannady, Adocr, Pathanamithita, 6915300

2 p. Karthilkevan Pulai, Sf0. M. purushothaman Rillal, "
Gramin Dak Sevaks, Mait Canier, Cherukularm, R
fathsnamthitts Division, pathanainthitts,. .. . -
Residing 2t Abhilash Bhavan, Anchal, .. .
pathanapuram @ Pin-691306.. R “Applicants.

(Bsf' Advocats Mr. M.R. Héﬁm’}} , S
\s’is;.:

1. The Suprintandent of Post Cffices, . - , -
pathanamthitta Division; pathenamihitia, < e

o . &_,;_,‘v.:"-\f..’ ’,f-:".h_’ L B » o - ~h --. .

= Tha Chief Post Mastar General, Ke:a’ig;gm%é,:?rivé’hdm;mé?@.“ I

3. Union of India, representad by Secratary 0 L
Government of Indla, Ministry of Cotwmbhication, - v
Nave Dathi. : LT LAk ."':-. M o Resp@gdents’__._\

{(By Advocate Mrs. Aysha Youseff} |

310.A 41072008 <

‘.
'

1. . ¥ Rajan Kutty, Sjo.Y.0.Kunjukuniu, Gramin Daic
Sevaks, Ayravan Branch Office, Pathanamibita’ -~
Division, pathanamthitta,  Residing BF
Kundonumelathil, Ayravan p.Q., Pathanamthitta, -

' Pin-683691. Cae s e,

2. K.4.Sasi, Sfo.Krishnan, ST
Gramin  Dak  Sevaks, Maft Dadiverer, 7 -
_Naranammoazhy, . pathanamthitta ~  Division,
pathanamthitia, - Residing at’ Kalunkal House,
Adichipuzha F.0.; R. Perunad, Pin-685711. R

3.1, 8alalaishnan, Sfo. Narayanan,

‘Gramin Dak Sevaks, Karavoor,

pathanamthitta Division, Pathanamthitta, e
Residing at Mangaithy Veadu, Karavoor P.G., . .
Piravanthoor, Pin-6896%96.

"w

. 4.K. Vijayan, S/o. Kechika, Gratin Dak Sevaks, Kunpicode,

pathianarthitia Division, Pathanzinthiiia, Residing at Pazha i;?.i_}mriii‘
_ 'x{eedt;, Kunnicada £.0., Vilakudy Viliage, Pin-691508.




a3

5. Thankarama A.T., D»;o V.M. Thankappan,. -

Gramin Dak Sevaks, Pathanamthitia Division, . .- .l',tl;-ﬂ.:;wi.f;,j:. S e T

pathanamthitta, Residing at Parakiat Olikat ﬁause, ,
Nedumkuanam P.O., Nedumkunnarn,
Karukecha!, "m~586542

6. K. Ramachandran Pillai, Sga G. Kamnakaran P:Ha-;
- Gramin Dak Sevaks, Thadicady,
Pathanamthitta Division, Paﬁ\anamths*ta
Residing at Devi Dersan '!hevazmottam, n _ L
Thadicady PO Anchai Pm~691°£.6 IR

7. R. Ravindra Bhakthan Sfo Ram&%andra Bhakthan
Gramin Dak Sevaks, Kattur, Pathanamthitta Dms:cm
Pathanamthitta, Residing at Chakkattu House ‘
Cherkole P.O., Pin- 689650

8. Rajan Hair, sfo. K.P. Krishnan Mair,
Gramin Dalk Sevaks, Manampuzha,
Pathanamthltta Division, Pathanamthitta,
Residing at Muduvarickat, Kadampanda South
Adoor, Pin-621553. .

9. Sathaash Kumar, Sjo. C1. Kesavas}, ‘ T T o
Gramin Dai Ssvaks, Kemenrherm Caziege P. 0 R
pathanamthitta Division, Pathanamthitta, :

Residing at Chandavyil Hosue,

Kozhenchary East P O Pin-688641. . j;f S R

10.P.R. Szsi, Sfo. P.K. Raghavan, Gramin Dak Savalcs, Mampara
Pathansmihilta Division, Pamanamthatta ‘Residing at Edamuny;i
’dee":. ““iayaapuzﬁa Makkuzhz p.C., Bin-6896€4. |

11. K.C. Balachandran %&aw Sfc Chandfasvekharan Nair,
Czamt Dak Sevaks, E!appupata, Pamanamthma Dwision,
Pathanamthitia. :

.

2. aff Kumar V.A., S/o. Achuthan Plia s oL

Gramin Dak Se\'aks Etanthoor, Pamanamm:ua Dwnszcm,
pathanamthitta, rasiding at ?hekkeths&

Eanthoar, Pin-686643. .

(.

13. €. Havab, Sfo. P.A. Hameed Sahib Gramm Dak evaks L}msmucd

Pathanamthitta Division, ?athanamtb;m Residing at ‘madatm‘ House,' |

Ranny P.O., Pin- 6356{!. . ,
14, Sujatha K., Dfo. K"ishnan Ku'@f Gramin {}ak

Sevaks, Edamu;aka! Pathenamihitia Dw:&eon T D

rathanamthitta, Residing at Emmia \{eed& ) .
placheri P.O., Pin-691331. v ©ow o Applicants.
(By Advocate Mr. M.R. Hariraj) .~ e

e . T - )
L FAE LRAS Lo Ve

i. The Supeﬁnnenden: of Post Offices
Pathanamthitta Division, Pamaaamthma

2. The Chief Post -Master Generaﬁ, Kera!a Cin':ie,_ Trivandru m—33.(

e s sl ol e e - ha e 2w

T e
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3. Union of India, representad by Sec- 2
Govaernment of India, Ministry: of g
Maw Delhi. :

(By Advocate fir. P.A. Aziz, ACGSC)

2. 0.4 s22008 S

1. P.C. Anillcumar, Sfo K. P Cﬁandrasekha*’an ia;r
Gratain Dak Sevak Mail Man, SRG, RMS ™ Bmiszoa
- Kottayam, Rasiding at K:zhakepf}azhacr 93 S.d Noant :
P.0O., Kotayam @ 682 006‘ S : -

L S

SRO, RMS, TV Division, Kottayam, Resxdmg at
Kattamparambil Hause Veﬂcc” f-‘ 0., o e
Pampady : 686 575 e -.;;v'g"{)ﬁigc'aﬁt's._

2. S. Sanin. Sjo. P M. Sabu Gremh E)ak Sevasf b’iaﬁ aﬂan

{By Advocaba Mr M.R. Hariréj)
| Vs,

1. ';i’Senicr Sapdt of Raliway Mail Service, o
TV Division, Trivandrum - 1 PR

2. The Chief Post Master General, . *
‘ Keraia Cmr.le, Tnvandrum '
3. Unicn of ndsa Tepresantad’ by Sa*mtary to. s -
Government of India, Ministéy of Commuaicaﬁons
Naw Deliri. v | e :\espanden?s

N -
s ‘I'.

{By Advacata Mr. TPM ibfaﬁfir# Kﬁéﬁ;‘SCfGSC)

23, O A. NO. 421/2008 N

1. PA. Bhaskaran S/o. %abe Arya'x -
Working as Gramin Dak Sevak Mail De!wer er .
Vavad, Residing at Palikunnummet House,
P.O. ?.;fhupad;r Via "hamarassen‘; cahcut.

2 - Rajamma Raghavan Bfo. . Raghavan
Working 2s Gramin Dak Sevak Branch Pcsunaster, e
Puthur P.0. Kotivally-673 572, e
Residing at "Karapattapayil Hauk 2
Omasserry Post, Komvakiy, Cat;cut-ﬁ?” 3}‘-.

S ..

it

Vinod Justn.M.K., S/o. late Banchamin M.K.
Working as Gramin Dak Sevak Letter Box Pecn,
Calicut HPG, Residing at Marakicattu Poyil House,
vellimadukunnu P.O., Calicut -673 012, ...

T U




{By

28

- P.Arunkumar, Sjo. late Raghavan '%éir,

Working as Gramin Dak Sevak Mail Deliverer,

Kolathara P.C., Calicut, aes‘édmg at Paranattil House

{Gokillam). P, 0 Koiathara, Calicut-673 655,

C.M. Iszac, S;o late ?a%athev«, _ -
Working &s Gratin Dak Sevak Mail Carrier,

Nenmenikunnu, Calicut, Residing at Ch%faka"hﬂttam;; .
Nambikolly, Chearal (Via)-673 595, Kozhikode.

‘Manaharan K.V, S,“o lata Cﬂans,ms,‘ AR
Workmg as Gratmn Dak Sevak Mzl Packer,

. Arakinar, Residing at ‘?hadukapadc”i Arakinsr P.G,

Calicut-573 028.

Viswanathan P.T., 5/o. iahe Rammku*t-,t,
Working-as Gramin Dak Sevak granch Pcstmasber
Thachampoyil, Residing at Puthenthem vit House,
Thachampoyil P.G. Thamaras:,ew {an)

- Calicut-673 573. S App@icamﬁ

Sd.O.V.Radhakrfishnan, Senior Adma:t_e.” Wit
Smt.X.Radhamani Amma, Sri.Antony Nuid@th;_ Sz_‘i.K.\VJQy,. 2

Sti.K.Ramachandian)

1.

W

VS,
Sanjor Superintandent of Post 0?‘&@:
Calicut Division, Gal;e;y,t-o?B £03.

Pastmastar Geﬂerae V
'Northern Region, Ca!zs;u;

' ‘CHef Pastmaste. Gmera!
Karzla f‘zrda, Thiru \:ananmapuram

'rectar General of Pasts,
Dak Bhavan, Naw Delhi.

Union of Indis
‘Represanted by its Secretary,
Ministry of Commumcatzons

Naw Dathi.. o 1. FRespondents

{By Advocate Smt. K.Girija, ACGSC)

24,

O.A. NO. 422/2008

1.

M

K.P.Ravindran, Sfo. Sii. Parangodan,

Working as Gramin Dak Sevak Mail Camer,
MNaduvattom and acting Postman, Chahssen 6?9 536
Residing at K:zhaxepurakkai Hmse

Tiruvegapara 0.

K.Unniiaishnan, t‘,p: iate X. Ka,
‘Woﬁ(tng as uramn Bax Sevak Iv;aii c«aiwenar

Residing ai. Vamyamparambt{ chse
P.C. Porur, Ottapalam.

 Advocates

S
. ‘v'\



th

3. M.Narayanan, S/o. late Qavnafi""%f ‘
Gramin Dak Sevak Mail Defiverar,

Parngade, prosantly working a8 awﬁa {;,.qéﬁp- B

Trithala-67¢ 534 e
Residing at Manaleth House, P.C. ‘awkkad i
Via Chalissery, ?alas(kad Dj sme:*-s ffé;él . f

4. M Pariyani, Sfo. K&ﬁﬂ‘{%&ﬁf' S F RO
Gramin Dak Savak Mail Deliver ef - :.1 Bl

Kanhirapuzha, prasently working as aﬂﬁ’?ﬂ pdS”‘ﬁ&n, o
Mannariiad-578 582, Residing at m:mdammma&a E-za:,,se

Kanbirapuzha £.O.- 6:8 591

5. Chathuy, Sfo. ate “ﬁoaﬁﬁaﬁ
uramkn Dak Sevak Mail Dalivarar,

fresently working as aching f‘s:}stman drwﬁﬁQQfxapﬁram,

Residing at Kanattuthody, P 0 Ssﬂea}zmh vamram -B7

'\?eorr\mg as Grarmin Dak Sew& Mau E}-\ff verer,
Kark: tamzcm"m-ﬁ?s 585, ) S
Residing at -‘éegevefiuam Kar%f’ mkﬁm;s' ?:G,.

7. K.C.Thankappan, S/o. jate { t:u&ia* ai ah,
Gramin Dak Sevak Mail Packei . Cn
¥anniampuram-579 104, smsaatw wer‘a.mg as .
Acting Group-D, Ottaaaidm HO,

Rasiding at Kuzhikattil House,

Kanaiyampuram F.G., "ftapaiam 6: 104,

{By  Sri.C.V.Radhaigishian, Saniorr Aém:ats ~weith

M.¥.Chandrasaidaran, Sio. late Krishna "&.e'&rsa;.%é'e.v._

Applicants

Adwvocates

St K. Radhamant  Amunag, Sr.Antony. Mubdath, SriK.V.ioy and

Sri.K.Ramachandran}

V8,
1. .,ﬁper%nteﬁdenr of ﬁcst Officas,
Ditzonelam Division, uttapma -679 mi;“

2. Pastmaster Ganaral,

Bortharn, Region, Kozhikadsa,
3. Chiaf Postmastar General, -

Kerala Clccle, mimuarzanma‘p:uza?{a, o
4. Diractor Ge’xera‘ of f‘a‘ﬁts

- Dak Bhavan, New uf-«zh

5 uman of India

Renresennad by ifs Secretary,
,mstn; 0? Gammm;catsms

{By Advocate Smt. Hini R Meaaﬁ, ACGSC

o
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25. C.A. NO. 436/2008

« -
CAL e

Smt. Laty Thomas, Dfo. 'Eas@‘fhgsma& L
GDSsY, Kavarulam HO., -
Rasiding at Kalkara ‘marw% Vapp; Malda,
K{'isha:zpurﬁm 2. 0\ - :

2. Sri. ¥ Vijavan, S}o 5. Mttapyan L T
GDE *-‘iD \ietmaf B. G,, Reszdmg at Sree»(anth,
Vettivar £.0.

Cri. K cha@akﬁs%maﬁ‘ Sfo. Kunchan, :
GDSMD, Chouinthemivy, zesu:img at h@t';}m, Chingnii,

W

4. Svi. P, Gopalakrishnan, Sfo. Paramaswaran,

GDSMD, Pela, residing at Manappailit \fadawcet!‘xr!
Pela, Thattarambalam F.C.

8mt. £.5. Srealuimari, D;o "Swarama N}as R
GDS5Y, Maveakkﬂia H.0., Réﬁdmg at Eiﬁvm{a;"zd&ﬁ'{iif :
T‘aekmnt%ii hanmycar "f’?sazta*aﬂ batam P.O. -

vy

6. Smt Sadharmacs Djo. Gopalan,

GDSMP, Kar%iakuiannara Residing at Cﬁaémumfrx.m
‘a’adaxkexanda&n% ‘Ramapuram, Keakikad. SRR

. 7. Sri. §. Chandran Pillai, Sio Sn‘kﬁmara‘ Pitiai, -

Muthukulam South, :esadmg at Ma!apgdrathzﬁ

*(sz?axkethii Mut%wkuiam Sauth e R Apphcants

{8y Advocabe Mr. M.R. Hariraj} ‘ S
“The Sugﬁérimehdent of Post Offices,
Mav'elikara Division, Ma’\'iéiikatfa;

ot

t

z2.- Tthe '*me? Post Mastor Gene"a! Kara aia C'rcie
Trivandruimn-33.

3. Union of India, represnnﬁed by Secratary o

Government of India, Ministry of wmmmm.stam, -m‘ -
Maw ‘;}e:,ﬁs

{By Ad: $OCBL2 #r. S. Abhilash, ACG"C’

26, 0.A.No. 43?.»’26{3& L

1 PK Ramachadran Sjo. Hochukuniu ﬁ.ttaﬁ,GﬁS%S} .

Muthoor Residing at Puthachirayd, Paliakara,
* Thiruvaila.

. 8. Vilayan, S/o. Sankaran, GDEMD, Pandanaﬁ Rest«sim at' Kandat

Housa, A arzma?hy, Pandanad £.C., Chenganvus ' RASRE

g



£
5. M.T. Jayakumar, Sfo. Late. V.. Thankappan- Piilai, GDSMD, - "
Kuthur, Residing at Chettymadathil, Manfadi P.O., Thinzvalla.

- A4.V.J]. Vijayan, Sfo. Krishnan }aﬁ&i’ﬁ?}&ﬁ&i},_ﬁ;{}sﬁg}‘gaﬁ;ﬂ.giz.%??“gig';
Residing at Vallikandathil, Karlkuzhy P.O., Thalavady, Alappuzha.
5. V. Rajan, Sfo. K.P. Vasu Panicker, - o
GOSMD, Malakkara, residing at Kunu mpolil,
Vanmazhy, Pandanad P.0., Chengannur. - o Applicants.
{By Advocate Mr. M.R. Harirajj TR
| Vs,

1. The Superintandent of. Post Gffices,
siruvalia Division, Thiruvalia,

The Chisf Post Master Ganeral,. B
Kerala Circle, Trivandnim-33.

fs.d

3. Union of India, represented byﬁ@tg‘gtéryz tﬁ S
Government of India, Ministry of Comimupication, =~
flew Dati. . .7 .7 Respondents.

(By Advocate Mr. T.P.M. Ibrahim Knan}

27. O.A. NO. 463/2008

¥.G. Subramanyah,

. §Jo. the late Gopalan Chelty, T
Working as Gramin Dak Sevak Mail Daliverar, .
Nenmenikkunnu B0, Calicut Division, | )
Rasiding at Kaikavayal Housa, -

‘Nenmeniidunnu F.O., C B R
via. Cheeral, Fin -673 585. o . Applicant

{8y §ri.0V Radhakrishnan,  Senior - Advocate. with . Advocatas.
Smi.K.Radhamani Amma, St.Antony Mukkath, SriK.NVJoy and.
8ri.K Ramachandran) Lo - S -

\‘{:5‘ «): _-} '
1. Senior Suparinbandent of Post Offices, -
Calicut Division, Calicut-673 003 .
2. Postmastar Genarat,
northern Region, Caticul.
.. 3. Chief Postmaster Ganeral,
' Karala Circle, Thiruvananthapuram,
&, Diractor General of Posts,
Dak Bhavan, Hew Deihl,
5. Union of India
Rapresented by its Secretary,
Ministry of v{}:}mmun#:a’é;ms 2
New Delhi, . : C Respongents




1 f
(By Adyocate Sri.T.P.M.Ibrahim Khan, SCGSC)
28. 0.A. No 524/2008 g
1. R. Uday UG,
GDS MD,
Chittatumukiu P G
Thiruvanahthapuram
2.  §. Reghunathan Mair,
GDS Mb,
Ayroorpara PG,
Pothencode, : R
Thiruvananthapuram _ veee.- Applicants.
{By.ﬁa‘mcate' Mr. Vishnu S. Chempazhanthiyil)
¥s.
i. The Senior Supearintendent of Fost Offices,
’fhzruvanant;"‘apu:am Morth Tivision,
- %xmvanant‘napuram i.
2. {}nféﬂﬂ of India, represented by the o ' SR
Chief Post Master General,
- Ofo the C.P.M.G., Kerala Cirdle, Tee e e
Tiriruvananthepuram~ 695033, © Re:.—pez*éen?.s
{By Advocate Mrs. _Miné R. Menony . e T

29, O.A. No. 525 /2008

i. 5. Gopalakrishna Nail,
DS BPM,
. Ednad B.0.,
Kumbia MDG - 871 321,
Kasaragode. :

2. ¥, \Vasu,
GDS MD,
Ramdasnagar 8.0,,
Kudly 30 - 671 124,
. Kasaragoda.

3.  §. Shankarsnarayana,
GDSBFM,
Shiribagituy BO, Kudlu ~ 671 124,
Kasaragode,

&, MNP Shivarama Shetty,
GDSMD, _
Kumbia MDG ~ 671 321,
Kasaragode. ‘




Rt
A
o

5. B.Shridhara,

GDS?, ' S sy RPN

Perta 5.C. - §71 552,
Kasaragoede.

§. P. Koosappa Gowda,
- GDSMD, Kakkebhetitu BO,
Multeria 50 ~ 6§71 543,
¥asaragods,

{By Advocata Vishnu 5. Chempazhanthivii}
Vs,
1. he 5uperm‘eanuem of Post U:nkéa,

' siasam'ﬂade Postal Division,
Kasaragcde. '

I

Union of India, representad by the
Chief Post Masler General, ‘
Gfo the C.P.K.G., Kerala Circle,
Thzmvananmaauram 695 033,

{By Advocabe Wr. TPM ibwahim Khan, SpuSi’i} :

30. O.A Ne. 560/2008
1. v .. Mohanan, Sfo. Kunji Ayrappan;

GDSMD, Karumathara, Irinjaiskuda Division,

Rasiding at Yariyath parambil House,
Puthenchira P.0., Pin-680 682, Tz ssur,

2. Raﬁ’sska . Wi, Ramachanﬁran

Mauawnd, mmdtng &t Xoonezhalg House,

‘V%et’xaia £.6., Kogungatlur, F‘n’:~i:8£3 6{59

3. T.G.- Qad%‘,amshanan, S;o, Gor%,an, ‘
LB Paon, Residing at Thekkedath Hous2,
Annamanada 2.0, Trissg;r.

4. .M. Subrameaniarn, S«'s:} ttadhavan C.K.,

re'm janzy, Rasiding at. C*xe': narg House
padivoor P.0., Pin-680 685, Trssur.

5. Shahmixijha} K.C., 8fo. Charunyoran,
‘ Kazg.samaﬁgdiam Eeaz:h Residing 2L
¥ silathedath Hﬁdfe ?sanma-;am £.0.,
Trigsur : 580 586 '
{By Advocate #4r. M.R. Harirajj

Vs,

Pk

Posts, Ministry 0{ Cominunication, Rew Dethi:

P
.

| Applicants,

R

| Respundénts.

. 1_:(": e

. Applicants. |

. Union of India, represented by Secretary O Gavam ment, {)eparfwam a§




5t

The Superintendent of Post Gtficas,
Irtnialakuda Division, Irinjaiakuda.

)

3. . Tha Chiaf Post Master General,
Karata Cucle, “‘hzmuanm‘zmams 1IN

{By Advocata Mr. ’2“?;4 Lbf'“mm khaﬂ SCGEC)

31.0.A. No. ix%f&?@@g

K.3. i{anaks}ce, {3{35 Maiiman, o
Sub Record Office, Raliway Mail Sarvice,
Kottayam. -

{By Advocata. Mr Sii‘)'f 3. ﬁs:mi:sg}aiw}
1. Union of India rep. by

Chiel Pustmaster General,
Karala, Trivandrum

2. The Superintendent, Railvay ¥ tail tew&:e

&Fk\'&ﬂdﬂ} fﬂ Division, le&ﬂuf"!'ﬂ

{By Advocate Mr.Ravesndra frasad 8.5, ACGSC)

32. O.A. No. 573/2008

B V. Mohanan _

Sio. late Naelakandan,

GDE MC, Keezhillam, Perumbavoor S :u,
Residing at \z’eamatmkudv House, "

tl) &

Keezhitiam P.O, Férumuamcr‘ Rin 5 3 543,

{#y  Sri.C. V. Raahakﬁs%naﬁ, Sanior

Smt.&.m;'umﬂ"dm Amia,  SriAntoay
Sri.K.Ramachandran} .

Vs,
1. Senior Suparintendant of Post Officas,

Aluva Division, Aluva

2. fostmaster {‘:«e.,-ras
Centra! Region, z(ar‘x

3. Chiet Postmasher (:ersee'ai

Kerala G Circle, Thiruvananthapurate,
4. Director Genaral of Posts,

Dak Bhavan, Hew Delhi
5. Union of Ingia

Reprasanted by its Secratary .
Hinistry of Communications
Haw Dailhi,

Ad vosate Cit
?vm%imig, ,

.. Resgondents.

Applicant.

Resgondaits”

- Advocatas’’
’%ahzi Vo and

Respondents



. Residing at Sreﬂpad main’, Thatteri House,

Gt
L

i(’sgsé Advocate Sri. TPM Ibrahim Khan, SCGSC}

313.0.A. No, 541;"26’33

Srﬁewvasaﬁ ‘ : _
Si@ Sri. K. Chandran Nair, ¢
. Gramin Dak Sevak Mail ?arz
- Sub Record Office, RMS,'CT Division, HRO Calicul,
Pragantly officating as Gn wip D, RMS, *CT, Div S"Sit}ﬁ

. Pantheerankavu Post, Cat'icz_slt;ig

{8y  Sr.0.V.Radhakrishnan, Senior  Advocate

Smt.K.Radhamani  Amma, SriAniony | Mukkath,
- Sri.K . Ramachandran} '
' WS,

1. ‘Superintendent, L
RMS, "CT Division, Kozhikode,

Postmastar General,

Northaern Ragion, Kozhikode,

3. Chiaf Pastmastar Ganeral, Kerala Circle,
: Tiiruvananthapuram.,

1«3

4. Diractor General of Fosts, -
Dak Bhavan, New Delhi.

5. © Union of India, represented by its Secretary,.
Ministry of Communications, New Delh, '

(By Advocate Sri. TPM Torahim Khan, SCGSC)

34. 0.4 No. 583/2008

1. K.H. Meera Sahib,
GDS MP,
Vadasserykara £.C.,
Pathanamihitta Disticl.

2. K.]. Somasakharan Nair,
' GDS MP,
- fHadamom P.G., »
Pzthanainthitta District.

W

T.7. Thomas,

GDS MP,

Maniyar, Yadassaryiars,
Pathanamthitta Dishiict,

WoleEs

‘with  Advocates
Srik Vioy  and .

 Respondents”




¥

4. M. Xechuraman,
GDS MP, -
Pazhalaiam, _ N T A
pathanzmthitta District. S CApplicants. o

{By Advocaba Vishnu S. Chempaxhant-‘a%y‘sé}z |
o ' Vs,

1. The Superintandent of Post Offices,
" pathanamthitts Postal Division,
Pathanamthitia. o
2. Umion of India, representad by the
" Chief Post Master Generzi,
Glo the C.8.1.G., Keraia Cirdle, ,_
Thiruvananthapuram - 6350323, © ..  Respopdents.

St

{By Advocate Mr. TPM Iorahim Khan, 5LG5C

36, O.A. No. 618/ 2008

i. ¥. Rajasekharan Nair,
Casual Labourer,
Thiruvananthapuram GPO,
Thiruvananthapuran.

P2

¥. Ramachandran Nair,

Casua! Labourer,

Thirgvananthapuram GFPC,

Thiruvananthapuram, | ... Applicants.

2

Vs,
i. - The Senior Post Master,
Thiruvanenthapurain GPO,
Thiruvananthapuram - 1.

Tha Senior Superintandant of fost Uitices,

-
2.
Thiryvananthapuram North Division, :
Thiruvananthapuram - 1.
3. Union of India, represantad by
Chief Post Master Geneval, o =
. Kerala Circle, Trivandrum-32. . - Respondents.

{B¥ Adwvocate Mr. TPM thrahim Khan, SCGSC)

36. O.A. No. 485/2008

i. ¥ ¥, Ayyappan, Sfo. Kurumban,
Working zs Gramin Dak Sevak Mail Deliverer,
Vaiayanchirangara P.O., Residing at . _
Katiuvettamparambll House, Valayanchirangara PO

gy Advoczte Vishnu S. Chem shanthivl) o e

i P 7



A
e

2. K.R. Sasikumaren, Sfo. Rambhadran | , R o e
Working as Gramin Dak Sevak Maill Deliverer, ' et
Pazhalappaily, Residing at Kaniankottit Housa,

Peshakappally P G., ML vatoupuzha : 686 674

3. NP %’&eg"zge Sio. Phnsp»ase, ‘?,arkma,, as

Gramin Dak Sevak Mald Deliverar, Pf-lzankag@:zizy
Residing at Barivali House, &a&?ass PG,
‘v‘;uvam puzha, : )

{By Ad*ma_a M P C Sshastian}
. ) "‘ES' 7 .
1. Tha Senior Supdt. of Post Gifices, Y

P-4 s.wa Division, Aluva © 683 101

2. T‘%’ee'?astmastér Ganeral,
Centrai Region, Kochi - £82 818
3.  Tha Director General of Posts,

Dak Bhavai, Hew Dethi

%, Tha Bnicm of India, Represented by mf-\
Secraiary 1o Governmmnt of Indiz)
Ministry of Communications, Dapartment S T
of Posts, New Dathi - o ... . Respondenats.

18y Advocsta Wr. TPR Ibhrahim Khan, 5CGSC)

37. O.A. No. 588/2008

1. M. Ashoian, Sjo. K. Harayanan,
GES RMDIMC, Mavipad ?us?.
kaiamsd Dsstr?f*t

#. ’“‘ J:me. S!o M M. «?athew \ : ST
GD’S HMC, ?agramba, Kasargod District. Appiitants.

fod

-{By Advocabzs Mr. P.¥. Ravi Shankerj

VS,
1. Union of India, represanted by its
Secretary, Dapa‘rtmerzt-a "D‘ti»
Mawe Dathi.

2. Chief ?@stmaétér Genaral,
Office of the CPMG, Kerala 'Cé:n::e‘, o
Thsft.wanaﬂtha;}wam £95 0323

2. Psstmasb&r:{;eﬂemé,
Norithiern Circle, Kazhikode,
4 The Superintandent of Post Offices,

Kasargod Division, Kasargou‘ o " .. . Respondems,

{By Advocate Mr. TPM Zbrah%m Khan, S”CSC;
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3% 3

| N __'.,OR{;'E-.R L |
¢~ HON'BLE DR K B3 RAJAN, JUDICIAL MEMBER

Before plunging into the ?aei; of the case iy eam Q A, n womd i';e

appropriate, at the very outset, to focug o *, c"z ihe spsra% s:ssae mwvee:ﬁ m

these C.As. .
/

2. inthe Postal {?eg}a#m@m thr:sre are vanous ers o Pof"t" Eamer '

there existed the %ndtan ﬁ*osi-a a"sd Telegraphs ‘Csass f’\’ pos%’s}”

Recruitiment Ras@s 19;8 wmf‘h i‘iqv’@, by ihe begar‘maﬁt of i-oczz; (C:s’ovga

‘D Posts) Reécruitment Euies, 2&&;;‘ {v;aé “*Q-L?f;f}an(}ﬁ dated 23% . *anuaryv

2&82% been s&;pa*sgded The said 2002 Recruitmen: M,u@s p?{Wa fm‘

the methods to il up varsous Grmep O posts.  The s;ci*&edu%e 'amexed to

the Rules is intwoparts vz,

{a;'} Pa_rit i ?‘03% %Lit’cze and ﬁdr‘m:s‘ratwe crﬁcés smd

{B) r’ai“i ‘i %—*ests e? wbcmmarr {}fﬁces ‘

3 é‘«!e are not f'oncemec wsfh the fcrn"er i‘é parti mt oriy *-mm zhﬁ, ‘
tatter :e Part %i aﬂd h@re agam he reievan% mf‘ta are as contamed m

genaz %séo i uade:’ t'wa}: F’art of the &:hee:iuie s P«sc'fs Lﬁ»tiar Sox"-

’

Pec"cs, Z\?af %ecns F‘aekss Pc»r*ws" ;«mrser %fa *’*‘é-f}% fdﬁ*f‘z‘i Gatef

men A{tendant—cum-mansama o« ,seaner fs Mait Motor ..;eﬁf';, md

Pamg}men Thes& b@;m@ %o r”ze Gmarai {L tréf Semf:é fi‘%rcug? Y "cﬂﬁ-

Gaf-'fff*d posts camsﬁng ?he pay scale (V GFC) of ﬁs 25 {’r% maﬁu

%GO ’(he 9ducatscmaf and Ozher quaﬁzﬂcari&% requ‘ed for cftrec*

recruits ;s i\es@die 56?&00& C‘-tamam Pas* ‘ar ez;% ws%h f:i%m;}ié

quaisﬁcations specaﬁed fer some e? %he po*és, saz.?* as e*’;cm%-n am-

n).f
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Khmsama, etc., Probafmn 1s for two years. Tt he methoé, cf Reg rmmmt

-1

A;;;‘

Coye

shatl be in the mmner speuma bz:v:-w -

“p test shatt be held to deter
e candidates holding e
filing up the posts. 1
found to fill up the i’n}?ifs |
mﬁ be. f’zhed up by f'ﬁf

i}‘?ﬁ% of the vacancies rer
recruitment from smipioy ﬁi =
shall be fifled by nr@
Recruging Divigton o1
" oceur faiting which by i
neighbouting Diviston

. Seﬁioﬂzy_ "

;n}ﬁﬁ% of zhe vacancies re TEULNG, um;ied .«:»x‘f‘a:z'
- recrutment of empimew mentioned &l SiNel,

3

<uch vacencies shall be flled up by seiec eCHIOT- CUIn-
sefory i the following order '

{3} by casust %.m:—»rm..r_é_s.% with femporary sialus
of the recrwting division or umt i&‘hg

¥ u} %3" foll Gime casual labourers of the
. zt&mﬁms division of M%‘?f ﬁra}mg wﬁum,

{c) by full ‘zimé casunl lmbourers of the

fiiigﬂ SUTHIY, aivf;mn of zzmi ling Wm:m

{(¢) by pat fme Casual L3 biowrers of the

g A

) rmrunmg division of ur»zt ity which,
LK iiijh},f aiireé;t recroitment.

| "pu:*ai:zm i, For szm ui&“ia;“?? i
aeighbourmg *‘%zvzszsm or ‘

1

hgtl be the ﬁ:&iwa%f Mgt

| WICE VeSS | _
2 1 & afore-mentionsd test shail be g overned by | the

Py

.u,m}m 1«%;60 i:xs, fhe -ﬁfzai ‘r.:r 'mezwm rm:n‘
s fo fzme '

o

{Reference {o s1. No. 2 in the above Umvmw means the post of
Chowkiver /Weatchman /Sabmwais/ uoavengep‘flxaz% mﬂMzﬁﬂ Waker-

ma:n/ BiﬂSu/ Mazdoor/ Homsal/ (eaner! Rest House Attendant/

Battery men/ Ayanhil: dv Atfendant) / Mec ﬁmmf Jv orkomen /By




Hand Peon Lasears - "}:‘}i:ese-npas& @Sﬁcaﬁyﬂjieme scale of pay e Re25565 .

3200)
. Y T “»:"”‘g o . - .
4. ﬁe comaocci*xeﬁ ef Depaff Y ai Pr Gmﬁ!’i&ﬁ ( emm;%‘»se has heen 35 pmscrxbed

L Divisional fe_daf’i}’rwg:“v A Post zfr;«:z'sré:?.as-?* '
i ’(u}i“ﬁmet‘se; ‘(1:'6 zp Aot | 'f‘cézp B ?ﬁf@t,,;_'““ 351 :L

- iofficerasthe q%a‘@;op or in € ‘ ‘
{1} A Growp B Oifiw -f’mm ‘eisﬂ*omiif’vimber .
Dﬁpmeﬂt at the stotien or in ;n,.. Regionas -

The ﬂompesﬁmn ﬂf D"‘* in PT"ss’fiaﬁ be',ais;g’.'

BS-$1

fc’mws

- LN kT e

{i} Vics mecm'ii s "f‘f‘i’téixmaa o

) f&mmmmf;nn Officer as’ o g i Member

£ {in} A Gronp B "iﬁxwr of DPwﬂmem tsi Téi-cm'n -?»iamt\ T
. lgtthe ﬁaimwﬁzst{acb s . . I

?‘he Deparimmi has zssne& an office ’%iemonma\nu daiec zém Wiay, 2%501 in regard to

3

?s}}in g up of vacancies ta}}mg tmd %he methcd af' }}me {emntment aﬂd according

tﬁ the me, appmmi of the sm*eﬁmg c:;mmxttee W‘BS made 2 ps*e-reqmsﬁe for filling

4.

"\

SRR

up such psﬁf\ The sasd m%e*mamdu'ﬁ "eads as md=r-

"0}‘“‘ ;}:’*&C \Ai\s‘i}b Ebi

1

Bub: Optim s«".atzon of rlzraf.i recriite e te‘cii}'ﬁim pf{*{s

i"}}e }*maﬁa’e ’v‘ﬂm er vmive pr-*sentmb rhv Budget iof 2001-2002
has stated that 2l reqmremem« of rr:zxmtm? i w;!l be scmtmu:d t ensure
that fresh rocruitment iz Fmited ta 1 per cent 'of totad civilian staft stisngth.

_.Ag about 3.per gent of. "spaft natmA svery year, fhis will reduce the manpower
' . by 2 per cent per anmun ncmwmf, a reddrts n af 10 pe"rent m hw ;,rem*c as
announced by the Prims M Limiater. ,

} 2 i‘*’re wpeaditure Reforms Commiission %md alzn wmzde"ed the isgue
and had remmmenée& that each Ministy/Department m'zy femnﬁate
‘Annual Direct Recruitment Plana through the vnPchamam 01. ucree'ung
( 3l s‘fa 2.

e
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21 All Ministnes/Departments are accordingly requested to prepare
Annual Direid Recrvitment Plans covering the requirements of all cadres,
whether managed by that Ministry/Department itsélf,or raanaged by the
Departinent of Personnel & Training etc. The Task of preparing the Anntal
Recruitment Plan will be undertaken in sach Ministry/Department by a
Screening Cofimittee headed by the Secretary of that Ministry/Department

© with the Finaucial Adviser as'a Member and IS {Admn) of the Departinent

" as Member Secretary. ' The Committee would also have one senior
representative each of the Department of Perinnnel & Training and the "
" Department of Bxpenditurs. While the Annual Recruitment Plans for
 vacancies in Group B, C and D could be cleared by this Committee itseif, in
the case of Group A services, the Annual Reciuitment Plan would be
cleared by a Committee headed by Cabinet Secretary with Secretary of the
Department concerned, Secretary (DOPT) wnd Sécreiary Expenditire ) 28
While ‘proparing the  Annuat Recruiting Plans, the concemned
Sersening Commiftees would ensure that direct recruitment does net in
any’ case exceed 19 of the total sanctioned strength of the Department.
Since abont 3% of stail retive every yeor, this would translate into only. /3%
of the dirsct recruitment vacancies occuiring in each vear being filled up.
‘Accordingly, direct recruitnient ‘would be limited fo 173 of the direct
recnuitment vacancies anisifig in the year subject to a further cerling that this
dees not exceed 1% of the total sanctioned sirength of the Deparlmaent.
' While examining the vacaucies ta be filled up, the functional needs of the
organisation would be eritically examined seo that thera is flexibility in
filling up vacancies ‘in various cadres ‘depending upon their relative
 functional meed.” To amplify, in case an organisation needs certain posts to
“be fitled up for safety/security/operational cansiderations a correspanding
" reduction’ in direct recruitmedt in other cadres of the organization may be,
done with & view to restricting the overall diroct recritment to one third of
vacancies meant, for direct recruitment subject to the condition that the total
Vacancies proposed for filling up should be within the 1% ceiling. The
remaining vacancies meait, for direct recrustment which are not cleared by
“the Screening Committees will not be filled up by wometion or otherwise
and these posts will stand aboliched. ' ' S

33 While the Annua! Recruitment Plan would have to be prepared
immediately Tor vacancies witicipaied in 200102, the issue of filling up of
direct recruftment vacancies existing on the date of issue of these orders,
.. . which are less than one year old and for which recruitment action has not
_yetbeen finalised, may also be crilically reviewed by M mistry/Departments
_“and placed befdre the Screening Committses for action 4s af pam 2.2 above. -
24 The vacancies finally cleared by the Screenirig Comimitiees
will be filled up duly applying the mules of reservalion,
handlcapped, compassionsie  quotas  thereon.  Further, '
administrative  Ministries /Departments! - Units would,




Rt
&

. obtain before hand a No Objection o) ftmc'{h, from the ‘mmius ( ali of
_the- uep'«“-mmrt of Perzonnel & zrmmz,\_,i});rf-awr szm‘al empioytnmt .
" dnd "ammg &ai suitable- parsanne] ars, not available far appointinent
_ against the, posts s memnt for du»ef'xﬁ?c'mtmeat and anly therafler place -
' md\.niq for Direct Recruiiment. Recruiting ageaczes would, alse no? .
: uccept any indents which are et ag cﬂpfm:ed by acertifs cate mdzcat: L
f&zat the sime bas boen cleated Zv thé concemed Scrf-*mng éamm itiee

am? ma‘ miitable ;:ermnnei are s:(‘n % '"z}ab}e mtr t%;e z;:p‘ us Uz ,.ﬁ.

3. 'lhe other made& of rw‘ﬁiimmi {imhm ﬁg that of pmmaﬁion"
prescribed in t‘ze Rf:cmimem Poﬁex ‘Serdice m;!m i‘”“&&_d h{meva :
continae i he a:ﬁsercd 6 ay per the pmvms’w of iixe ‘.ﬂaﬁed“
Rerrm:mem, Ru&es/Sew;ce Rauies. '

4. The provigons of thix Office “%erm'mdam would be applicable te
all Central Government Ministries/Dipartments/ ﬂrg{mwatmﬂ including
Minigtry of Railways, dma*tmmt of Posts, depariment of Telecom,
aitonomons bodies 5 w’é,a!}'e ar patly fsancad by the (mwmrseﬂt sﬂutosy ,
gorporations b@«:&es, civil ang in }}efgf:sa and ;;ﬂ&*’ccmb‘ﬁzs&:e; posts in Para
Mzhtaw Forces. : oL

e e

S AR ..’hmst _;..uapamﬁmh are :‘aqazaqwd to c;fmiaﬁa ‘ma mdess te-’;
thei 3«!‘2"?:6(& md whem;rza: umes. autenomaus imcizaw etc zm»:‘ i me;r_ :
aﬁ: fi aistiutive - canin al. ”' ' uecr\f'u*e\ ' Gf . *iﬁmunsu'a‘n 2. .

Adin iﬁ%ﬂ}ﬂ}aﬁmeﬂts f;z'{y engre &*at acirmn !'MR 2dd aﬁ tiwqe ﬁi‘ﬁ?j’“‘ iS .
?&"a. o umediaipi}t ’

e

~ i

6. In view qi. ih S’aeﬁ ﬁmt (f}“, remammg v&darmeq of Gmue 2} aftﬂr wcm:t.nenk fmm‘

o test ¢ &‘f?ﬁory 0§ Gm:ip }} empiovee«“ ﬁ'er;tzfmeé «:t;;"}efm} \o. 2 {af i“"&‘f ‘f ot the. .

Sciredule), a_re fanab}e by (’z D S. C’mt&z .‘Jabomem at the psesmbed pes‘wnfage-

of ?S%'aad__? S% reqpéctw*e},/, esfhen tha respondents :izsi ot tﬁke up «ta;w . Fz}} up

such vacaneses armmber e}f G As were § .ed %‘»efare me 3ﬁﬂ$iﬁ&- '.Ic'mg—:- of the O Ag

were‘ﬂ?e& b,r tha -G.D.S.,"_v.hi}a some o&\er by c_asﬁa% i_zbzmifei'?.-*l“ ’.{‘hese O.As were.

atlowed and han fé'.fes'pﬁﬁéﬁﬂ‘és ,_hzﬁ é:z:(ar ‘ txp ﬁre matter befbr ‘:f;e Hcm"’th_ h}gh

{ ourt the Higt: {Low‘t afer due cmmaem« ai}ﬁq’ upixe.d bw :§ee:g:€m off tue T 1buﬁd& a.sd ’

thus, dssmrs‘x&d ‘a}ie wnt petstmm ’Fﬁ}a d agis arg ‘givaf} m fhe' qzzcewﬂmg parag‘mp%zsi



4

7 OA N 97’?}‘2\){33 OA 27’:‘/2003 ’zm‘! '()A 11"‘;2{){)4 'evre n%ed uy cﬁsﬂs}

)"(

,abourav .md iﬁa dec:s'on af the Fnbsm«ﬁ ahcmnx ths, 6.2 As }m 4 beef' upha d '5"-' ﬁié'
High t"mn’i in WP 36181’2096 and CWE 49:6/2936 uc«mdai on 27 Aorch 2007, Tixe' -
‘ ‘T‘rifbunas‘ ifs OA 11“!?{)84 atoo heid that appmvai of me bamenm;z Com 'x'i ttes is ﬁot

neCessAY i <uch casas OA 3&"»}“685 ami OA \m ‘.6‘? uf‘ 2{‘{}6 Ware hié}u 0§r (Jmmm :

. N ? A
v'—:.-;’*‘ A S N AU P n',l!l}

Dak Semkc aﬁd i‘hase OAg bave a,sa beas qﬂmﬁ.«ed _"

T .

8.  Vide Order dated 7 October, 2005, in OA Ne. 9??/2683 md ?’f?ﬁeﬁ., the
Tribunal has #éld as under:-

“THe queshﬁn that arixes them&e& for consh u‘era’tma 18 whet’ser ‘hse oﬁrﬁemmz
Committee's approval iz mandaiory for filling up the posts with reference io
_ the Recruitment rules. Mo documentary prooi has been produced by the
respandents to show what 13 the syandats of the Smemﬁa Comm:ttm refarred
to by them. It has- been stuted thai Screenmg Cmmmizees ap-,.;rovai ig
required Yor filling np ‘he vacancies by direet recrvitment: From the reading
of the rules i appe‘m that the fiiling up of. Group. 53 posts by the method
prescribed in Columa 11 canmet be ccn@med ‘as” the me thci, for dirsct
recruitment ag direct recruitment haz? boen prescribed ax an altemative method
only if the above procedure failed. Thus the method of recruitment followed
gppears to be in the nature of promotion only. if that be so, the policy
. followed by the_ respondents for appointment of Group D (:«.;33: with the
approval of the Sereening Committes is incorrect. I has :'e\uéted tn fdling up -
_‘enly limited vacancies on regular basis and fil smg up the rem ainiag mcanﬁes"
on 74 hoo basiz from the GDS and har creatad a sitwation where al the
‘vacancxes got to be manned by uB:s only ieaving out the sther 23% category
* of Casual Labourars from consideraticn. This is certainly dmcnmmamry aad
in v:aiat;aa of the nrwrnptmn @ the Ra"mrfmmt ‘thbﬁa :

'F-u

10 Cammg ta the applicasts in thege {}As i 1% adantted by the
: rm;g.wndzmh themyelves that the. mphc«mi it OA No.277/2004 belongs
to the first prcfa"enmé categosy md ig the senior most ané eligible to be
Cappomted. " ¥ 8 also admztted iy the respondents that e applicant ig
_ QA9TT003 s sece,zd in the hsi "’hvsefare bath the applicanis are
¢ eligible to be cousidered 'hzams‘ tha 234 muata for Casual Labourers
‘ and beiongesi to the firt preferential cafegary ameny the z..asaa?
" Lahaurers ie full time cacual labourers with temparary atatns L.mce;
the vacancy position haz gt beaﬁ clewly mmeéby the mmzzdanf" we,
aesctina pmz‘mn to compute the acteal number of vécancies which
fell within the 25% guotate which the spplicants br-lﬁﬁg However, the
clear position that has  emerged isthat ¢ here are posts which  the
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i‘asptmsieﬂis had sot filled up on regilar basis but %&15::23 are bamg
manned by ms Y{mg v‘mrz tenin qp:pmmm enfe from the GDS. “In our view
this. action of the reapomients is- contrary to' the Recruitment Kules and . -
tierefore illegal and diseriminatary and that the applicunis should have .

" been considered against the 25% quota availahle o them. However, we

are not in @ position fo acccpt the argument of ‘the Ieamed counsel for the
applicants that the Q. As are covered {xy the: docision of this Tribunal n-
G.A7 901/2003 which was peﬁammg 1o itheappli ,alnmy of npper age limil
of 5@ years for appcmtmea’ ¢ t&e’(fcupn} posts 1 the Recrutment
Rules and nit to the questmn af ﬁihx g ap the quata earmariced £or -casual
labourers. ' S e At

it ﬂmugh the Apnhcante }nve med tor &ftam other r*e?:ets hke o
increment. bonus, GPF conmbuuén and othet consequential bﬁw:ms these
are act pressed dm'mg the m‘gmne'ﬁa 'md thereiom h'lve not been' '
consxdered C RRENSRES = e

\.l

2. Inv view of fhe above, we ho%d that the omission of &he xeqpmdeﬁts .o

i filling up the substantive vacanciesin Group-D which arese 1w Kollam
Divigion in accordance with Anmenxure A4 Recruitment Rules is not
sustainable, and direct the _respondenty to take immediate steps: for
computmg f}ae Group-D+/ 'vacanczeq available (vear-wise} ‘against 25%
quota “for - Caual Labotirers # accondande ‘with the Racruitment
Rules2602 and ta appom! the apphcants to these posts’ from the date of
availabie vacaacies with i cwaﬂaquem;a} beriefiis within a pefxod ef ﬁzme :
maonths fmm the date of recezp. of a copy af “ms mﬁu" 7o :

Y

R SR
4

Ty T

The above decisioit was challonged by the reqpondentsin WP (c) No.3618 and

v""

4956 of 2006 wnd the High Court by Judgment aaeeas;zzmmmh, 2007 i:gtgi'as';m@ef;:-'

“The petttmﬁe.'s hirein are c}raiieﬂuﬁg the cointion jﬂdg;ment ai tbﬂ {‘entra‘i T

Administrative “Tributial” i Q.4 Nés: 977 f70f}3 &.*“W?ﬂf}ﬂd &iwrl fagts
teading to the ease are ﬁiefoﬂﬁmnsx ' e

2. The respondentq in the writ petitiofis are worimg as ¢ ama} Fabdurers
and they approached the ;nbzma! 10 igsue appropriate’ mm&tmm 0 take
immediate depsio appomt them a8 Crroup D againit’ 25% quota set Zpart
for camal labourers under’ the relevent recsuitment nileg 2002 “The
mspmdent ‘in Writ petition: No 3611872008 who- is “the - app};cant 1
Q.A.977/2003, has been domg sweeping work in the of¥ice of thé Senier
Supermtmdent ef Post Offices, Kollam Postal division, Kollam. "She
vy appoinfed as a full time c'luu'a! tabourer with effect ﬁ'om 1.t 1’?9’?’
and s cantjm;mg assuch. The D epariment has confomsd feniporary
status to him i implementation of an - earlier arder passed by the
Tribunal, The respondent @ WiitPetiion No.495872006 who "is
the. applicant QA 2??!2£‘(m . ‘was  conferved wxﬁx o

R A
(AR



i6..

v

tempm‘aty stams with effoct h'ﬁm 2. 5 1999 ln {mth cases the re«pcﬁdents
clazm thei - Fight fer appomtment agaz'wt 25% v'wancxes af Gmup I postq '

]

3. The m*ums‘ it ‘pgmgmphs 2 am} 16 ﬁt "ﬁe mﬂer‘ aﬁes éami&é%‘éﬁg the .

come_atm
in clamla like theésd, ix in the natwe of prom ¢ On md it is not by way of
any direet remutment_ Tt was glso tmmd zhat the contention 1'axsed by
the petmouem tha @pre'aal of the § ucre“mng Lommxttee is mamdaioxy
for Slling up of the paata, is not correct. Ths Tritunal, on an analysizof
the mlevant column of the reqmitment rules, ciem‘iy found that the
casual iabourers who are entitied to be considered for pmmotmn was left

~ out from being pmmoted. regulting ia discriminatory freatment. The
Tribunal clearly found that there were sufficient vacancies which would -
definitely fall under the 25% category set apart for casual lahourers.
Thizs being a finding of fact, it cannot be interfered with in procesdings -
under Article 227 of the Congtitution of india and the pet;txonem could -
not pomt out that the said finding s penerse ' L

4. A.q fai as the cimm of the i"é‘S;}ﬂﬂd&ﬁfS for promct:m £8 eoncemed.

" the petmonem ciearly admitted  in the pleadmgs that the app!zcmxt m:
O.A27772004, the 1espondent in “Writ Petition No:4956/2006 . is - the.
sentommost - ehgsb%e te be- appa’ﬁ{efi and ﬁ’e respondent in writ Petition
No.3518/ ?G% ic the second in the list. They being casual labourers with
temporary status, they are clearly covered by the method of recruitment.
&cemdmg}'d the Tribunal directed the petitioners to £ill up the substantive -
vasances i Gronp D which arose in Follarm Divicion in ¢ cordmce with
the rdewrt regruttment rules’ ami to appomt the rcmondeuts to those posts

~ from f:ze date af vacancies. . A : .

5. The sm;m caﬁteﬁﬁm mseé %hr t}se petttmﬁm s that pm;r apprma}
of the Screening Commxuee 19 2 paust for filling up of the vacancies and

zlso that the methad of rec'mtmem is only by way of direct recruitment. A -

reazimg of the réemitment m}es will show that the c(mtanﬁ»:m raised by the. .,
potitioners thai only mrect recruitment is the maethod, i ﬁ not correct. Apart
from that, they are oot jumﬁed in contending that prior 2 approval of the
Scx*eenmg Committes is required, as the same is not provided under the
recruitment rules. | The, finding rem.ered by the Tribunal that the
respondents whe are applicants be ofore it are 'entitled for promatics, is .
therefere perfectly in onder. At any rafe, the view taken by the Tribunal i
not 50 perverse. mwranmg interference by &hzs court under Article 227 o;
the (mn"htutmﬁ of India . , o e

Heﬂee the. vmt petsbam are dxqm m:ed a;»w%dmg ﬁ‘e ordar of the
Cmtral A,dxmmﬂs.rauw Tribugal” . .

Tn DA No. 115/2604, the Tribunal by #s order dated 23° Decsmber 2005 held as

, wsrbes-

péuttea., founid that the me& of recruitinent provaded !




“6  Nowhere it is mentioned i the above ‘rubex that the maﬁad of
recruitment ig byway of diredt recruitment.” Acacz*dmg to the rules, thé first
methiod 1o be followed is by a test to delemaine the eligibality of the
candidates hoidmg the post «pecmed in the rules and in case. systable
candidates are not found, the remaining posts Qha!! be filled up, 75% by GDS
ofthe Recmxtmg Division ot Umt imh‘tg, which b} GDS oi the nelghbou'mg
Bivision or Unit by selection cum senionty and “‘“u fmm casaaz laboiivers
under four sab s;ale;,arzes nmagly] (1} mnpma‘y statas, %y full time
- izbourery of the recmztmg deeision, {3} full time casaal L%ma. of the
nem}zbmmng riwzswn or’ umt iaxi;ae vshxch isy {43 part txwa raqua? hb:mr in
tha oride

".',

S !

1. The ahme desrmm& zvt ihe arzimnai ﬁm d'}*:eéﬁ by hé nﬁﬁ’%}ie h,g%s Laﬁrt m

WP No. 2918#‘{}66 tﬂ» ily pégmmf dg.i s?‘ 2.‘ -ﬂ'ch 2647 ii‘gg;{&%i‘t}vving%}}o:sx‘:- 7

IS e : o
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fherefore, the Tribunal ﬁ&as fzyh? £ zioidmg tie {Zastmf Laaaar 3rs h'& 2 gm
claim in respect of 23% of ‘hﬂ ¥acancies ;mzammg uaﬁsied “ﬁf:r
mcmxfzr ent of cmplc}e ¢ mentioned at serial Ne.2 and suck vagancies ahaﬁ
be filled up by selection cum sentority in the as‘der ssentioned m that: m?um
deelf The w}tzﬁvm used 2}3’ bP ;}Pi ;iwu ory merpif.}rs’ mi& w zzxe gmlmd.

b
s - -

6. The }nhm}ai was r'g;,ht i haidmé, t?mt Aﬁnamn, k2 na'ue.—:f u;}mi by t}ze
petitidnery cannot h:we the eﬁ?‘ct Q?;nndvamg €h° recnntmem ruies. The
relevant recruitment miles 4o not provide for any c";ear«mcf' from the
Departmental &creemm C’omm:tfea If at ail. them was a ban, it was
limited to direct recruitment vaz wncies going by pm';gmph 3 {}f m;;ymn"e o
(2. Hence, the mgument raised b} the petitioners in that regard was also
rejected sightly” H, the Tribunal.” “ite Tribunal ’sss m#’ 'zé:mc‘*ad the
petitionery o :439?93 the’ acmai' mzmber ‘of v«c\wczpq and fIL ﬁqr’m np
ccording to. t‘x recruttment tales and wm.«kr the app!z"an’ tn hid idm [
accordanes with fhe preference pmwéed for i thee \mdmm“ % ﬁmi ﬂ!aﬁ
the vigw faksn by the Tribunal is not perverse warraxx’mt. ‘mcﬁﬂrcnce
undar &—&cie 27 3% the CG’zstxmhaﬁ of India. ' '

7. Therefore, the writ patition is dismissed”

12, In yet :mather cm;%;;',{}ﬁ,}*}'a.%ﬁ;‘z{)?}; . %m ;xmscaz z%m}u wsth tm same subect

matter and pawed s eiabomta orcier on 2% e opemtiva part o.f‘ thesa:d order is

‘

worth mpmducing 'hene ag unéer:



B

“31 On ‘2l mhomﬁme fer h'img of %%ie cam; f," 'f* 'img E@ the
selestion and maode o! recriitment as provided af ‘t&ié"sc& duiz to Part 1
of these rufes it.can be regsonzbiy mnciuded “that, the séhe ame of
recruitment 2nvicaged only “pmmcttan " by “s'e}ecueﬁ-um ~seniority’
'm;tzaiiy from the categen s as mentioned 'in the catepary 2 in scheduie 2
and in casc sudh’ categon% are not -aviilable Dy the sanie meﬁmd of
“selection cum seniority” from ﬂxe categonas asmermsﬁed m got. 11 m/'
the Recuitmend: Rules ifr accondauce Witk the ;,»’rceui ey 4'3 o muiased
Only tfay of the abtwe methods f2il the provision kad been made m for
“direct recruttment.” Singe the term ° “direct recruitment” is specifically
referved to in the Recruitment R uies with reference to failing which
clanse as a last resort, it would be a natural cam}mty Hhat the rest of E}xe
procedire should be construed as promctien. This view i farthe
fortified by the provision of the Recruitment Rules relating to ihe
consideration of the DPC and.alro by the method of selection preamﬂed
2 “gelection cum qamanty In a case of direet recruibmerit thers 13 no
scope for sepierity, Even of there ; ,a anv qmiugmty in the Recruitment
Rules, a hammouious interpretation of the various provisions in tha sules
has to be undertaken and on that basis we had came to the conclusion
that the selection of GDS dnder the 75% quota aad also the gelction of
Casual Labowrers under e 25% frota wiold Tait uudn‘ the calsgory o
promation only. The orders ia. the OAs r;femezt to sapra and ag
coufirmed by the Hsm‘bie H&gh uw'i reia,r to p:m-wnu' 'md full time
Camal Labodrers nnder the same m!cs who qna-izited under the 28%
quota rlos,ﬂawr ﬂie pnm.mle wheﬂxe\r the metand. o* s\ﬂ!eaimﬂ was
diroct r“muimeat or. pmmotmn wonld *cmam the samv {or both:the
categonies. | We ‘therefare reiterate our eariier view. In this context,

advamne, to A:u'e'wrﬂs R-4 and R-S f‘fdz“l"« of the Full Be,, wh af this

Triouad, referred to b} thv respandums it is szen that Anne,.:mn. R-4

order that the yoxnh refarrad ' tn the Full Bench were whather the.”
appamimeni af GDa as Pm!maz m t‘za 25% semm”ty ipwh ity way of '
direct :\‘cmﬁ"ﬁem or pmmoimn. The mles of ;:mmﬁsmﬁ to fiie post m
Postman are entitely different from s tules in qua"txm i ﬁm f}A

Therefore, my rulxance at this ln« na o'ms ’ : _

.

12 The socond aspect is whether for filimg up the existing vacaircies
the approval of the Screcuing Commiiter i3 requ.—,d or not, The anywer
to this question flows directly from the decisien above whather the posts
are to be filled up by direct recuitment or by prowsiotien. It is czear that
Annexure R-2 memomndum of the Dey partment of Personnel and the
insftructions contained . therels  was ’-.mz;e*i to direct recruitment
vacancies Para 3 thércof iv specific i this rogard and fiis was already
dealt with by us elaboratély in our order in G.A. 1315/ 2004, Theérefore the
reliance of the respondents en the Memorandum again has no hasis md
. only shows the reluctance on the part of the ;espcnderztc to accept the
" getiled legal position. I is no doubt, bue thad it i the prevogaiive of the
Departrient totake a canscwus dacm:m whether at any point of time the




" .

L ¢

vacancies aniging should be filled Hp of not They can take 2 conscious

- decision not tg t;ﬂ up 2 post on the exisfence . of a.situation.  ‘While

acceotmg their reliance on such a ratio’ in the mdvment ‘of the Hon'ble

Supréme Court in AIR 1991 SSC 1612 It is also true that the court

ﬁnﬂ}erohs,en*ed thereiﬁ: a

Hawevar it does not 113 24T §:}’if fre Siate has fha heence

at a;.'tw:, in an arbitrary monaere. The decision net to Till up
the vacancies has to be tzken boaa fide for apnmnmﬁc :
redsons.  fand if the vacancies or any of them are filled up,
the State is bound to respedt the compargtive merit of the
candidates as reﬁecﬁed af the. mcm et mg, md o
mvcnmmaimn gan’ na patm:ttea TR

There 18 fio s&mh etam‘ taleii by th& s‘ecgn m’i fth thst thai zmrl téne“ :my
such decision net to &1} up t‘z nmrv o

13 Hhe t.'ipphcmts have e}med that %here'am 27 ﬁarzéities, the
wspmdems have. pow sisted thet from the vear 2003, 29 poste arz
lying vacant of which & Gmup-D posta are ta be abolished Thisis a~

' decman within the authonty of the departinent and we cannot find fauilt

with the same. However; | it isnot clear whether this reconmendanm for

‘abilishing tise 8 prosts was amp!edby the compeieﬁi mthority. Tn ahy
£ake, the rpsponden:s have adwmitted that there ate three posts vacant & -

p:“«:ent bm they are unable to fill up those pogts since the clearance of
the Screening Comunitee is awwited We have diready held that the

" approvd of the Scre cening Commiltee is not mandatery for fillingup the .

vacaitt posts by promotion. in accardance with the Recruitment Rules. A

decivion Yor avaithmg the posts has to be dxstmgmdzed from a dacigion”™

for geﬁmsz the clearance for filling up.  While aoohsnmg it a permanent’
ng up.

measure, ohtaining c]aarauf'a is a tempofary restricion impored by

certain insfructions.  In this case xt has heen found ﬁxat the restriction
would operate only in the case of direct reoruitment.  Thersfore, it i to
be- reterated that such a clearance froia the Serening Committes is not
required to go ahead with the filling up of the three vacant posts
adm :ttezﬂy availzble i the Division :md the DCI‘PGH&'{g Cem mittee con be
appm d of the po‘nnon : -

i4 in the mmk the respaﬁs}ems we vii cted to cansider i%;e cage of
the apphcantn ehcludmn applicants 1.& 3 in accazdmce with their vauk
and seniority under the 75% guota set apart for CGramin Dak Sevaks
under the Recmmnent Rules 2002 mt’mzi% waiting for clearaice of the
Scre¢ning Committee ami to promete tus‘m according to ‘hexr chgibziﬁy
and seniority agatust the available vdcancies It siall be done 'm!}zm o
maonthg from the ddte of x?cetpt of bus order. The ua is mezmqea at as
sbove. Na cc«sts : !
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13 }ﬁ tae" eariier the Full Bench ot the Chanéxgm‘h Beﬁeb i OA %-29 }0’%3;“2093

.‘6

framed the:taiimsmg qm«txens md anm«em&i ag Ztaxne& %*afezmder by xts order- tk«zted

ST

Saee P
i &% .
I

Y

26" May 20@5 .
“Apphcmt Sh. Sw}ith bmgh filed this case. pmy:mz for &e fa}iawmg
relizl: : . . .

{ :) This Hon‘b}a‘ Tribufia} Ay be p!e'zs*ed ta ca}i Iar the entma
recotd of me came. . : _

(u}M’ter pemsa} ct the -game;, ﬁm Hon’b%a Ti‘ibﬁiﬁﬁ: may be

pleuged to issue gppropride order or dicection ug it may deem

 -fit.in the facts and cifcumstances af the case for counting of

 service of the applicant rendered as EDBPM fom 7.7.89 to

- 7.3:94 as ‘a-qualifying service for the purpose of deten” mmg
.hx-: pex:sum and oﬂ:ermtml beneﬁtb Ve 3l

(m)'ﬁm Hoﬁ'bfe Iribsm'ﬁ may further be p}x,ased to grant any
. other approprigte relief to the applivant a8 #t may deern kin
- the: facts and c;mhm%'mceq of. h:e case in e interest of -
jmtzce eqmi}' and etaxrpzay T e S
_ l*mdmg that there was'a lepa} msestmﬁ xmt;}vefi which s‘equxmd
_-opinion .of Full Bench, the mafter. was refemed o the - Hon'ble
_ .. Chatrman; CAT, Principal Bench Mew . Delhi., After obtaining orders
-+ from Honble Chazrmm the. Fuii Bench heard the follawirig peints of

. ‘;.;retefence
e et b ".,,. . o ‘ : R e
',-;.«"'} "fit‘.f}}“’f‘ the j “vc‘.m’: Frde :ﬁg)mmem b Bemich Powt
; -?\iasrerbemg q feedér post. fm’ mﬁz pmmaua:m to Graazsﬁzc
: ,:&apubhc yost‘? LT e e -

. .‘(u) Whether the service mndmed g EBBVPM fﬁﬁswed by
-promotion 2 Group D euployee which -is 2'pensionable post
can be taken into consideration: or s purpose of deteminmg
a9 qualifying service for the purpo«e of pemmn and other
. benefits. . .. i
- {51y Whether ’dxe VIEw tﬁkan by a {)stmn Beﬁch of f};:s;, _
Tribunal in 0.4 No 283/HP/2003 {Ralan Singh vs. Usica of
3 Iudxa:md others )dez:ufod on 4.4.2003 ix carrect view?

f‘he Puii Benc%s has sﬁw.tes*ed t}'se iegs. s;ezes{wm mfemed tost m the
fa!iwmg mangper. , , :

-beeu hﬂd by the t\p«ev Cosm o 3&429 a!' - As&azra & .
Others v. Kamak  Chama  Dutta. AIR 1967 SC
8§84 as alsc . in Superintendent of Post Offices
and eothers v. PKRajamma  and others,




k \i;

I othervz) was cmef't}y decxd»d,
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1977 3 3CC 94 but their appmrtnent to (:raup D £ nat bj‘

' '».promot;m but omybyremutma'zt U o

£

e {1 T’se sen‘see rendemd a8 m’im }}epartmeatd Bmﬂch Post -

| . Master‘éven zf followed by a;mntmem ay Gmup D is not to

be Pckcm-é 23 aqnaht'\ mg 3mwc for th° ;mrpaac of peasicn.

{111} 0 ANes "?8!}:!}’!46{)3 (Rattaﬁ. mgh v8 {kmm of Ind:a and

ot

tis d&ar From the meaﬁmy of" the apphcarit that fie ‘seeks

* declaration of countmg his entire service as EDA wef 7.7.1989 to

7.3.1994 to be counted as qualifving service for ‘purpaze of pension

- and if not entire service af least half of it to he g0 counted ‘A Bench

of this Tribunal in the. case - ‘of Raltan Simgh- v. UM in

o O.AL238/HP/2003 on samzi& circurmutances and facts a8 pleaded by
- the: applicant in the preqent case has faken a view fhat services
. . rendered ag Exmi}apm‘tmentm Agent {including ECBPA]) followed
- by regular appointment as CGroup D y'mnof be . reckoped for
- compirting the- qualifying .service for penszon The }*m? Bencd has
“heldithiat view fo be comrect. In these circumsimees tha dlaim moads

by the appiicant is not tenable under the lav, in the Jadenient in cage

- of Rattan Bingh {supra), the Bench hadtzken into consideration the

provigions of Rule 4 of the 1964 Rulae apphicable to the FiAg v.&uz:h
¢learly laye down that the EDAs are not entitled to any pehsiouary

.- benefits. Al this stage, we would kke to make re{'u:mce %o & recent
- pudgiment of Hon'ble Supreme Cowrt in the case of IOI and othem v.
- Kameshwer Prasad 1998 SCC {L&S) page’ 44? ‘wherein the. system
-.and object of - sigaging EDAs and théir status wag con sidered and

- -adjudiduted upon. Tt has Heen held that PAT Extra Departmentai
 Agent (C&S) Rules; 1964 @e a complete code governing service,
.. conduet and disciplinary pmcaedmgq agamat EDASZ  Rule 4 ﬂ]ua
.1 - will have -its ful} foree besides what the Full Bench hiay’ held in the

referénce made by this Bench in the case of Kameshwar Prasad, the
Supreme Court held that EDAs are government servants holding civil

- posis, gefting protection of article 311(2). They have explained as to

wiwt ¢ the agture of such appointment in para2 ¢f the report which
e are repmducmg below ior undemtmdm the sa:n?

“The Extra Departmental &gems svstem in
me Degartmem ol posiv and’ To:hg_,raph& is'in vogne since
1854, The ohject undeﬂ\»ma, it is to cater to posta needs

" of the mral cempunities éxsgwrseé in remote areas. The
 system' “avails of. the services of schoolmastﬁ’,
shopkecpers, lamdlords and suck other persons in a
village whe have the . faculty of reasonable
stefidard of ' literacy md adeqnm means of livlidood
.and wiw, therefore, ia Lheir lﬁsure can assiqz the



‘Be'parmxmt by w&y of gzimi:’ mat’im ané. social
- yervice in ministering to me"mra; mmmunmes in:thieir
lpostd ‘needs, through. mamtenaace, ef szmple atcounts

Cudd” sdbeveace to minimmn,i Dosdural formaiities, as
pmcrihe& by the éepmmt fm‘ the pnrpose.

In view of the tmdmg« memﬂed by the Mi} B'enc*: and the

pmuta of law decided by it and the c{'mma Pxpressed i)y the Hon'dle.
@ wuuyrame Courtias menixonazi above, we Hind that his 0.4 has no

" merit. Ap')hcant cannot count any. part of his servige rend°rezi as
EDBPM for mmmg it with z\,gular gervices as uroug for
_computing the quauf«"tg SSTVIZOR it;r p-’*ﬁa!(‘ul,

Leam*d caumei has q,'*p mzd int fhe. s”omt httir- jate and at hie
reqaf:st we had given him ike option to 2ddeys wguments, as be
desirect” We had pronounced in the o opeT ¢ u't *ha‘ this O.A stands
. disposed of withaut mentioniug whether i.is being aiiowed or beinp

. dismissgd %o enable the Jemmned covnsel to a;rg 2 on whatever points
b wanted to address betare the disposal. of the C1.A fo be followed
by the detailed order.” We, however, record with sad heart that he has
, faz!ed to address any futher anguments Lxcﬂgﬁ whot ke mentioned at

the Bar that the z@p}icaﬂt fell short of ten years of iz regular service

by mer\iv three months While. hmnq been seiz:ctvd as a Group I
on regular pcst the resiaenécats i}ad failed to give him posting .
 orders immediately. . Had fhey given lum. '*f—:gniar appomitment
m;medsa‘ 15 aﬁer h;s s*alecmm he WO x}d have had ten 3.'ear° of
. ,'cmm can have c‘ompasmm for. htzgantq but €ﬂ:ﬁ0f g9 agamqt t‘se mia
o grant him the benefits which 1méar the rules, cannot } b2 given. 13
- ke i3 short of the reqmsztc l"ﬁgﬂ'i of service, t‘ms court cannot 1iff up
that gap Being not possessed of the mqum:‘ﬁ lemgth of service, one
cammot find falt with the actions 0[ the respondexat:s m denyi ing. hiw
: jp*’n ionary benefits. Co e -
. ) Betare naﬁmg, wa may mai\e reterer}ce to drmtier j.xdmnem
in the case of Dayan Smgn VQ St‘!t" of Haryane .and others 2003
SCC {L&S) page 1020 in whick & was held that a person who is
given appointment by Govt under a schemas, that amployment not
being the part of farmal cadre of servives-of that Govt. i is difficull
te kold that the period for which an empioyeu rendered service under
sum scheme cou%d be emsntevd kﬂf the purpose of ,reﬁs:maty benefits.
% OUF opiaion: &y Stem of ED"LS .«sxd their, engagement 1S definitely
under zuch a scheme and they perima the <huties not a8 member of
any terma} cadre of the Central Govt. :

¥ *§ ' )
" For. the reasons dtsasqied above, ﬁm G. A 18 dxsm maesl No
order as to costs™ . TR T

1
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1A "‘!:e zfarﬂqmé demsseﬁ at me stil Benn Was reiied uptm by the lxespfméaﬂt« ‘

' mzd the: Trsmmm st ftzz ordar ad 2= 11-2()8: obsemdas umier- e

-4 e .
e T ; Sae s e nee

[

umiadv Angzxune f\-S onder on e Full Bench the pomnt of féference
‘ Ware asfo‘iosks : S C v

{ :} Wbether ﬂ".e past of k.xtm Beaa‘tmemai Bmeh ?aqtmzsté{;'lje}};g % |
feea er post fer ﬁzrther promot;cn to gnmp-?" 2 pu’whc po ‘1{? "

‘ (ii) Wi rether the sarvice r\ﬂﬁd\.red a5 EDBPM m{%ﬂwx}& {v phodrotion as

Group-D empluyee which is 2 penvionsbly pogt can I'xP taken imio

 consideration for the'purpose of determining az quel :i'« w service for
- e pm‘pme of pemuou and sther benefits? -

(ii!)‘i’v’hb{hef’ ﬂie iew taken b a R«nmxm Ham‘i 6{ thz~ t"mu;mi L
LA NOALBIHPA00Y »R&‘m Stagh Vs, ;;ma o md‘ai and
’ others ¥&vch on 4 4- 2003 ¢ § correct vww"f B

. Wence the ,iega} qnestxon m}emd to the }*uil Benc%s 4R wﬁﬂthes' ﬁ}e ‘
“service rendered-as an’ EDA ean he co:mszderfed as qz:al;fymg service
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3615/2006 stating that Screcring Conimittee’s approval is ot necessary
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éeczsiate as to &ow marzy po sts are to L\e jz’imd u;? by 'w: ! o;f pmmo tion. ‘
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Ru}es pmv:de tar t}:e s*eqm«s% quahﬁcauom 8 fh:s ‘egasd wtie Anﬁehw*e R-1.
I‘ha semontv oz the @pisymt has‘:ma bem q.ieqt,a:med wde Asmaxwe R-2,
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mcaﬁcies in a year and m»‘erai{ it szmﬁ'%d be restricted fo 3 1% of the total posts ina
1 < cadra In fact after the ckangé& scaﬁ'ua £a ater tr juf*\?ﬁ.mi % of
aﬂd“ic;f the rhg* Court in the O, Aﬁ and Writ Petition as reterm i to aba%, the
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| cbﬁtefiée&j’thét the app'ﬁcaﬂ’t Won?e? b 60ﬂsidéﬁé&fi§r‘géf5ﬁé;héneﬁt to the Group D
post {pon test caiegm}} m:cmﬁmg to hrer seniorit pé’si’tig‘f’i as and w’zeahar tarn
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Eﬁghi,am? to hamzﬁer home the post tha Napp‘mv.a% of the screening eamm i3
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’ 'afébrdmce wath e 'Rémi‘ifméﬁt Rules, 2062 fmm ani ungqt tire Gramin Dak

36.6)‘0& Ne. 254/08: 'i‘%se qsgise‘mt is prazentiy working as Creap I {officiating ) in

?amnbmvmr Haaa }‘mi' tdi’n He was earlrer appomted ax EDM.C. In 1979,

Il

VHsa rank e&'re semuﬁiy Yt of GG Aluva Pes 5% Prvizsoa 1z 134, There
ae 8 eieﬂf' vacaicies of ’u‘rmuo i3 poste. 'fhese bave aot besa filled up by the
raspamien& dua to their mswcufwéweé smm*n g Hat ma" beloag to iSrect

Recﬁ:ii’mem: anted clearmsce Hom the Sg:freeﬁim. mwmﬁﬂa i accundance with

A

' ietter ds?.od 16% Mas 2001 would b»‘ ieom} .,ﬂ witsreas, gs per the decision of this
| Tribunal és aiés'_the High Court, &x’isie atsrtiéf' in (A No: 96172603, 977/2003 and
115/2004 as afso jn&gs'zéﬁf.déiéd 22%% March 2007 in Wr*‘{éi}m.' 2281872006,
fhoes 'ﬁasts ae filled up by fﬁ'ﬁiﬁfﬁ%éﬁﬁ'_iﬁeﬂ%a&. © Hemce thic OA s::eeicifsg' a
* direction t5 fre reqpmdem to consicer the case eﬁ the &ppé want for reguiar

- promotion as G’itss’sp 13 under fhra 750 q;:ﬂta as por Recndtment Rules.

'

S Respondents ha»e cantested the (A, According to them provisions of

OM dated 162 Mav }ﬁi eﬁg app?v o the case of “Ww applicant, wav have furtier

v

sm»:?ad the ai*muﬁn of the 'Is ibunal to tt:e decs tofn af%}re. Ap'e); Cowmt i the ease
of PY. .iavshz v. 4 coasntont Garam;.f"w?) 2 8¢ 63‘, wherein it has been

iieki as tmtier:-

“Questions relating to the constifution, paitern, someaclatwe of
poats, cades, culegories, their creationiabolition, prescrigtion of
qualifications and other condtions of service mela J»ﬁg avermes of
promaotions and criteria to be fulBiled for such promstions pertain to
 the field of policy s within the . oxclusive disersiion and jrisdiction
& the State, subject, of cowree, fo the limRations or restrictions
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weﬂwsag\ad i the ¢ anststutmn of Indi and #t is'dot for the statitory

Tribunale, & my rate, to diret the G sff—‘mment to- ‘za\m a pazticui'ar

" method of fecruitment ar ¢ ltglhixtv criteria of avenues of promc{mn

of ;mpme itgelf by substituting its views for that of the State

C Similurly, it 15 well opén and withith the competency of the Stale to

change the rules selating to a service and alter or amend and vary by

addition sub&achmx the qudlztzcatmns e‘hmbxh&v criteria and ather ~

conditions of sarvwc including avenues of proms"wn from time to

. time, as the adounistrative e,nsen"tas sy aged’ or ‘necessitdts.
. Likewise, the btate by appr::pnate ntdes i ntﬁ&d to amalgamate

tkpaﬁmenis ot bifurcale . departmients wto more: ang ‘constitite
dit¥erent categortex of posts or cadrer by endertaking further
classificaticn, iufmratma o mzsq}qamatxm a;»' it as m*me‘biu
and regiruchwe the pm*em and cadresicategeries of service, as may
be required from time to time ‘&5; ahatidiing e dxiating cadresposts
and creating new cadres/posts. There is 20 right in any en m'ioyee of

. the State fe ciam that filles governing conditions.of Wik s ervice
- ghould be forever the same as the one when he enterad service for alt

purposes aad a'r'se;}i for SRSArIng W § ecnarding rights or afarf&f ig

- diveadly sarned, acquired of accraed @ 4 ;mi;cuidr point of time, 2

gm*emmerrt cer'mnt has no sight to whmesrge the authority of &19
State to amend, alte;' ané bm;g 1 foree ney z‘;&ss. mai}ng to even

. an cxzstmg gorvice.”

applicant has filed hig rejoinder m;:es;,%;ng-m coutention ;&g*iﬁ the OA ‘and also
mviting ¢ tie atterimn of the nb':m} to the deu«mﬁ m fhe

Bfmy w4 L‘, i1y "9}«8 SCC 714, wherein the Apex C ouft fax held as under:-

“

;6'?) GANa.3 wzws and }2 Al 4 280008 . wi 345, of the CAT

Respondents Have therefors, pravéd for dismissal of then GA. The

2

B P
DU b

"m? lL)f a}h}m*w,”, t"bm’FVe £ m‘ ﬁ’#e& cz‘ cilizen aﬂgr»rvni oy
ihe action of 4. vm"'swm.e.“ ezemr'fm«z hes. a;;.wmcﬁeu «’.!"E";‘; ‘
Cozit and obtained u declaration of Iaw ir kis fivour. othgrs, |
in likw c;rt“m'rta 1Ces, . s?mfdﬂ bo' abw o rely an ‘the. gepsa af -

. responsibility of the department concerned and io expect tkcy

thay w*f he given the Berafit of His dec Yaration: wzbﬁmgf the .

- roed to take. f?wzrgrtm*agg:m B coust” :

{P} Rﬁ}ex, 1887 : - A'; '!%:e a;'z‘plicatzés;w_?ﬁaréiﬁ; ZGm "ss"wnberm

¢case of. 4»&’5!. La!
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4 ) .
{Jf‘mm Dak Samks Fheir c}ajm :-s &:a& mey \buuiti ésa wns;derﬁd for

N

| B puz::tm em agaxmt th; 75% qsmts tcr (:rmm b pmts }‘hey hav rehed upon o

. the decmoﬁ bﬁ! tim '}rfbma} m eazher kS AQ uz GA "4 ‘)’»‘?32033’:
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2"7::.0( nSthm arﬁ ’146”{3{}3’ %c 5 ome of eb were ugihi-}d by thve

Bl
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Y

H:gh Court. }ueraﬁi‘eﬁfﬂ ha misefi iipm’k H e 1 zi Bsm’.‘§i decizion oi". the

xzmmmzﬁ Bench in. OA "éﬁ i{)33}2€383 tﬁ mﬁfmd t‘aae {zraufs pﬁst_s aot

mmg pmmaiwmﬁ post. mr hﬁ}.m; np ui %he \»acasmeq e)eamnce trom the
"creeﬂmg Lammxt?s:e '«.t--'au}d %se ‘#"‘&f‘;’t’ mucb»essentm}. , F&;af e pcsts are to be

ﬁhod up by Dn\ect Recnntmem is ewdent ﬁ"om notrﬁcanon dated 10

XA -

~s £

Sep*ember 2002. As per 16"’3 &.Mf 2*3‘)1 t‘aere snaﬁ ‘@ screening zméer
cpi:zmrmttar af Direct Remxtmefit to stshan ireqts.-.
Regom&er has- aisa been hked b'f %se apphcaﬁts tg. mmmer msme thexr

pom" ﬁhﬁi the po«th are (o be m%eii ﬂp by pmm otfon. mé not direct rema&naﬁ{

I(» E}OA hm. 31412988 and R"A Nﬁ. 426,2 38 B/r »3(% of ﬁse CA{'{P} ,&uules

1987; : "he appheaﬁt« w in m:mber ware . iﬁhﬁh}f engaged as. casua!

[ . L
g . B ‘-, ,-‘.:_2_

‘}ai'}dumm arid lzfar ort ‘ueré’appaxfﬁed"ss Grami n ,Jak gevaks Mail ‘%‘ian

i Head kecon'} thc 5 xmaku?am {}tvmm I‘h@:e are  ia aH as
many as 2 vacancies in Gmup o pﬁem, Mmh w:..i:i be hi}ed up 0:: the
‘basss of semiority (and the applicants figure m tire semmty kst wde

. Anuexure A6 at serial Nos 910 14, 1718, 20.a0d,24 _but the respondents

~are seluctant in.filling up the -same: Reagon given ig that clearance

feg




£
fmm the Secreenmg Cmnm sttae hias Fxﬁi baen a&mne& 'I’he ‘app%;cmt«: contend
fhat such a ciearmce is not at ail necessary-in view of e decmam by thig
| ci;i{‘iiiiak it a pumber af cases, as u§ ﬁ;id i‘ry the Bmh {,am" . X tew cases.
Liz 04 9\%1!’»‘093 9’?7’2663 1131290& 346; 004
Respondents_have contestad the OA ﬁccafﬂmg to t%iam !he vacancies

- aveto be ti Heod up by way of direct ;xmﬁtmeﬁt s eoutd b z seeq trom order dated

!&"" September, 2002 which st'ate;i, “Cramin Dak Sevaks. casual fcz&ourefs ard
partiim2 m’xwi butxwirars paty b u:mmfem: agirest the vﬁa:w;a':ie_s_;‘iﬁr diracs
fecrustnsst suiect to & sue i condition z.u..’d down by tha &?g&; (;'vxtrzzf (24 "xmv fo
Hpe” ifm the applicants canfict he pmszmted aguinst Er2 vacant pmt The
Ape'\ {,‘mmt in Hve case of State t}t J &K w '~“m Ram Shorma {I%Q Sec
{L&sé“} 8{)} anenee% &hat it s permhmbié to the (ﬁiw&mméﬁt to prescribe
_,m%es:‘gw&eimes in the matter of ﬂppi}mi’meﬁ% or ;aumotm from one eadre to a
é:t}z,mt ey | "{}*e {"‘aﬁtra} Sefvzce {}irélup‘ D{Non Uaretted) is the last grade
mc«ng fhe -aa?égaﬁas‘ of thé Deﬁ:ttm a&té} emgiiafees and as :s‘izcﬁ;'fﬁ'e' é‘;eiésf;fnn of
' prisotion dﬁeq not arise becage pn*srmt;an can be given only to mf'nmbeﬂta
acwéymg mzsmom mftmz hke cafegmy of pasts Gfmie‘me@ have been
| ”.‘ ﬁmﬁdeé 'm!e arder ﬁz&?,ed 16& \%agx, 2001 for uBmg up of ihe vmmues_

tba% cmnot be sgnorad. (.bmu iy, passtmrmg of casxzai ia’ctﬂtrefs a8
Cmip D cmnot be umﬂsdumd as promotion, since vasual Yiourers are not
.haid&m of any pﬁqt be}nw group I3 pxm‘s I thie be so, it cannot be that {iBs :
wotld be con\uﬁare& on the basis ef Pi umatiﬁss ax the past of GBS mm*erar
v'-bemg on tmtmc{ basxs, eannot #m'm any feedor category .. Ad per the

decision of the A;rex Court in the case of B, foshi vx Acconntant General of



.53

India, %he mbana% caﬁnct dxtwct z}xe raqmudeﬂi’s ter t;h ap t%xé poﬂts bafon a

‘ .;sa}im-&eu On i fmmnkn:ed "!ﬁ.f m? “Sf‘c‘)ﬂiﬁ"«fﬁé- %us&szmeﬂ;t’s reite ii npaﬁ {w the

B g’;gpi‘«." &:d smt tak mto" cmmdaf‘afmﬁ t%i‘. tact tha(’ Gi"k are ﬂ‘iﬁfd" the
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ax:-«teﬂce of wscanezea and tre! 's'mhemx ehgxbk «:-use ad agt beeﬂ given the post

© an ‘%se gmusm thaf {ﬁe Jcreenig. cm;fmttee }z:ri{ smt appmwu the vacaucies

(

- Such a c%earvmee 12 fmt at all aeet‘z‘eé 13 View of tke é?\.iSfi)ﬁ by thig zrst}m al w
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case of the applicants as they are sunilarly situated as the applicants in the said

.
ixe\pﬁmieﬂh have canteqtad f}sé (}A Ac»"crfi ﬁg% 1em, ap'iruaﬂf« No 4

am% 5 hxeé OA No 933/ 19% %Piime the f‘n&mﬁm im fuf‘e‘u*!ﬂ& e fe«gxanéeﬁtq to

iy

 grant ’i&mnﬁm@ qtaitr« of Gmup b b them but the Tribisnal %xy' it afder &ated

4201 - 199? nefm:&ed t}sem t& thhiifm the application and to submit

' ve;.r*e«eﬁmtim to th & {1 w!: ‘I%{G Kearta \,;srh- whio w a3 ézr&ied to cmas&ez‘ the

‘¥ame and pass & speal deing order. Repre sesztafmuq 86 wﬂ%sm it*e& v "»eazeﬁz'ﬂy

, 'e'méﬁ'eé and axpz,akmg or *%e; ;ia:,eed re;w& ag r “’asm wr’ \m {xiice

[

respondents m regand fo e detin H:m of thee

Momeo dat e& 28.85-1 998, A« per &% we Gav&mm‘m{ Grééfs az e’xtimt: wuly after

ra»:eiving ﬂ‘ta tearance fmm %he :,wsmmg gemmxrte« fmi va :mcfe-s: coild be

ﬁ%eﬁ am% u%ﬁiign }’i»" remism:m{ mh 5 g;:’m»se%* m- mmeﬂng (i{}% ﬁn& Casual

: La‘bmirars %ﬁ Gmup D past, t}‘w_* c:ms:e&: be troated to ham; bee.ﬁ‘ ‘gmmﬁ{e&” i&s
o ' U S

N

{ke pi}°€ sf G oup. £ iz the lowest i‘iiﬁgb’fi’i ;t%s-e ‘ﬂiem}xje’ of .ﬁ‘ié eﬂtmi :

{' iow :«m:nem and bmq t{wm can be o pmmatmﬁ tﬁ the wwesi mﬁg Decxa:m '

i the case of ;?.L,. ?mim‘.ma&shzm smd ﬂﬂmﬂ K }}is'ecwi ﬁf }‘uﬁha

Apstracion and sthas (AR 15‘8: SC 64} %i'éz"i"i been se%sed hpﬂﬂ by ﬂlm '

“

i:erma m,n atwﬁ { m‘t}:er

GJ}TS. Cannot be m’.ﬁsi:e‘%er&-zi ae part of the formal cudre. of services of the

}‘ﬂqm} :‘r“?’!"‘"ﬂiéﬁi They e governad by & vompiste aud  sepaa

S

e oads
ﬁ':y's‘emti»:meﬁﬁ e;m&sm% and iﬁs:‘rzi;z%ifs v proceedings. And, a3 Jong as thesr

~*mpmymmr sa ‘under a erﬁr‘, e scheme  sob i’:z«aiﬁg' 5 pat of the

forma a c‘aik'e af pmtai i}'&p;n Han, {i}&j z,m"rut *ra troatect to beim

thz, ‘same qerwee ar ‘class af service’ i’*xef'e*}j; ism‘.'éft}fﬁig thems  te  be.

coasidered  for ‘pmﬁmﬁaﬁ’ iﬁ it—s 'i-ega} seﬁs_e. The preferencs  gives
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§i} then az weil as to tho cazudl Z'm SUPSry iS amy with & view to eniabie %hem to

g#i s'egmaf appmﬁtmerk 'md euch a,was'mnenf .msmi' be mwatesi as pmmﬁtsoﬁ

s

- Reliance has been phaced spon the ;r;;:f-; i:.-;;‘;;ciz e ssn'm af ﬁse £ hmdzgam B’éﬁi’*z
of the Tribunal in OA No. 1033/PB2U0T, decided on ;.8‘}’ da‘f of' ‘i'fa'ch ’8@5

. ad considered the following qiestrons as reforance and answored as extracted

R :’»'ﬁi-‘“.',' PO P ‘L . R

.. hergunder:-

{m ?E’? athar the post uf Extr }}e}wmwnfai Branck Post Kfaster Exeffzg a
=eea’pr post, ;Ew irther -wa;azoa‘seﬂ m Growp D z:gtm:d,{,,;?e}.:r.

[

{8 Whether the sesvice rendered s SDHEPS tbf:’m;&:af by promofion as
‘u.i*rw D employee which iy pensivnglle post can be luker into
consideration. Jor the pwpo"e of dete 'mzzm ng as quc.z‘ j":ne service jor the

:.a.s:pma af pengion and other bers Ats?

fc) “Whether the vievs takceir by a Ds"fszoﬁ Bench ot ﬁ“’" Tribunal 16 GA Na.
238/HP/2603 {Raltan Singh v Unios at Iud&a a.ui o&hﬁrs‘: d;ec;&d on

4 2003 iz corret view?
}}ecismﬁ on the above reference ad sestaism

NN Ritru Dupix sitmerited Agants are Ftdors of Ciwl posts has been Justed
o - bythedpex C ourt in State of Assem & Hthers vs Kanak Chandra Dutia
U ATR ST RO 88¢ ax also in Superintendent of Past (ffices and athers
v§ PK Rojomma ond others T 9""{4 ) SLR (8¢} 226, hu rmxf
appainiment to Group D is not by promsmz But oniy by secriitbnt.”

{ii} The service rerdered as Extra Lhszmwzmi Brwza,u P.msr Master,
. even if followed by appoiriment a5 Group D, is not be. feai'.ofzed as
SR dlalifving service for the purpose of persion. :

Vi 0% No. SEBIHE003 {Rattin Singh vs Unior of India and obhess)

8 5L

was cornectly decided.

A i

Agein, refersnce has  been invited to  communicetion dated 107

September, 2002, vide Ammexure K-8, wherein it s cleurly stated that

GDS :md Caﬁuﬁ} Labﬁm*em anid part time easval  labourers midy ‘be catisidared

sgamﬂit irhe vacancies Fof sﬁmt '"eﬁ'smrwﬂ{ withjeet to such emfhfamd

l

laid down b:, tire bepa:miem: from time to time, It has also been -empbt_fs’szed ml
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tx‘:e comtes‘ thaf Inmcﬁtm of tﬁe (mvemment m t‘ep_,arﬂ ta dmﬂef mcmxtmeﬁt is

ﬁmt tl;a qame shaﬁ b\, remctefi to }% at ﬁm totai streﬁgﬁ n me entme eaﬁre _

and it 8 v*ar oniv lBr“ of the vscapczes shaﬁ be ixﬁeﬁf up bﬂ dn'»ct recﬂ.ntm ent

"16.11) OA Ne. 357/2668 and %};‘a;f:‘s'slsxaé" with M 'MA." 463/2008 and M.A

476/88: | I‘he appiicants in t{sem eases, wiho are waﬁtmg as GI}S i the
depaf'{meﬂt smce }979-80 clasin that ﬁxey ar'e eﬁtfﬂed to :q:pzymmtem on
- semioriy suim fimess basns to the sxtent of 7§‘} ct hre vai:ancxes to the post of
,Gmup D . 16 vacancies ¢ of Group b m the Tfﬂ!t Dtmm and 3 m Mmjmv |
’ ll}mqmn are mmb}e which ksme A.oé 89 fdf‘ been ﬁﬂed 8p &ze ta ab'aence of

- .,F.caeam:ce trcm the Screening. Cvmm:tt@ . wirereas, such a c}earance is not

LA

‘ essen 12l 2 For ﬁilmg up the 'vme:es as these ar a tmt meant to; e}mact remmmeﬁt

Asd,:‘a}ngaxiy, such a-ruling hag Abeen spe?; out h_v the_ f‘f'_sbt,ma: as tipheii} by. tire

- Hon'ble ;-}fgis Lomt . As some of the, zpp}scmts are nexrmg 56 y«ars of age,
if.,they repmenﬁed fcr the vacmese« te bg hﬂed ¥, b:st ﬂxen, kax been fio action on

| '_'ﬁte pm’t of the mspanéents. Hence thss 0 A

e,

Re«ponds:ts hava conte‘te& ﬁxe ()A. Accarﬂmg to them tha 'a‘acanctas

. doneed the clearance from ﬁte Scaeenmg Comm:wee and # muld be ﬁn}y aﬁer
'm;aipt af clearance from the screening commrttae that fhe vacancies waa}d be

e ﬁi‘ﬁi up m acmfdmce with the Remutment Ru?eq ’B:e mﬁk nt the S*ﬁiﬁﬂty m

44444

. S2niors to t};em tos. As per A&ﬁe:\m R,-l,:ertigr of &»a nodal Mz_mst:y, ie.

Ministy of Personmel, Public (iievances & Pensions, Dept. of Personnet &
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\f& A
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I

161)0.A No. 37208 and MA Ne. Py /968 (IR $(5) of the CAT®)
Hules, 1987 ©  The ipp%smfs are’ wm%.s.xg a5 Gramin Dak Sevaks in
Trivandrm North "{ﬁvisiﬁ‘n, %&fér;aiég %’d&ﬁ i ses‘%}fi:*e Somi the fp&@%éé'f%ﬁrgiﬁg
§§?9-’32 C Their seniority position, vide Armemre A-1 bas ﬁ}s»;i' Been

. ﬁ‘?'w%ﬂ}hzed Vide Annexure &,-e. 2{1 vm:me‘ & (:zf”i}ﬂi’t I} postx are to be
fitted tp aid these, accordmg to Racmsfmeﬁtz'{ﬁ%es arh to'be §iled ap from

' the non-text categéiy of other Group B émg’i%ﬁjjrm'msé}énia‘iﬂigg vacancees,

(o any; diath be' divided oz T3%, aid 289 to be tilledup from among Gramin

T Frak Sevakx and Caseal },a‘zwzsr‘éai: respactively. Any. vaciney remaining still
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are reluctant © fo R 4 il'if)i ' ﬁfe}sé"pﬁé’éi‘é" o Hhe asstmption that these are
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chave svsmcmm\ adt quch _,uqu&;nt« oit




mxms” SaD 3o ;uamasynr; noqom'ud Huy € '".g sequasep qsn,n ‘e0 75.1861 "
}ﬁv a;as;m puz | FROIPRGEN] ssgqxq 30 sog:xand 8A me.;;e :;g 4&5{@@@3{1 |
Ty 93 epRl sean a.;ua;a;ag ;uamde{; gmw; Jepun e'uuss euws Ag3 Uf 29
0} pws 'eq wwéé pgmg Aig sasmi 9&3 58 um;oumd mgmga WwHuED
syeandde - euy, ;uowe‘ix.mly IR BN STpER T SOD Suipin  SmBeSue
Aq p%amz;m;_ am uaigm semupaBa (] daniy g{ suesasd B am dueyy .
WdH SGD eAqdnpopy 600 RS GNUM  CODT M0f sem  pamep

zﬁm Ry} AdmEOoRA 280 oy pue cepsmmon _igx_.'uemas Ag pamelp eq 07
am sy Y6 oup Sy o1 Smpwsdy Yo PaIsaIBes havy sysepuodsey.

SRIOUEIEA 21} B Wy

eppomeoss of Sweli PO AHIGILeS Jo BIFLC 8 U0 ejquyns pue oppifie ponoy

am sg:mggc!d&azg B sé-gsmﬂ.w au} 38 %g{‘..%‘uymgmdda- SO WRmPNIDGS
gy o <3 PIOP0T B mAD UCIAKT PeN wmsesurwossod PSR
ot dn i o1 muepuedsar 2o soupesp v a0y padesd s ‘sngy sjmeondde
Snj  PRIODISUGS BSSQ JON pBY eums ol “sjnepnodses e o3 ﬁut;:_mmasesda;._ ,

’

peiy s;wiég{édu 213 uBnoy ;1 Cpratetp mueondde eny jo uncaBy © ,.,mam v
I IOISIAKE S GRY §0 3eedsas oy s:::ez}éms TR VO W 51 ponguy o jo-
S0 JRInE J24 g ;39@3;54 Weaq ey SBY ] e-Y AImYLuy A ‘SonTRIRTT
ON CHIAL . BT ST oA U WS MO YHH o, ol 3'%3 £q pyydu
peaq eaby pafar sng B EERaLL 13 JO Srepe e;,;; ;m,; PRI 243 03 p:mr;?, ospe
aaey symeonydde sy, “KwBeiue g LI [1e) j0B secp 'sgmagddg aty jo o0 o1 B

SERQ USRS PAND He B 3&53:::;;;1;3“: aw :wtm agqsmgddu oq pses 14507

-$0-9] PaER Jepae opIA }uazsa;zuaeJ Te BELPBUERT 24] W SNE W 03 pAueal

| ueeq OBfE WY POGTS LT BOOT/LLT TENITALLG ON WO UT JaND A mieg

S3 Jo SUDISIDeP JEUK) b}S‘d& ey Sy sof eysmbared © joe m aepwinwe

Lol

§p



b4

- iha sfuated to that of any regular post m the  Department. #f  posts.  The

Gramin Dak Sevaka gx_éi‘g"gﬁs’:jeme&i by a ﬂﬁmx"?et and separate code goveming
o fvasr servige, condud an d;«z,mfm:mf m"ﬁ ead:tg' " The respondents have |
) "Hz'xﬁiérw&zred_ to the 'bi‘éer- .,&aieéfi&?ﬁ’. M’a}f 206{1{05{'&»3 Ministry of Persomnel,

vids” Aﬂ:z-mnc 108 W hnfﬁz ar,-they have reiarw«d to: order datad 33—’*?—21‘ 68 |

wherein it hay been stated that a camt‘a}iiee; hm;}w&g zet np o .s*ev%ew tha |

optimisation sche me: *nr"oduceé vide !et or dated 18% May 2001 and a decision
at the cabinet lfevel wﬁﬂ}& ‘b talken in Hus pegard. it has alse been submitted

" that in the seake of varions dadicions of the Tribunal aswpheid by the High Cowrt

{

of Krvala, dusz to changed scenario, the matter hras beei bakeess up with the Postal
Dhractomate fmm where &fecisi’m} 'zs awaited . The respondemts have further'

mi’ 1;:%& to ﬁie dvcssmn of the ﬂxpeﬁ' Counrt ins I}hi'sﬁ Smgﬁ ve State of Haryana

|
{

e %{H}:{J{l i “ & 35 162*3 mhan.m it am held that when @ persaﬁ. 1S
given ég}pﬁinmwﬁtbv ‘Gmfemm‘aﬁi' ﬁﬁ&éf'a scheme, iat emloyment not ~ being

p&‘% ﬁi’ formal & cad:e of services oﬁ that Gov emméﬁ%, 11 z'sr'_ difficult to hold that

’ﬁie aranod tcr which an emgmwae rondored his sérvice under the schems should

'

be eounted the pusposs af p‘,‘mmﬁ%zgj,r benefits; aod the respondents submit

&mt the GIS cansiot chaim that fhia:f'-hav-'& a right to be prometed to 4 regular

post. ~ ‘That the GDS capaot claue promotion has aiso been reiterated by

,

Creferviog to the Full Rench Deciston v the cagar of Strjit Singh vy nronof

>

;nci’a and othe:u, decided on 28% March 2008 by the * Chandigarh Beuch, wvide

-

Agnexure R-3. Again, refarence has  bedm favited to  communication

ciatee m» Sepiember 2002, v:ce Annexufe R-‘i, wherein - it ia ciearilr

atAdthaf xS :meﬁ qu:m! Lﬂhﬂiﬁ'"ﬁ" and ﬁﬁt*mia casuai mbciirem £




6%
may be considered agamst ths vacancies for divect recrusiment subject to such

" soncitions Jaid down by the Departaient from tiue to time.

- 16.13} O.A. Ne. 381/2068 and MA Ne. 498/2008 (alr (5 éf thre CATE)
Rules, -""1987 1 Tuwo gpplicants have fied this & A ?&ey are at pregeat Rerving
a2 Gramin Daic Sevaks under Sr. Supenntendent of Post (itices, rivandrum
{(Narth). The seniortty position of the applicants iz respectively 41 znd 65 in the
hidy 2605 hist vide Ameixm*e A-i. There are 18 Group Pe va»ymciles a#ailabk,
while the Rumber a&mi&e& by thre respondents IS 1‘? vide AuniexursA-2. These -
vagancies ave. been kept unfilled for want af approval by thz* screening
committee. All these posts are managed by engagiﬂgl GH8 | on mazdoor
%}mis.f-‘sccmtﬁngli'o the app}'ican{s,' there jx mo need for such chzarance from the
screening committes a5 held by the Tribunal in GA No. 961/2003, 9732003,
1152063 and 3446/2005. ‘;,Fhesg vacancies couid be fitled vi'i;v} in accordance with
thr Recruitment Rufeg, uhemby ?5%, of the vacancies would be jilled from
amongst the Gramin Dak Sevaks on the bazisof sustabiidy :rwtt genority. Heme
thie (34 praving for a direction to the respm&eﬁts to take immééﬁﬁevﬁeég to £
up the vacaneies 4s per the Recrmutment Ruéevr
Respaadmtg have contested fiie (4. .Aécﬁn'ﬁﬁg 'ta Gram, ude onder
* dated 4th July 2001 coupled with order dafed 16% I?iuy 2001, mstructions of
the Government in regard to direct recruitnient i that tie e %ml% be restricted

to 104 of fhe fotal strenpth i the ontire cadire, and io a year only

1437 of the vacancies shall be filled up by direct recruitnent and that for thie



endativng  should  ba  obtamed.

¢ pirpuse. Screemng isﬂsmiiftg. ;
;;',,;‘?n‘."i‘?{.‘rf‘ﬁii‘iggji', ihowas B z.fs{)‘i hat one vacancy way cleaned by the soreening
committes and one _ﬁfft}fe; -{*iram i f{)ss"c Sevaks h’mweﬁ appotnisd.  Inso far

s past - decisous are mﬁcemei_ ﬁw resn..sss we have mipiemented sueh

“L&& to case baxis anly. after geiting appn cval froms Direciorate.

- judgmants <

Mo geia ﬂ% e liag so far boan takven up wath the Dhre The respondests
hevemn pansal Lake a:ﬁepusde“r dewsgom. . o . !

p.:

REIESN. W ‘u’». 399/2888 a’i.m Kﬂ', $23/2008 (under Rﬂ%e_%ﬁ} af éz'ﬁe CAT

{0 Rafes, 1587: . . Ih aﬁpézmte are workmg af X Lanar f}w sion ag
’ ?

£ .

o Granin Dak Sevaky | there are 16 '@;:wa_r_m%g ef { 55 wHp i mvar: t wiich thd
. appitcantsane entitied fo be aceommadated. ’F%:e_ smss{meﬁl af %‘%e f_‘.?sp&‘}iiiféﬁﬁg 4
o Heat due o gon- recefpt of ﬁf}pﬁ‘ﬁ\m} from *he gwr 'eﬁnig{ &ﬁmmm ﬁ’ir’ &»ﬁmﬁuas

- censhed not be filled up. whersas, as }z-éid by the ‘T‘z‘i’i‘uma} m OA W, 97372063 wad

2T st 2004, as cmhmteu by *%x\, High Cowt, such a reqrurentent 15 nct there for

. the vacant posts as e '{'}ﬁrz ‘%})ﬁs:&ﬁ'&io 'me 11 Fesf peet af %

&

N ‘-;;’z:;\_«, m}w‘f dira

ol

gmvent - Fhe :s;m%i;:m’{s_i‘nn_‘e; thereiore, come up & ﬁ'ﬁ (A4 for z direction b
te g spmc’seﬁﬁq oo @mmer i"j‘leif' cages for hiiiz‘*\_, ng& se vasant posts a:?i'{isiﬁzp B
on rag .,trb i

~.

T n&-,pmuimm have contested the (A oa e vais of ‘i&ie ardes

- dated 16" May. 2001 esper which direct recruitment sh oud be re estricted to

ane third of the total vacancies and that vacancies asf%rg':ﬁg i & whale vear could

“he filled up only upto 1% of the tetal DR, Vacamerex A;*pmva} of th

Sereening Commitiee to f1ll up the sbove posts is maﬂéaimy- E‘icre are 7

ofhier GDS in the Divisicn seaiorto the 9% ~‘¥ppfzczu‘ Fven if it iz decided fo




&7
B ap the vacancias, #it the applicants cannot be accommodated in view of tie
faet that only 75% of the vacancies could be fitled up by GBS and firther, there
i r-eqmrefl'é to be dus community repressnitaiion as perrulex

16.150A. No. 402/2008 and 3.4 No. S257808u/r 45} of the CATR}

Bulesi 986 - The applicants ars ol Oramm Dak Ssvaks working for the
HUesiyaw -1

past more than 25 years. Applicaniz 2,4,3 6.7 and 8 are GDS Marl Delverers
while Apphicant No.¥ ig Mail Packer. They are seator most in the GDS

ble Yor promotion to Greup I3, vide Annexure

Choanganassery ivision eligi
A~} extract. Accending i’ﬁ the Annewure A-2 recruitment Rules,  the
aducatsonal quxaiiﬁcéﬁms as for direct récruts are not insisted for prom of ien.
' Since 2603 as many ag 11 vacancies of Group D are available, which are nof

5e.irig filled up by the respondents on the ground that approval of the

screeming commiittes @ accordamce with the Ministry of Personpel C.M.

d#ted 16" Mav 2001 ixaé nof besn lxé.ceived; witereas, such a clemrance from
v.é%w geresning commntes i m‘# s*eqmm& as held by this T f%buéﬁ%;ié' OA e,
97712603, CA No. 131502004 {Anmexure A-3) and other similar cases
Reference bo High Court _‘fiii:‘if?}m’&"-ﬂ'i'iﬂv the vass ot APEWI‘.,,{%} 82006 *ﬁ?‘é‘ s
mivited by e app&mmhz-v {The High Court of Kerala ' that case held
that “fhe Tribua} was Fight in habiing e a'r&sw'am* labourers have gof «

"
PR

claine in respect of 28% of e vaoascles  renuining anfitied after

recrittment of enplogees wenttonad at sericd No. 2 and such vacascies shall
be fifled up by selechon cusm seniority in the order mentioned ir that
codupm.” The High Court bas sise held that “ Auseore R2 relied upon by

the petitionars cansof keve the effect v miodifying . Hw  recruitmess FLLdEs.
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&8

s

“Fhe reletant seorisment aides do. sot proy ‘&?’;f;}#*gﬁgy clarance from the

‘.cmr';mma} .‘}a'my; mg e x-ﬂg g5t FLMNLS i Daas, df Vs ;‘P?Zi'fvu

CoER et seCis f‘f}mfzf vm u}

The version of fhie wqtmfm\,m nolids ,?mﬁ e L&menhﬁﬁ of the
apphm wits that they are senormodt « demed. in a tabuiar statement ﬁ‘c"@’ hrave

. mdicated the sentarity position. Thers ore 11 gronp 12 vacancies i e Diviston.

. Ag per secmitment rules, te posts we o be hilied up oot by promotioy and this

%

Sact has not bgea bywugit fo the agt%i‘:gsi ‘: 1 'J’r'bvmaz i {’)fi n«‘& i I 5826 'ﬂie
. -Apey Court 1 fhe msé :u‘ “‘%?kv'- of .% &E K ve Shev Rm&%i'ﬁ'ﬁm 1995 {L&S} 861}
.abserved taat i s pem‘ .qqrhs to the Govermment e pro cﬁbe » rutes/guidelmes m
*}re mﬁtte: ‘i‘)_f,:'i_fﬁ}(}’ffi'iﬂfiﬁif b‘g}f,'gg:{ame%‘f“:em from ase mﬁr\e to a ditferent oue.
- Angexure A-2 Recntment Rules were ;,sfsugd ot fnat basis and the apg%fsc-aét

-, cannof cm}:eﬁgw me mwsm:is a* knic::x .&mﬁ }{esm;a&fﬁ 15 w‘tewhy seleciion

Do
ks

from the cadre of {.""'} ; i"} {Jﬁmp i mot by pmm &hcﬁ. { ,smsp i pass': are the

. _eﬁ.u .,;ru ?e any {ia amin aﬁ% ;)enaf‘me-..c, the {zim v«;m"s ara 3 eaﬁ‘egg@_.&f

Extra ;}pr{'mdrm} empiﬁ,»ee% ﬂﬁii}ﬁ*’ uﬁkr a ide i}'s:pssﬁneﬁi Gi gmq{'.a as we.3 as

_e?sua} hbﬁm‘am ae e sf‘ed aa i’u&éz?r pﬁﬁi i.} ﬁ;*'e '%wm an eﬁpﬁmsmty to

ca

becomre Uavernment Smmﬁ’g, ’m’% ,f"emiims-eﬁm are tﬁ be made ag per the

revised Recruitment Rules 2002 for the wacancies declared by the Departnrent

yearly a8 per the existing guidelines on recruitnient formulated as per GM dated

. 16" WMay 2001, The GDS is a separafe catngz}'_a'n_d:is entirely differsnt from

', I‘% “'F"

. regiar cadres of & the Department {he appaxsﬁsmﬁ{w aof G335 are on. »:entm:'t

basis. When a GB‘:‘, is recruited as Group ‘T, be ix gven severance anount of Rs
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26,000/~ -after § jommz the departmentat post. The service raﬁdemd Wm}e v*erimz
“ar GDS hag ‘m; rem;sn ‘g;itgs the paot of G:-m;p ‘.D:”m which fhe {i{}& is mmgm
and & sﬂrm.mh WAL imm of maﬁ m»mm Since %h aiec%wﬁ ai GDS or g&?%:ai
labourer as Group ‘IX 1z only through recruitment, :spp ovat 6f the Screening
Comm f{i’-"é £5 reqmm«“i i"ys fs%itﬁé, ap G mmp %: mms as p:r Aﬁﬁa:mre R-2 oréer
déted té‘h, Mav 2&(51 : ’ﬂw ft*ibunaif‘caﬁr‘t‘é havepagsed severai 6(‘&:"8

indifferent cases acw:tﬁfni;. to t{;ﬂ;% cironmstantial fmr** 3 ;e wqpmd.,s&t
ﬂf‘peuﬁiﬂv obigyed the arders :md g "%eu smsmhmiy ~ %m ‘ agy;x*&fﬁa% nzf"ﬂre
‘ "$cf*aen§!ig;.£’}o}nmiitee ig réquixé& a8 per ,ércier dated N? i ?sdav 3001, :.t'ize
) m%}mnéeﬂ%g camaif deviate ﬁ“im the pe}my of fhe G:wmm:assﬁ but 33

, . v .,

| -?imsih’mauusi? I various caseq ot ﬁ’&;‘ﬁ ssued t;r{%ei‘*, feég;énéeﬁi:: %séi;‘é"seﬁght
directions from the })ir emmiﬂ inn view of the d‘angs;ti stenario eﬁggezfuefﬁ to the
_,udgme'fta. .-tidﬁmenis it (. As, ;:n‘odsxceu w the apph cafit‘ jﬁaﬁn&t he ,{é;‘(eﬁ‘ & a
33;‘:%\456}6 to be appliedt n é&{ q.mi}ar}y sifega ed The re:mﬁéemq ﬁé;w
| implemant ¢ such _éﬁ&fiﬁﬁi%ﬂ m a m«:s to case basis oﬂ}yaﬂeremﬁgappmmi
ﬁ*ds%z' iﬁa ’z}xfectﬁma E‘m mneﬂdment iﬁ the (mvam f? Rez’me‘tmeﬁ}tﬁ}e@ %ms

"seﬁﬂ ma*‘%e by ﬁte e pﬁ'ftffit‘mk 0 hr Aa per rh sﬁwssmﬁ d{ iis ipex t‘,ar.’:r% ,;fj{:r

e case ﬁi’ P Joshi and ﬁthem ve Aucﬁuﬁ*aﬁt (ze.iera: }fu'zm edabad aﬁu'o;;xexs
f with Civil Appeai No. wfm ot 996 and Usion of }fnd}a and ‘xham *a;s Bas:t&eh’i
Dora and others {2993 5.{:{4&%; 191), this Teibunal cannot direct fae
mspon&mtﬂ ta fitt up a zmst hetm*e % pts}sev ’i‘h’CIniﬁ;} i fsmmm?ed bg ‘%fi-e
""”}}ii‘écfémi@. - The y:égmeﬁt reiesmu ta bW the :zppﬁcfmig &id not ta%x,
“nito mmséamhm the fact that. {"3‘. &¢ outs st§e fire pumteva ﬁff ‘ha OFGers

‘connected mﬁ} mcmsh”?mt to c%apm*tmentm p.ﬂrfs md heﬂﬁc ﬁi% 'atmm br,

[P



BLT TRy e - ooy

A e TR

. promoted divectly to the Group I3 oin

) Se'v:éfs' ifz?riw:maimm South '}C‘;iv'.ismﬁ: m iéﬁﬁ.s at kcmu!mem Rma:,ﬁ thay are

[

| post canying defmite scale of pay and

adeo that G Sevaks do not came tinder the purview of Fundamental Riles.

16,18 04 Na. 43@ fﬂ? 29@3 aitd wx Ne. 531 ﬁ‘f 2008 (Emder Rule 4

'gfa} ﬁ% iﬁu (A T {P) Rﬁ%es 39&"} . *s ne -aspp%xmssts e ‘pre@em .%3:' i&dﬁ‘}\"&g G

.

f%igfbse mr' promotios a8 (:zmsi;: 2 ot t’%. rare are @ pz*es'fﬁi 2% vacancies of Group

D' uader ﬁxe 1% respondent. However, ﬁle san e hawe not been ﬁﬁéd up on the

ground ﬂi’éx «m‘aeﬁmg comm ttiee ha ih‘h @pmwd %fie vacancies tor Hiling up.

. T}xe Tobunal m a series g%“cases h@%d thet approval of the scre@ﬁ:mg5 committes
got necegsary in mspef.t of posts uslesz they are to be f tod np by direct
‘rex,wsmw# ‘ms%f opders i th Ko -3‘:7,’26&3 arrd 2’;’? 28‘3«@ Have been upheld
by Ui rhgh ¢ aﬂﬁ“ Gi Kerala m ¢ "%\'J Mo, %3&’33&6 imd WhE I'-.u 4956 of
2 6{;{ Bumilarly, iﬁ msgieﬁ% of .i"mkf, beare devixian, ﬂ%}tmzs R ﬁ.%i'?ﬂr%} seid n
A 338 a" 2663 m‘a.cﬁ i€ favmss' af "ze mp%w:rr i t"m. (A -T{iﬁ'ﬁ' the

- Fes uimafzte are %mimd to fill ap b pﬁz{f ﬂ**'e;em. (Genmn lma( Sevaks, but no

amonnt wald be pmé %w the ﬁpphwﬁ{

lxe«paaderm ‘mw mﬂteﬂtan the O A on the bss%v's. af the order dated 16th

May, 2601 As due to -‘fhe decicion by the ';{'ﬁb wiad Ao the Hfgh Court, the

scenuric had undergone a ch;mge, the matter has been refrred to the Directed for
&xesr final z’?remam Vhey have :ﬁsﬁ :’eﬂeﬂtﬂd tie aemar«"y pﬁqsﬁm of vartois
. app%m&ﬁis md “m.ﬂm%ed bwt a% g}er s’ie awemeﬁf gtveﬁ it the repiy the firet

' sppi‘z,m'i wa;siti bp able to. get s furo \ml ¥ aﬂar 14 a’:}ass fim stood t‘misfesrred




The "ipj_mcm‘i” has filed hus femsaéq‘. e whirch %n; tras anmexed tie to tad
w‘:és«&;’ oy posihaﬁ obtainied from the fegpam‘enﬁ nder fhe R TL Act, 2005, as
par v&tﬂh tha l:am} aumber of vacancies is hwenly {zﬁ%"- As segards seftiority
posttion, & %asz been stated 1o the faﬁamder that out of 2{} vacancies T3 thereof

to be eamy narked to the GDS weu}t"i cover ail the applicants.

1617 OA No. 445 of 2008 ané MA No. $37 of 2008 {afr 4(5) of the
CATE) Ruies, }98‘?) z '"“%’ s apphicants are Uranma Bmx Savaks waé’king m

| Fowayam Paazm} THVILIon. Appin:’mw 1,2, 4f08amd 13 to 15 are (DS Mait
Deiivem while anph»anfe Mo. 3 and 11 are Stamp Vi ﬁéigr‘s Apphicant No. 10
:’:ﬁ working as D8 Sub Post Master and ﬁxpp‘fﬁm No. 12 i o Ml Packer.
“elving upon the sensority of the {E.E}TS. vichs Anpaxure A-1 and iz Recrustament
Rules, 2082 vide Aamexure A-2 read with Angexure A- 3 tise apphicants have
chiaye prgsﬁm‘:%m to the Group ¥ pmtt’a agamst the sixieen clear Group D
vBIEnEies, vrde FnAaKund A-% Applicants ﬁ:}y aspoﬂ the decision of thix Bench
m OA No. 11472604, v:&e cogw at Anmexure A-5 and also iﬂf"gnem of t%'n, High
Cott 18 CW}‘ Ne. 2281842606
Respondents have contested {:m OA Acearrtsﬁg to them, a8 per
reertitsnent sules, e pmts are to be filked up n;.sﬁ by pmmaﬁm and fhis fact bas
aot beat bmmz"zt to the notice of this 1rs%nmm i OA Mo, 11 “;‘?.{hfé The Apex
Court in the case of State of F & §i v Shiv Ram Shanma {1999 {(L&S) 801)
s%%eweé that it 15 pemit ieeible to Bhe Government to presciibe rules) guidelmes m
fae matter of appﬁi:itsﬁseé{ ax am::tem fum one cadrete a ddferent
ane. Annesure A-2 Recnaitovent “ Rvies were isuod on that basis

Cand the agjpﬁeaﬁt canmot  chatlenge the  prowigions of

P

i

e eE e ey gwades —  eel e



3 o La‘mm trss

Rislez and {megzz;a%mm whian

aat by W"aﬂnﬁi’m ‘{k'ét:‘p T post K‘ef’h\, enlty cadre to any { Govanment

o

caf Extra I pz’ﬁ%ﬂ}enia}‘gmphyces

é.miqu*é m 5 ag We%x a8 a«s;a’i labotivars are treated a8

o o

L feeder noai m gxw thom an apuef‘ur ity ¢ become Govermnent Servants, and

¥,

funmftzremq are to be mads ag g per the roviced Reerut %s:’xsﬁé Rutes 2002 for the

vacanicies declared ‘t;gf_ the "i}épﬁfmm‘}{ vearly oz per the axiging pgridelines on

’
v

recruitment fennuiate&as_peﬁ}f‘.&’ dated 16 May 2091, gz sx Court cases have

2 o heiu raﬂad .maﬁ_

36.18) DALESIE and %zA- 62‘ W8 On e saﬁ;s;e tare ax s (34 402708, 3

: ;mp%m‘mh hmre ci:um od idedtical retiel aiid 656 smis contatad by tire respdts,

,

161N OIAL Ko, 486 of ﬁét"a and M.:;., Mo 838/ 2088 W éef’; of CAP(P) Rules,

1585 The agp}n.aﬁts L{} 0w smm?:iem {m wfmr: 19 beleng to OBC

* gategory) are waf%ciﬁg' a8 Gramis Dak Sevaks i the Emakulam Division. 31

" vacancies e Group D post aross o Erndkulam Division. Al Giese bave beza

“‘nseqmﬂv oc»:ﬁpx oct by Gramin Dak Seviks o8 &) nird oot basis. Thése have

-

o+

%’aee& "ir-apéf s filed for want e spproval Fom the Serdening Com raithee

»x,'

cassary i {Hesa careg, w vidw of the

ﬁphek} b the Eig}i,‘ Conirt. Fcrsrc s QA with & prayeér for a direction to the
regpondents to fiil up iheiv&cmcﬁiés @ per'ihe 2 ’Ru’%é&é.“ﬁ i ‘Eumg to

; féS?Qﬂﬁ’aﬁhﬁS, the ﬁ_imre of & g}gfemﬁi ent a5 {.Drfi buing,

. a‘onévaauai . naime i'ha*sf uo m:%t grj,:: w  the

ca&re m Mm,’i the uwup met is  contained. And,




to Groupid e thess  have ﬁ:mssed '{:%f-é

pi'amﬁ;iw from one wm'e o7 different e%’r* P sm»% p seizsibie as per e

aw &ni down %*v tﬁu ﬁme:x Lﬁm’t m f cag2 nt .ua‘f“ of F & &% ve shiv SRam

PR

Sharma ;1999 3¢ &L & sa szx:m Agaiii; s per i6% May 2001

‘ 'mcmmmdtnm ST eammn*tea, qﬁnmvai i e83@ sft'sﬁfi. .

16.20) OA $5/200% and MA 5392608 gm ef Lu.z{?‘; 'xuies. 1987):

Apphcants in G 84, -emp}ejfe{ as { i i}z}: .-awkq ars. uﬁder the

adminigrative contral of the Supertutendent of Post Offices, Chamgaﬁmsefy

~ Diviston. They are aspirants to Group D pests in accordance wi{h the pf'avisjc»ﬂs

of the relevant Rea‘ﬁiitmmt hiiit\ 2662 viée Aﬁssex'ﬁre ;-‘a-} Azc&rﬁzmz ¢ tiem

Pt

irere are 11 :ear 'mmmfea' zﬁ' umim u eﬁzxe i'emasmm, tmhe%e(i s on 3-06-

2008, These have ot beew fined ki 3 e zapm\;m af "§d sa'rfeem;rg a"ﬁmmn‘tee

f« :iw”si’a.L "iu‘w-‘“vé‘f dﬁ,uﬂ"‘xi to the ﬂ.‘?P?me, :.s*svsm—r ot %& &ugsm by é'%;i*s

Trtbanal m GA Mo, {c""}i"_:{)f}?f an 11842 i'.ri;-i, G '9;3 9()1:’2’33% 'mci ?z‘éé;’"{;"‘i

frexe vacAnCI ﬂeed ot kave to have the ﬁpgn‘asw ist tea Mraeﬂng, Lﬁmm&‘zee
a8 the same is are veguired only Yor direct ﬂhfﬁiﬁ}ﬁ'ef‘{i_' : i"‘zs, decision of the

‘Tribusal hag aiss been upheld by the High Court w WP 2281 ,'?52{336 {iﬂ regpact

e

af’ OA 11 S:‘Ei)&i}. As s:m%: t%so ﬁpphmﬁts i ave prayed for a i’%&migzﬁim to the
"eqpeﬁi*eﬁl:a to take :mtab}e ﬁﬁ"iei o »nism :.p of fhve vacant ﬂacﬁ\ it Group 1
from out of Bie G_.}}- _.‘.‘s}- it aceardance with tf-}'ie -

3

Regpondents  have  contested fhe {}ﬁi At.t.ﬁb‘uiﬁiz to  them,

even foo  approval  of ths sorzening m'nmzit i3 f;u re. m o the

mstant case, the  applicants  would ot 37:* \%igf%» ik mﬁmitm'eﬁt




§mesf for the GDS for wnsséemtsm ms- ﬁie post of Gmup D2 S0 years.  Again,
_ &w respandeﬁts }iav*e fontaﬁz}ad thst the decmaﬂ # the cage af' taas of 3 & K.
,Shw R;sm Sharma {1999) SCC(L d.. ) 86} z.ieaigr spﬂik aut that there 15 ao
mdetamb}e nght to bz prameted. Agam as per er:ier da»e:i Mtch ‘eiav 2661,
| fﬁ}mg up of t}re vm:mmes are to ba ra»xtncta& tﬁ % of Jie ovem}s mgi’h and
oaly ane»thm:% of me VACAICIES coild be itshéu up m a year. Fusther the term of
| afppa&f;tmmt of the applicant would go to show zf tive emms 8 1 the nature of a
c:gﬁttrﬁ%. i view of the above, the féaspﬁss-ﬁeﬂis .’ixa‘s;fa W&x’: for &smissz} of the

QA

§6 "? j{}.A ﬁs- $08/2608 ami & A‘. Nﬁ. SQ{%’?.{}{%S wi 4’5} of the {‘Aiﬁ’}

Ruies 1986' i?se applsemts 2 mimbew ars wam mg ag hmm Drake
, evmkq 3 ?&%ﬁﬁnm&n“ﬁ Pacr?ax Doviston. Recmstmem. Rutes pm'mfe for

ccesssif**‘ahm af the GDS agamst Group D pest« whema" the mspaﬁdent

deqp'*e clear vaa:am.fas {20 smbe r} are fmt tsi%z:zg izp the same on the

Ei"a"timd t%mk appmva} of the scmemag commithee meﬂ\‘aﬁﬂﬁi Pﬁwe»w sirch

| | | ‘fm ag)pmvai s sm( esseﬂtmi i VIAW af ﬁw éeescsm t}se Tribrmal i n OA
| Na. ‘:-7’?,‘2{39. s ;.77”260*4 aﬂd Bxgix Court ﬁsd‘gm...ﬁ% @ «V P& "%ﬁ wé%&v‘l@‘i’é
aﬁé 49 V6720046, in mspect of ma%tmam Draviaen, 'der # OA No.

_ ‘346423{)6 18 reievaﬁﬁ Appucmtu hemg ﬁm:im’iv qffaﬁed. mej. @we entﬂed to

tive benefitz abreadly gmﬁted to tew ommterpats i t%re other Divisiang,

Respondents have  contestad the (2 A. reﬁari%ﬁg to the order dated

 16™ May 2001, 10® September, 2002, Full  Bench judgment  decision of
 the  Chendigath Be;idﬁmmmn i OA No. 1033/2603  and  have

aleo stated that at a high leved comnittes  the maatter




Traming No policy

v

, "Waﬂ.is% %m &ﬁ be disx:m%d wini a:ﬁects.@n Afﬁ"?ﬁ i wev( af ¢ _;iﬁ&bﬁiei}{' ﬁ" the

, H;g* C amt %z-.[i that the pests are ui?eg& iigi ot l’t«f &%re;*é re::mztm ait.

1622 ;;{m Ha. 41072008 ami Mo, '»;-v’f;-..' 'ﬁé;??;{::&x‘;uzé 4&*5}5{ tﬁe {‘}A‘i‘ {

kﬂies }9296' - 'if}w _a p wﬂh iq wz mm’hnrs are ﬁresemh- imdfmg as

G mm :r%c “'e esic«. i ﬁ"d Path ’iﬁ-ﬁ'sﬁzii{ﬁ. 2 af; Divion, , :%gfﬁmxﬁﬁg te
ﬁ:em, w terms of the Reeﬂi dtmven; :' i%’e‘; t‘“zegf are e.w ste dor gm'mﬁ%wr as

- Giroup I T%}ere are 1 mm‘ue v*ncﬁ arose 'r z:::;s dﬁ.:i z.ﬁ@’” {:. 3

otficalz ane i}ffsusimg on extra coxts gysiem i ﬂiege poste. The pasi’s have

not been filled up o repuler bams op the ground that clearmce of the

Smen‘mg Commithee i still awaited ;-'{pp:‘ﬁvai as? fix ‘:’iéreeﬁkﬁg Cammii‘:ee,

& m’ﬁ.ﬂg to 5’}1& ﬁppﬁﬂ"‘fi"& 8 ﬂiﬁ esgent sa} o tﬁeaﬂe mseq m 'mw of &

:ie»smzaﬁ m GA }‘n‘i 97 ?!Zékih aﬁ&i 2?"“"23{&3. st -azgj%w}d by %‘he,High Ciif;i*i 5t

>

am 7} Mo 3638“‘8&6 am:% Wwv' No. 49% asé-;:s alse of the division in

€24 N vﬁé—"&i)ié"‘ }ieﬁea t}m G4 pr'j«s: i"ﬁf&iﬁwcﬁm o t%ie.respﬁﬁdeﬁts

\

b mﬁwaﬁw the ciuse oﬁ ke ﬁppsmm mmmmeﬁt f*a ?he {mmp 18 pc&i’c
agz&mﬁ tlse ”S% qemta aﬁ ﬁ':e wsamse« renn a&ﬂiﬁg itﬂi’:ﬂed af’tef" ﬁﬁiﬂg Hp the
it f @ mmg'z% ‘}ie nevi-mgf o7 gmy

\
. Bl °
a e

kespanderzta }nw i f esr repls s:t{m" dtad that in iew of the recent

ppmntmm* of G

jfi&g'rieﬁts of this Tf‘i":iiﬂ&i aﬁd ng { mr% o '%z

Savao to Grou .{) i ot b ii%me-% s'e«:m}%mem "@sﬁi by oo fmt‘iﬁz} tr 2 "u’ﬁ'ﬂiﬁﬁ

has undergone  « dhangs | and M matier :-:!mtis f‘eraﬁ‘cff; ta ;};raetm whe for

‘takirig o deeision " in consultdion with the | iﬁi_ﬂ_iﬁ‘«ffy of Persosinel  and

Jecision Has wso  fa bees  takén by the



'
.

. Brirectorate i this regard and further instryctions are awaited. If the department

.

_._i’mta w'}%  dnse ity signiticance mi‘i_; ail th

i

&
e

=§:g§b Gi}% {:fewm é{} ;ears i have

to bu consedered for pmmetim ta {mwp £ cadre. - Regary vaftan mg;.w’m%e ta

s t%k.x’*fef &a‘e-eé 3’3 ;fz?fzws @sfhes‘e}}i it w meﬁ stated i’%sét ;g s 5m decided
e sa# up 4 high pawer amﬁmi‘:t& 5 fevéaév the staff anzxiremeﬁt mkmg fato
| &mzmt mi'vzeﬁmmg as well a5 izse Y, axaben exém;s"mm threrefrom and e
R'&ﬁéﬁﬁm“éﬁx‘fﬁﬁﬁhs of i}fe Committess ‘&‘:umt S :&'mr wold be ohtained and

tiren phac eii before the Ca‘sme{ to d:‘!"hr’ the mﬁﬁmm{'e of ‘Cﬁ.. Schense as ’ﬁr&ti as
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the relewmt statute. -‘i‘me af the abaw appixes m t}m. case. 'Bxe "{‘fi%}mqai a w*!ﬁ ax
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"h- : ’ '-‘\ . . L ’ . . .'“-‘
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cerainty and Consistency in Judicia Iﬂéf/wcr‘-s and enables a5 a‘roaﬂic"‘
derveioptient of the law, besides providing assurance to the indi udaal as
16 e coRseduencs of transactions forming par! of his daily affairs. 4nd,
therefore, the newd for a clear end consistent exunciction of legal
principle b ihe decisions of g cours. '

435. Agam fift the case af Bherat Sandiar Nigam Ltzi v Unian of India{2866) 3
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~
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" res fudicuta aoplies to Sebar omirts Jrom entertaining isses on the same :
cause of action whereas the cause of action for each assessment year is ‘

,“"-_i -
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m 2 law or @ conclusion of fack uniess :};{’rc iz @ new grownd wrged or
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e oo W TE ': '-N—J}: oy
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case. 'To. this extent the respondents ’-fcs*e certainly right rasiag the self same
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-

e R S i ‘."‘f:"f,.A . i ’ ‘
S} in view of e above, answer to question {b) te. Whether the respondents ar¢

barref} i'rfzm msfzmg the smit sanye genterr mﬁs as they ‘-;}aé rassed os the same %egz] point

: iﬁ the earii-a;jms e w’m’i iﬂd attained iﬂaiffﬁ' by »}msa e* dre jm ‘ment of t%ia ﬁ:g’x

4 - ',_ “n“".
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Comr“u%taa = mt}} refefeﬁce te }}m:- Re cm;tm«ﬁt ’Qmm»xba aﬁiv- 3}% ﬁzﬁ is &5 he seafs

i %use*iier the vacancies lqemght tobe ﬁ ek ﬁp dre bjf Wﬁ; of Bh sct Recruitment of not

v . CEs ot .

heﬁce i ﬁuﬁ?cm}t i tbe 3pp%wmt« pmw ﬂm t}xe pesus fa be ﬁhed up %sj 163 B S or

Casua} mem ds& ne’z %}akmg ta Bmeet 'éxemmmefs{f i;xmfa.

':\,"'.,-, -
: VoL

Aﬂqwer tc Qua«t.m o. {f} tﬂ (n) i hse: tﬁe 'mcmcfee fai‘ xm«:ler prometion

3

ofF &ifect r*emufmem af neﬁher am’i i Nzﬁm': v»;sw‘ *if‘t‘ﬁf d be ‘hef character of

A e U

sucit ﬁ'ffgﬁoin%meﬂt_‘ '}‘he irfhﬁmm az 'qw}x as u“fa Hzgi: {..Gih‘“ ‘izs a%nm&y hetd that

. -

"vvam».,seq are bemg u};ed up %w pﬂma

. -u. Fa .‘,'.

‘m e GBS and Casuﬁi Labourers. [$tig to

iv_w'; N -

R et 4 B e .
wheﬂxer «meﬁmg mm xttee s apvmw} i'\ assefxtsai: - aned answer to His questmn
, i .

ttes on tre qﬁestf‘m w’iether the pﬁs{s are’ u}:?&itx%&&iﬁ tive method ﬁf})imet

Gt ' Lo . )
tise p:’immjx question was
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j'Rﬂi:mf%ms ant. -{,wa-a'ef fo;" the mqnuaémts .m t’a‘se W ien @nmﬁh subm iﬂ”e(‘ tha% the
: mem e\ﬁterce 6f f)PC s fmt mioan ﬂu& rhe m?s m'e ﬁ'med 4p b, pmmatseﬂ
Decmmi by ?he Apen Cowt s {ize caxe of S8 ﬁm«de {; 93“:‘} 4‘ SC(' 4‘62 }ms been
reifeé ﬁ;n:n b {’};e cﬁuﬁsai ift ?prﬁ‘"'( of this Lﬁﬁiﬁhfﬂﬁ A pﬂﬁﬁz% at ﬂie satd
| jndm.nent swould go to show that the SanTe ua“‘:s’f‘ﬁt asist fhe ms:: tﬁa Fés'adﬁﬁeﬁts
rof whiat veag d*uéed therein was whether £ ‘;'mxmm&mt {Se%cebw Gm :5 gives the
benefit of _izieraased age of retirestient sméer fsba 9 i &aez‘_m denl about ﬁ%;étber a
po‘st" s fitted up ’ny promuotion o direct reeruitment or what are the chm*bans"ﬁcs of
promiotia. ’Ehaégh aothing much need I’zse ; said ia :\egam to thig @eﬁi;:m_ az the
Tribunal and ev;eﬁ the ‘i;'im‘b}e High C.m'zft‘has vh’e%&v :&iﬁf t%ifepcst‘s are ?ii}edup by
promotion, e, ance in'the cﬁﬁﬁﬁe of mgmmnts, %}&h the sides laid .emphgéis gpon
{r}m aspact, te same is dismssed her*e keeping i ,imim'} the jui.iicia}' _#izs-;i.pﬁﬂé‘thﬁ' the

. decigron of the higher court ix sot deviated.

"3 és‘ 'gtated eﬁrher the.se‘:eihde to t}te Ixe@sﬁncﬁt Ra;es 18 at tvm parts afv:} sonte
pos{s we Jsi}ed up 10{)"4. by f)freet Reeﬂz:tneﬁ? :md sofe are ix%%né np ;03,-:' by
promoticn. Per I}smct Reeﬁ_z:t Posts, the DPC is meant mt!y for confirmation,
if‘%:i‘}-_e for pramotional posts, tre DPC is.m eant for promation iself Zn _sshsﬁ,fgf_ as the
post  in f;;iéstim_i ss:t}rese casex, as exi_:m#g&a%a%, vida {‘a‘mm No. 11 of the
'scl'hedu}e,_ éhx%: postq ae ﬁm.t'ﬁ:&}eé ,sz;; Emm fhve mm«test c’ai‘egmj} of Gﬁmg'i and it 18
m'&y ﬁi‘& f\emmmng t}m{ a\a ts}}e& ﬁmm amﬁnw G D S mpte ‘?‘5% at t}zﬂ remammg
' ymfaﬂcws ¥ aned cssua_} labmu‘em {upm 2:5“%} If at a:_i‘ i%i-ar?a ’a-a' any unfifted
_vac'meéeq :fﬂ“er- exﬁ*mgtm; the abov'e s.:er}ma:}, such vacancies ai»:m a2 o be

_ﬁﬁﬁd up by {)srect Recmxtmem Thus, wiwn t}:ere is a S'pemn m?‘ti’aﬁﬂ af Direct

>

K-



14

N ;"..,- 5

'Recrmmms ﬁ’ﬁr the m&éaai wﬁs st gvﬁ a ﬁﬁ}?}‘eﬂmﬁ ziwt tiu. ﬂ-ﬁ‘ﬁﬁ’ tw%; mades

are nﬁt ﬂj ﬂ reet }sefrmtmm‘{ {,%mm;ﬁi'fcn of recmxtmeﬁi m tms E gard ézams to

i . ~g~

have been fmﬁi\, ag (a} umm mmsg Seﬁﬁ'ib mmvsdﬂais ;‘a e. E&ﬁﬁ tast € ‘*yzmy, GBS

from the

md (Lasmzi %ahaumm the Jast Ewa commg iiﬂé“f‘ fﬁmﬁg whse}x ﬁﬂ‘i"gﬁfjg) wd (b} f
open m:fx%(s!:_.v The latter {imm open mm‘ket} -.;iﬁﬂe .ss spec. feu ax 13 u&ct R-ac;f'uitment‘.
As fﬁ; tire charagter, of the aﬁ;er mode, the Rine«, are, wﬁ.a'ﬂ to reflect ac to whether the
sanve is 'b%' waF of direct Recrut gr bg; way of pross g_;tiafg. (.‘%i,cﬁmmg o the -fmsc’zzeﬂs
maﬁéﬁed to the {}?C. s%’ »:mﬁ ba he}i% ha% Yoo othver mode § a}}a sascter Pmmuﬁm‘n as held
oy fhe n‘mtma% i si eartier order, as&;meit, by the High Court. Hawev%-, in the

absence of clear meﬂ‘:mﬁ m the rax,mﬁsﬁem fules, ex&mi_i} aid has to be regorted fo.

S Admmf«émhw imts‘mams aormally kf} ap ﬁw ¢ gap. 4 fewr related instructions at thig

|
|

S:ime; the

__‘;tmc‘cim_mﬁgr clear tire cloud. These arq as siders-

{a) Whils imypressing upos all eoncermsd as to ie ﬁ¢*‘€§ to hoki DPC on

D.G. Posrts, vide ieiier No. é&?-iifﬁ;\‘v SPBI dgferj 25% Augusi, ‘199_3_21 s%ated a5

undas-

AgYRE g ap;}g&é&ii’é;ﬁ: ts ‘G{\’fﬁp D

_ “;‘fh >

1t has been reported to the Directorate that i aumber of »%rc%e& “tae
- Jr';;._a‘t!'lf:izu.. promotion coewiies for ED Agents to Group D iz pot.
" being held in time. Ax the maxium ‘age preseribed for promotion of BT
Agents te Group D is 3¢ years, some of the ED Ageﬁas logt faeir chance
t pot promofed as Group Do I 5 “therefore, nquestad that the BPG‘G for
prametion of ED Agents to. irrimp D should be held as p"r the
px“‘mni}ed qcixesiu;e pmtxcu‘aﬁy keepiiig in view thase cases whese some
I the ED Agents due for promotion are nearing the age of 50 yeJazs ag

- preseribed in the recrmtment ritfes ™ {emphasis supplied) - S

Liw) , ‘JtdeDG ?&TneﬂefNo 34 ‘11‘68-5?}3- &aie-é zﬁﬁ Jufy i%i’ md

_,4;’«:;6%{ datecs :6’* Sepimber 1865, no medzcai menmaimn
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£s mﬁ'dﬁcﬁéé whest h‘te i‘{}S {hsﬁvénie EB A:em aﬁt‘ pas‘i ticze e;np}gfeeg swere
appcmted m (Jmtzp CorD :ms‘ts }t i aertmm to o rt ms{ fare t.%mt it qub_;eet
l mﬁmr of this }e.ttet' has been m&tmted ag, “}w hﬁﬂse:me&m} i} mﬁhm !

S,

pﬁ‘x’meﬁgﬁ

| .‘ES | i*he ahawe memefmséum me}d ge tar s}\m mat i85 fm‘ as cmqsde":émﬁ 0f the
case of GD3 to ﬁmup S post, the same » has ﬁmt been tr%!‘ d a3 hy WAy at direct

recruitment.

56, (}ﬁe more aspect to be coﬁsi&md\ha'e % ﬂiﬁt memxtmeﬁt ﬁ‘am amengst the
GDS. and Casual Labourers, is based on selection-cuii semiority. sezeéim"hem
moans @ sort of filtration process whereby thrase who do net GGl the qualibations 4
fittered (R}f,_‘&hese iz a singhe senfority, Wide clarification Mo, 2 iu Dept of .Paktm{ié'ﬁer
dated & May i%.’:)md émmg ihésa wimg :E'u‘ﬁiii the q&&iiﬁézﬁim& séi&cﬁi«m is by way

‘ af senior ﬁy it is rite éhat ﬂw qﬂesf}eﬁ of smsnf}f éoes me#. arise in case of Direct

. Recrni%mmt.

=7 Ag the isaus could be restricted to tirs question whether the posts are to be

filled up by direct recmit:ﬁe’ﬁt or not ?héﬁt}:%as.j m;&jd’e_gqt’f}d’ be any thing elee.

Notwithgtanding ﬁte fact a%aﬁ the abave Oly Hxe fhe iz“fm ir“a.‘wtmn :md westonity
walse vomddered  as sa factor sincs other m‘te&xéan?;' agpudts  suchas

fisation of pay mieierFR 2Xay et have mat -be.eﬂ : catéré& For,  the ather
mode need m:it ﬁece<m§§f be GBS ?; mu\mm w -ﬁnﬁ.t sange. hefxce stigto be
3

geen m%seﬁzer &:e other mode  coudd  fuli  uvaderamy  other mmgnized

mafﬁ- ai' s'ecmstment t}mﬁ pmmmm oA direct - socruitaent.



a rm&fh«'atzon to the pmcetim*e é‘)‘hf}& *onqsdamm whethef ﬁ‘m‘ f*m v..aszvai

Mﬁz{sf)’y q‘ { m*mxwuaxtzmﬂr kakxi}xzz, f! )}"} }] .S{'{ 22 4 &% e

58. In fact e%enﬁriér {o the éw%entﬁ‘

IS

';ﬁliitfﬁ"éﬁf. Rutes, “2662( racmifm ent to Group I»

was takmg piaee tinder the 35}"{3 Rhies _h.S,am efimes in %989 &se stpméeﬂ%s had tesued

iabourers

are eﬁt%ﬂgd fmg.'}‘gmpaba;yf_-tﬁim ﬁ ‘i Tinre CamaiLiﬁmmrs, ﬂze Apex’l Court has

refarred to the afax"es#d ma&iﬁm{im to the recruitm ent procedare in respect of Group D

posts {mm uut ai (':- B. i:' etc The f-’«pe,; C uﬂrt nas qtated as wider m the ca

[YaTx.

“8. ?}ve f‘vsgmfzdwm. hasever, have relied upon 4 letter.dated $7-5-1 a8

of Segy.,

issued by the Governwenl of Indie, Misistry of Commus acd‘at}."'l‘, L

Departraent of Posts giving a clurification regarding casual labourers

angd paridive casugl labowrers. The need Jfor the clarificasion crose

bacause By virtue of z&e netijfication doted 24-2-188% the schedule

ry

canrenad bo the Indiarn Posts and Za/t.gregyﬂzh. iur»:m ‘DY Postgi

Recruitment Bules., 150 Wiy amended, A5 o resl t o the wneninwd

wnder the head “Subordinate Qffices” i jten 11 zm/.ruflngzu whirie
. weere inserted in cclumn ¢ a5 Jollows:

s

“I the Sehedube wmesed to Hhe Indicn Posts and T A’gmp AN

gu*m,n ‘D Postsl Pecrultment Bules, 1970 under the keé,s’i;‘f‘* .
- “Subordinate Oﬁzca., in lten 1L, in colwm % the existing ufzmsz.:
‘1% Divedt Re e riment” .,xm& be suf: diiuted by e xa;’!uw!ug

By ,-m?s;'&;‘ q, @ inkirvieve f?’um wwnm; :“l;e GfeFOFas
L gpegifled and in the arder ) \..»Lw:lwéff’ belme. " Rec ms!manf Jrow |

.

avdilabde in the Hghar cegegiry.

s af Hwe nacndting JI'& 5708 OF

- D »
AN 0N rRALGS g .
Pate s u:~uz£-‘v.‘$:-t‘.'i40{f.

- (1) Cusungd fabousess {fdi-tinee ard pezfmu,u & of S recrutting
?'é*,eu sion or umt. ' o ’

.

Explanation. —For Fost Division, t}v %7 sfxmrfzf
division will be the Railwey 3855 S ‘
vige versi.

fzs )i z‘v&m&ﬁ&.s of the ‘Brployamur Bxihasge ™

“

]

7. s, iiésia‘fd af }t?#% diret recriitsient to t?mw Pasts Hhe parsos
who were desoribed in afe:m {1} 1o fivi of that notification were give
preference for appointment. lem '

“the next cafeeo}rjf i5 to Be muude only when no qualitied personis |

&

< by




it} of the notificetion mﬁzr to casual habourers (fill-tine and part-
lime} who were thus given prefekence ; yays absorpiion 1% thé po&s in’
guestion. As a result of the atoreseid letter o 17-5-1967, it was
clarifled fin pare 3t theat all &niv—wmra vorking in Posl Gflcesorin™
.Hzf;:f Offcs and a‘kuf offices set oui therein ure 1o be treated s
ceanal !uwwmi‘s Those casuel labureri who aré angaged JoF @
r;erwu of eight hours @ day should be described us Fulidimeg carsud
- latourers. Those casual laboisrers whe are ehgagad Jor & period af
Jess thayn dght hours o day showld be declarad as Mff—«a!mg w.,,a,a!
o as

Q}vjﬁmh All Giker & *s«!grxwic:ws #'ua}af b al’.&m«ﬂifmaéff

£

At

8 It is, howewer, shated bejum Py %y the learmsd vowsss ji}l' h',z
zgvf@!am" thaz the priorities for absception in Group "DV posts which'
were set out in the letter af 2f-5 1989 are still in Jorce and that pat-tine

- casual libourers are Wso cititled i absorption a3 per the mid ldies. ...
they will be a?;mrbed in accordance with the pricritles set eud in the
lddzar a:,z 1731048 provided zkw juff i the eue:bz?'i y mzwm

59.  Thus, &?e %efm mstefad of %"A &me st s*ecm:%mm‘ zp;m-mtzg m te above
jndgnea* af 5&- ex at;ﬁ mnm‘ns&fu the mode of s\e"ms me;f{ of i sefvice persong

{mon test catecmy (m'mp D emp} aes, {sf‘fJ mé E.Zaés{sai iwbmzses“s} ié»svna%: £ali gnder
direct n:»cmi&weﬁ'i: For, the teqms ‘direct re«::mmzwﬁ’ obvions fy meaﬁ: ‘mmfmeﬁ% i'rsmi '

open market. %‘ixd &:s’:metnm o difFerowce be%ve-*ﬁ racrutntent fmm ogen market and

remﬂtmem iy mmngx% 4 (ii} S am% casual taburers 53 prom dem ?Ba ﬁbSﬁ“pdﬁu

of ﬁse }ai*er e:mn»at be temed a5 usree% }xew..m?mem z‘he Apm Lmﬁt i1 the above
vase did ms‘ wdicate ﬁ*a&’ tire m-@arwee seemstmem 1% one of &mu recruitment. This

.:&:gtmgiz:s}ws ﬁns case from the ':’acmaﬂ of the Apex t":mst in the caze D PPC.

 Rawani, 11 a conternpk m?a"ter &ac:ded of {;-F-f 1-2608 ra;‘en"n&%a %:'J the coumnsel for fe -

vespondents @ (he Wiﬁ'en‘ ’mief. wherein flre fAgpex Caﬁﬁ: described the regularized
mse‘mfs ag 't vervice d.rf-cé m"m{f

Almodt, a ﬂm:}ar vtimm.ﬁ (reemstmeﬂt from apran mariwt am% from -

&%
gervice  candidatesy occumed m e case of appomtmient in the Ormam

Govemment Press. Theremn, an 'Appointment & Froimotion
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o ’ : I LT ﬁ;’l M S DR R coml e .
posaible. U vas for i reason that when adequate sumber of Gramin Dak Sevaksin

, -

_ the same B&Vés{i&fz :re-fmt éwai%ab}e, aftempt i3 niade to consider Gt‘a“ih' 115 Drak Sevaks

: !’mm lflx m«'miﬁfmn }fmqmﬁs as wai} m«sihar aven af‘ar .ﬁixitﬁ“ g the 13% and

'" é«peﬂtfve} 5 when ﬁie‘f‘é‘;‘-ﬂ smmg vacancies are qmig%'t to be filled up b} - Direct
Racmrtmﬂm. in ﬁm& me&m& atse, %ﬁf GDS ami casual h’neure;'s may participate,
;Hif" fmte appem%e& to t}xa qcae&s}e Ve such 55 e’ miem' mta'maﬁ of the
gav&mmmi; 0 cage ﬁiem be 'zmy.;éepietia.ﬁ i the number of mi:ﬁné}es, the same

Ww}d act &zuond% ¥ oppm;te to «uc’} an intention of the gm*e}'nment Provisions of

OM daie-d 16‘” ‘viay, _ "681 eraatmg timitation of vac-zmczes 8316 seresping

cmﬁmi{“zaei zapmv'" cannot, t%xerafaf*a be mada :xppiscab}e to vas:mcxes £ (xm:m B

pas:ta tu be fitted up § "ﬂ,m zmoﬂmt abs mtﬁ { st ‘,mewﬂfv, '

'

63 Lastly, the remammg queestion i i’.‘ze%her ﬂie ;nbimax yﬁi£§3 discuss the issue

o -
RN

which hag once been {ieciz%ed by the High Court. En our hunbie apiﬁiéﬁ, smece the

- 6 As wre snaintasnable, as stated above, the Tribunal, being the comt of first instance,

-+ has to. analyse the facts of the vaxe m’n’s ’ée}esmpe upon ﬂxe same ‘ahe §aw iﬁve}ved or

1 . ST . . s/.,.: ot

dechared by the Hig}ier. Courts. In -’{}‘zl uxstant ease, i fact evest ihe em‘ker cases,
- the mestion was whvfner the provmmza of Olu a‘ztec} 16"’ May, 2’3f‘ 1 w’“nm zznsi for

chearance of tir—‘ bmmmg C mm'ft?ee vum}d app%; and tire ian‘bie r%fgn Luurt ﬁ&;\

- hreld that the provisions éﬁ 1ot appls Y. That %he pﬁs'm are h&eu fp bja prama{s.m ag
- hield by the High Court , '«wstki be uaﬁefvmys sity b0 fcus tae point ?}mf fhe moda of
recrustvent i NOT iw way of Dhirect mecmsbﬁ "ﬂ{ and heme pmwsms af Oxe
dated 16™ May 2601 would not app.r.y-. That far and 0o mrthet? In the present

cases a}se the hf}dﬁﬁg hax been to  the same extent. fhat -aar}'rer 5t was

he%d that t}se mode of recruttment of GDS ete., 1 promotion and novw &
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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

C.P.(C)Nos.95/09 in O.A 352/08. CP(C) 118/09 in O.A 598/08,
CP(C) 109/10 in O.A §60/08, CP(C) 99/09 in O.A 412/08, CP(C) 103/08 in O.A
$41/08. CP(C) 107/09 in O.A 372/08. CP{C) 37/11 in O.A 368/08,

CP(C) 82/10 in O.A 408/08. CP(C) 91/2009 in O.A.421/2008, CP(C) 97/08 in
O.A 406/08. CP(C) 47/09 in O.A 316/08, CP(C) 8/2010 in O.A 466/08, CP(C)
117/08 in O.A 424/08. CP(C) 82/09 in O.A 312/08, CP(C) 120/2009 in
0.A.583/2008, CP(C) 121/08 in O.A 399/08, CP{C) 90/09 in O.A 314/08. CP(C)
78/10 in O.A 410/08. CP(C) 119/09 in O.A 263/08. CP(C) 23/10 in O.A 162/09
and M.A.781/2010 in O.A.698/2008

Friday, this the 29™ day of July, 2011
CORAM:

Hon'ble Dr.K.B.S Rajan, Judicial Member
" Hon'ble Ms.K Noorjehan, Administrative Member

1. CP(C) 95/09 in O.A 352/08

1. D Mohan Das, S/o.P David, aged 45 years
Gramin Dak Sevak, Mail Man,
HRO RMS, “TV" Division, and
Thiruvananthapuram -1

2 C Murugan, Sfo N Choodamani, aged 43 years

Gramin Dak Sevalk, Mail Man,

HRO RMS, “TV" Diwsaor
Thiruvananthapuram -1

24/721, Mettukada, Thycaud P.O, Trivandrum

3. Alexander, Sfo George, aged 51 years, Gramin Dak Sevaks
Mail Man, SRO, Kayamkulam, Mammotil Neriam Pattil,
Kattachira, Pallickal P.O, Kayamkulam

4. Gopala Krishnan V, S/o N Venkatachalam
aged 42 years, Gramin Dak Sevaks, Mail Man, HRO
RMS “TV” Bivision, Thiruvananthapuram-1,
T¢.23/18013, Vaxhavila Veedu
Valivasala, Trivandrum — 36

5. H Asok Kumar, Sfo Haridasan Nair,
aged 41 years, Gramin Dak Sevaks, Mail Man
HRO, RMS TV Division, Thiruvananthapuram -1
Tc.48/193, (PRA 32) Amaruvila Veedu,
Ambealathara, Poonthara P.Q, Trivandrum

6. A Rema Devi, D/o Ramakrishna Pillai,
aged 48 years, Gramin Dak Sevaks, Mail
Man, HRO RMS TV Division, Thiruvananthapuram -1
Saraya Nivas, Valiyasala, Chala P.O,

/ Thiruvananthapuram

TN



09.

10.

11.

ji

2

K.P Siva Prasad, S/o K.P Parameswaran Nair,
aged 44 years, Gramin Dak Sevaks, Mail Man

" SRO, Kottayam, Kannattamadathil,

Kanjiram P.O, Kottayam

A Salim Kumar, Sfo Abdulla, aged 48 years
Gramin Dak Sevaks, Mail man, HRO,

RMS TV Division, Thiruvananthapuram -1
Manu Bhavan, Valiyavila Veedu,

G.R Road, Oorattukala, Neyyattinkara

A Anil Kumar, S/o K Appukuttan nair
aged 40 years, Gramin Dak Sevaks,
Mail Man, HRO, RMS TV Division,
Thiruvananthauram -1

a. Rhouse, Palottu Vila,

Malayinkil P.O, Trivandrum.

K Sree Kantan,

Sfo M.Krishnan, aged 35 years,
Gramin Dak Sevaks, Mail Man
HRO, RMS TV Division
Thiruvananthapuram — 1

Krishna Bhavan

Vatlavila, Tirumala P.O, Trivandrum

P.K Anil Kumar, Sfo Kutian Pillai

aged 45 years, Gramin Dak Sevaks,

Mail Man, HRO, RMS TV Division

Thiruvananthapuram -1

Siva Vilasam, Venmannar ,

Ezhukone .. Petitioners

(By Advocate —- Mr.M.R Hariraj)

Versus

Sri. K.P.K Unnithan
The Senior Superintendent of Railway Mail Service,
T.V Division, Trivandrum

Smt.Sobha Koshy,

The Chief Post Master General,
Kerala Circle,

Trivandrum — 33

Smt.Rathika Doraisamy
Secretary to Government of India,
Ministry of Communication, New Delhi

(By Advocate — Mr.Sunil Jacob Jose, SCGSC)

2.

CP(C) 118/09 in O.A §98/08

M. Ashokan, S/o. K. Narayanan,




“‘Q‘))}»}

GDS MD/MC, Mayipad Post,
Kasargod District.

2. K.M. Jose, S/o. M.M. Mathew,
GDS MC, Paramba, Kasargod District. Petitioners

(By Advocate Mr. P.K. Ravi Shanker)
VS.

Smt Sobha Koshy

Chief Postmaster General,

Office of the CPMG, Kerala Circle,

Thiruvananthapuram : 695 033 Respondent

(By Advocate Mr. Sunil Jacob Jose, SCGSC)

3. CP(C) 109/10 in O.A 660/08

1. Radhika K., W/o. Ramachandran,
GDSMD, Madavana
Irinjalakuda Division
Residing at Koonezhath House,
Methala P.O., Kodun gallur, Pin-680 669.

2. T.G. Radhakrishanan, Slo. Gorlian,
GDSMC/LB Peon, Residing at Thekkedath House,
Annamanada P.O., Trissur.

3. CM. Subramanian, S/o. Madhavan C.K,
Perinjanam, Residing at Chennara Houss,
Padiyoor P.O., Pin-680 895, Trissur. Petitioners
(By Advocate Mr. M.R. Hariraj)
Vs.
1. Radhika Doraiswamy,

Secretary, Department of Posts,
New Delhi.

.2 Smt.Sobha Koshy,

The Chief Post Master General,
Kerala Circle, Thiruvananthapuram.

3. Sri.K.P Sureshkumar
Superintendent of Post Offices .
Irinjalakuda Respondents.

(By Advocate Mr.Sunil Jacob Jose, SCGSC)

4. GP(C) 99/09 in O.A 412/08

P.C. Anilkumar, Sfe. K.P. Chandrasekharan Nair,
Gramin Dak Sevak Mail Man, SRO, RMS TV Division,
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Kottayam, Residing at Kizhakeppazhoor, N.S.H. Mount
P.O., Kottayam : 686 006

2. S. Sarin, S/o. P.N. Sabu, Gramin Dak Sevak Mail Man,
SRO, RMS, TV Division, Kottayam, Residing at
Kattamparambil House, Velloor P.O.,
Pampady : 686 575 ... - Petitioners

(By Advocate Mr. M.R. Hariraj)

VS.

1. Shri K.P.K Unnithan,

Senior Supdt. of Railway Mail Service,
TV Division, Trivandrum - 1

2. Smt.Sobha Koshy, The Chief Post Master General,
Kerala Circle, Trivandrum ’

3. Smt.Rathika Doraiswamy, Secretary to Government of India,

Ministry of Communications,
New Delhi. Respondents.

(By Advocate Mr.Sunil Jacob Jose, SCGSC)

§. CP(C) 103/09 in O.A 541/08

T. Sreenivasan,

S/o. Sri. K. Chandran Nair,

Gramin.Dak Sevak Mail Man,

Sub Record Office, RMS, 'CT" Division, HRO Calicut,

Prasently officating as Group D, RMS, ‘CT", Divisicn,

Residing at ‘Sreepadmam’, Thatteril House,

Pantheerankavu Post, Calicut-19 : Petitioner

(By Sri.O.V.Radhakrishnan, Senior Advocate with Ms.Rekha Vasudevan)

VS.

1. K Balan, aged 54 years
Superintendent,
RMS, 'CT" Division, Kozhikode.

Hilda- Abraham
stmaster General, Northern Region,
Calicut - Respondents

(By Advocate Sri.Sunil Jacob Jose, SCGSC)

——




6. CP(C) 107/09 in O.A 372/08

1. G. Sajikumar,
GDS MP, Peroorkada P.O.,
Thiruvananthapuram.

2. K. Anil Kumar,
‘ GDS MP, Kanjirampara,
Thiruvananthapuram .

o

B. Mohana Chandran,
GDS BPM, Vedivachu Kovil,
Balaramapuram.

4 M. Gopakumaran Nair,
GDS MP, Poojappura Junction P.O.,
Thiruvananthapuram.

5. T. Surendran,GDS MD, Chaikottukonam P.O.,
Amaravila, Thiruvananthapuram.

6. D. Sankaran Kutty,
GDS MP, Sasthamangalam P.O.,
Thiruvananthapuram.

7. K. Manikantan Nair,
GDSMD, Veliyannoor P.O.,
Vellanad, Thiruvananthapuram.

8. Allindia Postal Extra Departmental Employees Union,
Kerala Circle, Represented by its Circle Secretary,
D. Sankaran Kutty,
GDS MP, Sasthamangalam P.O.,
P&T House, Thiruvananthapuram - 1 Petitioners

(By Advocate Vishnu S. Chempazhanthiyif)

Vs.
Smt.Sobha Kozhy
Chief Post Master General,
Of/o the C.P.M.G., Kerala Circle,
Thiruvananthapuram - 695 033. Respondent

(By Advocate Mr. Sunil Jacob Jose, SCGSC)

7. CP{C)37/11 in O.A 368/08

1. M.K.Abdul Asees, S/o. Kunhali,
GDS MD, Palemad BO, Edakkara, Manjeri Division,

_‘ la/ppuram, Residing at “Mundenpilakkal”,
\ Palemad B.O., Edakkara, Malappuram : 679 331

2. Ummer Poonthala, S/o. Mochammed,
GDS MD, Chemrakkatur BO, Areakode, Manjeri Division,

/’
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Malappuram District, Residing at 'Mnuhakottil House',
P.O. Chemrakattur, Areacode, Malappuram ...  Petitioners.
(By Advocate ~ Mr.M.A Shafik)

V.
1. Mrs.Sobha Kozhy
The Chief Postmaster General,
Department of Posts
Kerala Circle, Trivandrum

2. Mr.M.P Nirmal Kumar

The Senior Superintendent of Post Offices
Manjeri Division, Manjeri, Malappuram ... Respondents.

(By Advocate Mr.Sunil Jacob Jose, SCGSC )

8. CP(C) 82/10in O.A 408/08

1. J. Samuel Kutty, S/o. Late, p. John,
Gramin Dak Sevaks, Mail Deliverer,
Mannady, Pathanamthitta Division,
Pathanamthitta, Residing at Thachakottukizhakethil,
Mannady, Adoor, Pathanamthitta, Pin-691530.

2. P. Karthikeyan Pillai, S/o. M. Purushothaman Pillai,
* Gramin Dak Sevaks, Mail Carrier, Cherukulam,
Pathanamthitta Division, Pathanamthitta,
Residing at Abhilash Bhavan, Anchal,
Pathanapuram : Pin-691308, Petitioners

(By Advocate Mr. M.R. Hariraj)

1. Radhika Doraiswamy
Secretary, Ministry of Posts, New Delhi - 110 001.

2. Smt.Sobha Koshy, the Chief Poster General
Kerala Circle, Trivandrum -33

3. Sri. B Mohanan,
Superintendent of Post Offices,
Pathanamthitta P.O
in — 689 645
i \\ (By Advocate Mr.Sunil Jacob Jose, SCGSC)




CP(C) 97/08 in O.A 406/08

P.P. Radhakrishnan, S/o. Prahhakaran Pillai,
Gramin Dak Seval Mail Packer, Kalamassery Post
Office, Emakulam Division, Emakulam : 683 104,
Residing at Plithalath Marayil House, Ferry Road,

Kalamasery. - 683 104 C.

Sheela M. Joseph, Gramin Dak Sevak Stamp Vendor,
Wttila Post Office, Emakufam Division, Ernakulam :
682 506

George K Varghese, Sfo. K.V. Varkey, Gramin Dak
Sevak Mail Packer, Matsyapuri P.O., Emakulam Division,

Kochi — 682 029, Residing at Kunamkuzhakkal House,
Pannttuparambil, Irimpanam, Emnakulam : 682 309

Indira.K.R, W/o. B. Muraleedharan, Gramin Dak

Sevak Branch Post Master, Vadacode.P.O., Emakulam
Division, Thrikkakara : 882 021, Residing at Kallingal
House, Kalamassery P.O., Emakulam : 683 104.

Lissy .P.P , W/o. Thomas P.V, Gramin Dak

Sevak Branch Post Master, Vadayampady.B.O., Emakuiam
Division, Puthencruz : 682 305 residing at Parayil House,
Thiruvankulam, Ernakulam - 682 305

K.K. Giri Kumar, Sfo. Kuppuswamy, Gramin Dak

Sevak Mail Deliverer, Kothad, Emakulam Division,
Chittoor, Kochi — 682 027, Residing at Laxmi Nivas,

Hanuman Kovil Road, Kochi - 27

Lakshmi Devi. P, Wrfo. K.C. Raveendran, Gramin Dak
Sevak Branch Post Master, Eroor South P.Q., Emakulam
Division, Eroor : 682 306, Residing at Pulickal House,
Eroor South P.O., Eroor : 682 006

Elizabeth Koshy, W/o. P.V. Eldhose, Gramin Dak

Sevak Branch Post Master, Rajagiri Post Office, Ernakulam
Division, Kalamassery — 683 104, Residing at Venmony
Villa,, K.D.P.P.O (KD Plot), Kalamassery — 683 109

P. Jaldja, W/o. O. Chandrasekharan, Gramin Dak Sevak
Branch Post Master, Edappally North, Ernakulam

‘ Division, Edappally North : 682 034. residing at
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Onampozhil Sreedhanya, Cheranelloor, Cochin — 682 034

Sasi K.N, S/o. Narayanan, Gramin Dak Sevak Mail
Deliverer, Nadakavu BO, Udayamperoor Post Office,

Ernakulam Division, Ernakulam : 682 307, Residing at
Kizhakkeveliyil House, Udayamperoor, Ernakulam : 682 307
Thomas.E.V , S/o. Varghese E.A, Gramin Sevak Branch
Post Master, Pizhala Branch Office, Ernakulam Division,
Chittoor — 682 027, Residing at Edathil House, Pizhala P.O.,
Chittoor, Emakulam : 682 027.

R.S. Valsa, W/o. P.N. Sidharthan, Gramin Dak
Sevak SPM, Azhikkal, Ernakulam Division,

Vypin : 682 510 , Residing at Paruthezeth House, -
Ernakulam : 682 508

Rajendran.V, Sfo. S. Vankadachilam, Gramin Dak
Sevak Mail Deliverer, Rajagiri Post Office.Ernakulam
Division, Kalamassery : 683 104, Residing at Sopanam,
Rajagiri P.O., Kalamassery : 683 104

Chandran.K.K, Sfo. Krishnan, Gramin Dak Sevak
Mail Deliverer [, Kanjiramattom.P.O., Ernakulam
Division, Emakulam District : 682 315, Residing at
Kallamparambil House, Kanjiramattom P.O. : 682315

Thilakan.K.S, Slo. Sekharan (late), Gramin Dak Sevak
Branch Postmaster, Nedumgad.B.O., Emakulam Division,
Ernakulam : 682 502.

Saseendran.K.K, S/o. Raman Kunju Kutty, Gramin Dak
Sevak Mail Deliverer, Kaninadu.P.O., Emakulam Division,
Vadavucode P.O. :682 310, Residing at Kandothumoolayil,
Keninad P.O., Valavucode, Emakulam : 682 010

Syed Sulaiman.K.S, S/o. Syed tsmall, Gramin Daak

Sevak Mail Deliverer, Kumbalangi South P.O.,Emakulam
Division 682 007 residing at Orma House,

Choolakka Parambil, Kacheripady, Kochi — 882 006

K.A. Jossy, Slo. K.F. Anthappah, Gramin Dak Sevak

Branch Post Master, Chellanam P.O., Kannamally,
akulam Division, Cochin — 682 008, Residing at

" Kurisinkal House, Kandakkadavu, Andikkadavu P.O.,



Kannamally, Cochin — 682 008

19.  Murugesh Babu.V.K, S/o. V.A. Kunjan, Gramin Dak
Sevak Kannamaly, Emakulam Division, Cochin : 682 008,
Residing at Vazhakuttathil House, Kannamaly P.O.,

Cochin : 682 008.

20. Daisy K.A, W/o. Sebastian K.A., Gramin Dak Sevak
Branch Post Master, Puthuvype, Ochanthuruth, Emakulam

Division, Cochin — 682 508, Residing at Kappithamparambil,

Puthuvype P.O., Kochi.
(By Advocate Mr.P.A Kumaran)

VS.

1. Sri.Jacob Mamman
The Senior Superintendent of Post Officer
Ermnakulam Division, Emakulam ~ 682 011
2. Smt.Sobha Koshy
The Chief Post Master General,
Kerala Circle, Thiruvananthapuram-33
3. Smt.Rathika Doraisamy
Secretary to Government of India,
Ministry of Communication, New Delhi

(By Advocate Mr. Sunil Jacob Jose, SCGSC)
10. CP(C)47/09% in O.A 316/08

K.P Ashokkumar

aged 43 years, S/o Parameswaran Nair,
Group D (Temporary Status)

Aluva Head Post Office, Aluva

Residing at 'Kovatu House'

Thuruthu, Aluva ...

(By advocate Mr.M.A Shafik)

1. Mrs.Sobha Koshi

/Chitf Post Master General
Kerafa Circle, Trivandrum

Petitioners

Respondents.

Respondents
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Mr.P.M Vasudevan
Superintendent of Post Offices
Aluva Division, Aluva

(By advocate — Mr.Sunil Jacob Jose, SCGSC)

1".

CP(C) 8/2010 in O.A 465/08

K Karuppaswamy

S/o Kasu, Gramin Dak Sevak Mail Deliverer

Nenmeni P.O, Kollengode

Palghat District

Residing at: "Kowsthubam,

Konghanchathy, Nenmeni P.O,

Kollengode, Paighat Dt. ...... Petitioners

(By advocate - Mr.T.C.G Swamy)

Vs
Shri Jayadevan,
Senior Superintendent of Post Offices
Palghat Postal Division
Palghat.
Smt.Hilda Abraham
Postmaster General
Central Region, Kozhikode .... Respondents

(By advocate — Mr.Sunil Jacob Jose, SCGSC)

12.

2.

CP(C) 117/09 in O.A 424/08

K Sasidharan, S/o the late T.Govindan Nair
working as Gramin Dak Sevak Mail Man, Shornur
Presently officiating as Gp D, RMS, CT Division |
Shornur, residing at Mattumbil House

P.O Koonathera, Kavalappara, Shornur

K. Mohanan, S/o.the late Narayanan
aged 57 years, working as Gramin Dak Sevak Mail Man

/UK Record Office, RMS, 'CT" Division
S

homur, presently officiating as Gp D, Shornur,
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residing at Kunnanchath House, Chuduvalathoor
Shormur -1

3. Sasirajan K., S/o the late Kelappan
aged 52 years, working as Gramin Dak Sevak Mail Man
Sub Record Office, RMS, 'CT' Division
Shornur, residing at Kalathinkal House
Mundamuka, Ganesh Giri, Shornur—-3 ...... Petitioners
(By advocate — Mr.O.V Radhakrishnan.Sr. with Ms.Rekha Vasudevan)

Vs
1. K Balan, aged 54 years
S/o Sri Ravan
Superintendent
RMS, CT Division, Kozhikode

2.  Hilda Abraham
aged about 46 years
Father's name not known to the petitioners
Postmaster General
Northern Region, Calicut
3. Sobha Koshy
aged 56 years
W/o Sri Asok Koshy
Chief Postmaster General, Kerala Circle
Thiruvananthapuram .. Respondents
(By advocate — Mr.Sunil Jacob Jose, 'SCGSC)

13. CP(C) 92/09 in O.A 312/08

1. M. Raveendran, S/o. 5ri. M. Kuttan,

Working as Gramin Dak Sevak Mail Man,

Sub Record Office, RMS, 'CT" Division, :
Tirur 676 101, Residing at Moothedath House,
PO Meenadathur, (Via) Thanaloor,
Malappuram - 676 307.

2. A. M. Habeebullah, S/o. late M.A. Rahiman,
Working as Gramin Dak Sevak Mail Man,

Sub Recor ce, RMS, 'CT' Division,
Pala , residing at Parisha Manzhil,
, Pumb Engine Road, Olavakkot.
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M. Manikandan, S/o. late P. Sivasankaran Nair,
Working as Gramin Dak Sevak Mail Man,

Sub Record Office, RMS, 'CT" Division,
Palakkad, Residing at Moorkath House,
Pre-Cot New Colony, Chedayankalai,
Kanjukode West - 678 623.

A Zakheer Hussain, S/o. late M.A Rahim,
Working as Gramin Dak Sevak Mail Man,
Sub Record Office, RMS, 'CT" Division,
Palakkad, Residing at 3/78, Mullath House,
Kunnumpuram, Kalpathy, Palakkad.

C.K. Rajith Babu, S/o. late K. Balakrishnan,
Working as Gramin Dak Sevak Mail Man,

Sub Record Office, RMS, 'CT' Division,

Kannur, Residing at ‘Balakrishnan’, PO Kuzhunna,
Kannur 670 007. '

V.K. Raveendran, S/o. late V.K. Krishnan,
Working as Gramin Dak Sevak Mail Man,

Sub Record Office, RMS, 'CT' Division,

Tirur, Residing at Velankandiparambil House,
(PO) B.P. Angady, Tirur, Malappuram - 676 102

K. Haridasan, S/o. late Baskaran Nair,

Working as Gramin Dak Sevak Mail Man,

Sub Record Office, RMS, 'CT' Division,

Tirur, Residing at Kundulli House, Ayankalam PO,
Thavanoor, Malappuram- 679 594,

K. Chandran, S/o. late Khasi, '

Working as Gramin Dak Sevak Mail Man,
Sub Record Office, RMS, ‘CT' Division,
Shomur, Residing at Nambamthodi,
Muthaliyar Street, Shornur.

V.K. Lakshmanan S/o. late K. Kothelan,

Working as Gramin Dak Sevak Mail Man,

Sub Record Office, RMS, 'CT' Division,

Olavakkot, Palakkad-2, Residing at Varkkad House,
Muttikulangara PO, Palakiad - 678 594.

P. Sivasankaran, S/o. late U. Pazhaniappan,
Working as Gramin Dak Sevak Mail Man,
Sub Record Office, RMS, 'CT' Division,
Palakkad, Residing at UDC |l Quarters,
Near Police Station, Malampuzha.

K. Premarajan, Sfo. Sri. K.K. Kumaran,
Working as Gramin Dak Sevak Mail Man,
Sub Record Office, RMS, 'CT' Division,
Vadakara, Residing at ‘Thanal’, Poothur PO,
Vadakara -673 104.

C.Pﬁ\sokan, Slo. late C.P. Kannan,

/Working as Gramin Dak Sevak Mail Man,

yd Sub Record Office, RMS, 'CT" Division,
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Vadakara, Residing at ‘Swathinilayam’,
PO Keezhal, Vadakara.

K. Vasudevan, S/o. Smt. K. Narayaniamma,
Working as Gramin Dak Sevak Mail Man,
Sub Record Office, RMS, 'CT' Division,
Shomur, residing at Kadambath House,
Kavalappara, Shomur.

R. Rajashekharan, S/o. Sri. R. Raman Muthali,
Working as Gramin Dak Sevak Mail Man,

Sub Record Office, RMS, 'CT' Division,
Shornur, Residing at Mampattukundu,

PO Shornur, Pin 679 121,

C.P. Abdul Majeed, S/o. Sri. C.P. Moidu,
Working as Gramin Dak Sevak Mail Man,
Sub Record Office, RMS, 'CT' Division,

Tirur, Residing at Cheriyeripeediakkal House,
PO Thekkummuri, Tirur -5.

N. Balachandran Nambiar, S/o. late K. Kunhikannan Nair,
Working as Gramin Dak Sevak Mail Man,

Sub Record Office, RMS, 'CT' Division,

Kasaragode, Residing at P&T Homae,

Pulikunnu, Kasaragode - 871 121.

Narayanan T.V., S/o. late N. Padmanabhan,
Working as Gramin Dak Sevak Mail Man,
Sub Record Office, RMS, 'CT' Division,
Kasaragode, Residing at Thuluvan Veedu,
Cheruvichery, Mathamangalam PO,

Kannur - 870 306.

T.K. Balasubramanyan, S/o. the late Choyikutty T.K.,
aged 46 years, Working as Gramin Dak Sevak Mail Man,
Head Record Office, RMS, 'CT" Division,

Kozhikode, Residing at Ponnamparambath House,

PO Karaparamba, Pin 673 010.

V. Mohandas, S/o. late V. Chandramenon,
Working as Gramin Dak Sevak Mail Man,

Head Record Office, RMS, 'CT' Division,

Kozhikode, Residing at Gokkattilparamba,
Katcherikunnu, Pokkunnu PO, Kozhikode - 673 013.

T.K. Venugopalan, S/o. late T.K. Gopalakrishnan,

Working as Gramin Dak Sevak Mail Man,

Head Record Office, RMS, 'CT’ Division,

Kozhikode, Residing at Poonadathparamba,

Near Rarichan Road, PO Eranjipalam,

Kozhikode - 873 006. : Petitioners

(By Sri.O.V.Radhakrishnan, Senior Advocate with Ms.Rekha Vasudevan)

/ V.
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1. K Balan, aged 54 years
Sfo Sri Ravan

Superintendent
RMS, CT Division, Kozhikode

2. Hilda Abraham

aged about 46 years

Father's name not known to the petitioners

Postmaster General

Northern Region, Calicut ... Respondents
(By advocate — Mr.Sunil Jacob Jose, SCGSC)

14. CP(C) 121/09 in O.A 399/08

1. A.V.Premarajan, S/o. Late A.V. Koran,
GDS MD Il Aroli, Kannur ;: 870 566

2. K.K.Jayan, S/o. Late K.C. Kunhiraman,
GDS MC, Poduvanchemry, Padachira : 670 621

3. Raveendran, S/o. K. Kumaran,
GDS MP, Talap, Kannur : 670 002

4. P.A. Gopalakrishnan, S/o. P.K. Ayyappan,
GDS MP, Vellad PO, Via Alakode : 670 571

5. K. Suresh Babu, S/o. K. Kumaran,
GDS MD |i, Iriveri, Kannur : 670 614

6. K. Mukundan, S/o. Late Achutha Warrier,
GDS MD |, Ariyil PO, Pattuvam : 670 143

7. K.G. Radhakrishnan, S/o. Late Gopalan Nair,
GDS MD |, Manakadavu, Alakode : 670 571

8. S.T.Govindan, S/o. Late K.P. Narayanan Nambiar,
GDS MD (I, Naduvil : 670 582

9. K.T.N. Balakrishnan, S/o. V. Krishnan Nair,
GDS MC, Thattummal, Cherupuzha : 670 511

10. M.P. Visanathan, S/o. Late M.K. Parameswaran Nair,
GDS MP, Chemperi : 670 632

11.  P.V. Janardhanan, S/o. Late Kannan Komaram,,
GDS MD H§, Karivellur : 670 521

12. E. Prasanth, S/o. M. Krishnan,
GDS MP, Kannur Civil Station, Kannur : 670 002

13.  P.V. Sathyavathi, D/o. P.V. Kunhiraman,
/»"GDS BPM, Nanicherry PO,

~
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Parassinikadavu: 670 563

14.  Parukutty.P.V , D/o. Appa K.V,
GDS MP, Pattuvam : 670 143

15. M. Vijaya Raghavan, S/o. Raghavan M, .
GDS MD, Kuttikol, Taliparamba : 670 141 ... Petitioners.
V.
Smt. Sobha Koshy

Chief Post Master General
Office of the CPMG, Kerala Circle,

Thiruvananthapuram - 33 Respondents.

(By Advocate Mr. P.K Ravi Sankar, ACGSC)

15. CP(C) 90/09 in O.A 314/08

1. K.A Aniachan, S/o. Sri. K.V. Antony,
Working as Gramin Dak Sevak Mail Man,
Head Record Office, RMS 'EK', Division,
Ernakulam, Kochi-16,
Residing at Kodavasserry House,
Haritha Nagar lind,
Kochi University PO, Kochi-682 022.

2. P.S. Shahid, S/o. late 8. Shahid Hussain,
Working as Gramin Dak Sevak Mail Man,
Head Record Office, RMS 'EK', Division,
Ernakulam, Kochi-16, Residing at Vadakkath House,
Koovappadam, Kochi -682 002,

3. K.K. Shaiji, S/o. late Kochappan,
Working as Gramin Dak Sevak Mail Man,
Head Record Office, RMS 'EK', Division,
Ernakulam, Kochi-16, Residing at Kolothar House,
Nayarambalam PO, Kochi-682 509.

4, V.A Anandakumar, S/o. late Achuthan Nair V.,
Working as Gramin Dak Sevak Mail Man,
Head Record Office, RMS ‘EK', Dvision,
Ernakulam, Kochi-16, Residing at Madathuparambll House,
Eroor PO, Thrippunithura.

5. M. Sreekumar, S/o. late D. Muraleedharan Nair,
Working as Gramin Dak Sevak Mail Man,
Head Record Office, RMS 'EK', Division,
Ernakulam, Kochi-16, Residing at Kanjili House,
Near NSS Karayogam, Nayathode P.O,

T Angamali.
!
Wgadhakn'sh‘nan, S/o. late E.S Narayanan,
Working as Gramin Dak Sevak Mail Man,
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Head Record Office, RMS 'EK’, Division,
Ernakulam, Kochi-186, Residing at ‘Athira’ Nivas,
Thiruvankulam, Emakulam District.

V.M. Ramani, S/o. Sri. V. Madhavan Pillai,
Working as Gramin Dak Sevak Mail Man,
Head Record Office, RMS 'EK’, Division,
Ernakulam, Kochi-16, Residing at
Valamthodath House, Maradu PO.

B.K. Usha, D/o. late Krishnan Nair,

Working as Gramin Dak Sevak Mail Man,

Head Record Office, RMS 'EK', Division,

Ermakulam, Kochi-16, Residing at Kuriyedath House,
Thiruvankulam PO.

E.V. Chandran, Sfo. Sri. E. Unnikrishnan,
Working as Gramin Dak Sevak Mail Man,
Head Record Office, RMS 'EK', Division,
Ernakulam, Kochi-16, Residing at Radha Nivas,
Narikkal Parambu, Kadavanthara Road,

Kaloor PO, Kochi-17.

N.K. Nandakumar, S/o. Sri. P. Krishna Pillal,
Working as Gramin Dak Sevak Mail Man,
Head Record Office, RMS 'EK’, Division,

Ermakulam, Kochi-16, Residing at. Parappillil House,

Kadavanthara PO, Pin 682 020.

Petitioners

(By Sri.O.V.Radhakrishnan, Senior Advocate with Ms.Rekha Vasudevan)

VS.

Mr.T Koshy, aged 58 years

Father's name not known to the petitioners
Superintendent

RMS 'EK' Division, Emakulam

(By Advocate Sni. P.S.8iju, ACGSC)

16.

1.

3.

CP(C) 78/10 in O.A 410/08

K.K. Rajan Kutty, S/o. T.O. Kunjukunju,
Gramin Dak Sevaks, Ayravan Branch Office,
Pathanamthitta Division, Pathanamthitta,
Residing at Kundonumelathil, Ayravan P.O.,
Pathanamthitta, Pin-689691.

K.K. Sasi, S/o. Krishnan,
Gramin Dak Sevaks, Mali Daliverer,
Naranammoozhy, Pathanamthitta Division,
Pathanamthitta, Residing at Kallunkal House,
Adichipuzha P.O., R. Perunad, Pin-689711.

N. Balakrishnan, S/o. Narayanan,
Gramin-Dak Sevaks, Karavoor,

Pathianamthitta Division, Pathanamthitta,
Residing at Mangalthu Veedu, Karavoor P.O.,

Piravanthoor, Pin-689696.

Respondent



17

4. K. Vijayan, S/o. Kochika,
Gramin Dak Sevaks, Kunnicode,
Pathanamthitta Division, Pathanamthitta,
Residing at Pazhamthottil Veedu, Kunnicode P.O.,
Vilakudy Village, Pin-691508.

5. Thankamma A.T., D/o. V.M. Thankappan,
Gramin Dak Sevaks, Pathanamthitta Division,
Pathanamthitta, Residing at Parakkal Olikal House,
Nedumkunnam P.O., Nedumkunnam,
Karukechal, Pin-686542.

6. K. Ramachandran Pillai, Sfo. G. Karunakaran Pillai,
Gramin Dak Sevaks, Thadicadu,
Pathanamthitta Division, Pathanamthitta,
Residing at Devi Dersan Thevarthottam,
Thadicadu P.O., Anchal, Pin-691306.

7. R. Ravindra Bhakthan, Sfo. Ramachandra Bhakthan,
Gramin Dak Sevaks, Kattur, Pathanamthitta Division,
Pathanamthitta, Residing at Chakikattu House,
Cherkole P.O., Pin-689650.

8. Rajan Nair, sfo. K.P. Krishnan Nair,
Gramin Dak Sevaks, Manampuzha,
Pathanamthitta Division, Pathanamthitta,
Residing at Muduvarickal, Kadampanda South,
Adoor, Pin-691553.

9. Satheesh Kumar, Sfo. C.T. Kesavan,
Gramin Dak Sevaks, Kozhancherry College P.O.,
Pathanamthitta Division, Pathanamthitta,
Residing at Chandayil Hosue,
Kozhencherty East P.O., Pin-689641.

10. P.R. Sasi, S/o. P.K. Raghavan,
Gramin Dak Sevaks, Mampara,
Pathanamthitta Division, Pathanamthitta,
Residing at Edamurivil Veedu, Malayalapuzha,
Makkuzhi P.O., Pin-689664.

11. K.C. Balachandran Nair, S/0. Chandrasekharan Nair,
Gramin Dak Sevaks, Elappupara, Pathanamthitta Division,
Pathanamthitta.

12. Aji Kumar V.A., Sfo. Achuthan Piilai,
Gramin Dak Sevaks, Elanthoor, Pathanamthitta Division,
Pathanamthitta, residing at Thekkethil,
Elanthoor, Pin-686643.

13. K. Navab, S/o. P.A. Hameed Sahib,
Gramin Dak Sevaks, Uthimoodu, Pathanamthitta Division,
Pathanamthitta, Residing at Thadathil House,
Ranny P.O., Pin-686672.

14. Sujatha K., D/o. Krishnan Kutty, Gramin Dak
Sevaks, Edamulakal, Pathanamthitta Division,
Pathanamthitta, Residing at Ettivila Veedu,
Placheri P.O., Pin-691331. Petitioners.

(By Advocate Mr. M.R. Hariraj)
- Vs.

1. adhika Doraiswamy
Secretary
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Ministry of Posts
New Delhi - 110 001.
2. Smt.Sobha Koshy
* the Chief Post Master General
Kerala Circle, Trivandrum — 33

3. Sri.B Mohanan,
Superintendent of Post Offices,
Pathanamthitta P.O
Pin — 689 645

(By Advocate Mr. Sunil Jacob Jose, SCGSC)

17. CP(C) 119/09 in O.A 263/08

1. K Rajan
GDS MD
Speed Post Centre
Thiruvananthapuram GPO

2. P.Omanakuttan
GDSMD
Ayroor, Varkala

3. G Pradeep Kumar
GDS BPM, Ayroor
Varkala

4, P Asokan
GDS MP Ayroor
Varkaa ...

(By Advocate — Mr.Vishnu S Chempazhanthiyil)
: Y
Smt.Sobha Koshy

Chief Post Master General
Kerala Circle, Thiruvananthapuram - 33

(By advocate ~ Mr.Sunil Jacob Jose, SCGSC)

Respondents

Petitioners

.... Respondent




19

18. CP(C)23M0in O.A 152/08

1. OJJoy
S/0.C.J Joseph, GDS BPM
Chennaippara, Trichur District
residing at “Chamakalayil House”
Chennai Para P.O, Peachy, Trichur
District Pin — 680 653.

2.  K.Krishnankutty,
S/o | Unnikrishnan, GDS MP
Trichur Central P.O Trichur
residing at “Bapu Nivas”
Nettiserry P.O, Trichur -680 853.

3. JAntony
G.C Joseph, GDS BPM
Chottupara P.O
Trichur, residing at
Ganapathy Plackel House, P.O
Chottupara, Via M.G Kavu,
Trichur — 680 581

(By advocate — Mr.Shafik M.A)

1.  Mrs.Sobha Koshy
Chief Postmaster General
Department of Posts
Kerala Circle, Trivandrum

2. Mr.K.K Jayasankar
Senior Superintendent of Post Offices
Trichur Division, Trichur

3. M.Shanmugham
Superintent of Post Offices
Postal Stamp Depot
Trichur
yd\'t&:&te Mr.Sunil Jacob Jose, SCGSC)

Patitioners

Respondénts
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19. C.P.(C) 91/2009 in O.A. No. 421/2008

1. P.A.Bhaskaran, S/o. late Aryan,
Working as Gramin Dak Sevak Mail Deliverer,
Vavad, Residing at Pallikunnummei House,
P.O.Puthupady, Via Thamarasserry, Calicut.

2 Rajamma Raghavan, D/o. Sri.Raghavan,
Working as Gramin Dak Sevak Branch Postimaster,
Puthur P.O. Kotuvally-673 572,
Residing at ‘Karapattapoyil House,
Omasserry Post, Kotuvally, Calicut-673 572.

3. Vinod Justin.M.K., S/o. late Benchamin M.K.
Working as Gramin Dak Sevak Lefter Box Peon,
Calicut HPO, Residing at Marakkattu Poyil House,
Vellimadukunnu P.O., Calicut -673 012.

4. P.Arunkumar, S/o. late Raghavan Nair,
Working as Gramin Dak Sevak Mail Deliverer,
Kolathara P.O., Calicut, Residing at Paranattil House
{Gokulam) P.O.Kolathara, Calicut-673 655.

S. C.M.Issac, S/o. late Mathew,
Working as Gramin Dak Sevak Mail Carrier,
Nenmenikunnu, Caiicut, Residing at Cheerakathottathil
Nambikolly, Cheeral (Via)-673 595, Kozhikode.

6. Manoharan.K.V., S/o. late Chathunni,
Working as Gramin Dak Sevak Mail Packer,
Arakinar, Residing at Thodukapadom, Arakinar P.O.,
Calicut-673 028.

7. Viswanathan P.T., S/o. late Ramankutty,
Working as Gramin Dak Sevak Branch Postmaster,
Thachampoyil, Residing at Puthentheruvil House,
Thachampoyil P.O. Thamarassery (Via),
Calicut-673 573. Petitioners

(By Sri.O.V.Radhakrishnan, Senior Advocate with Advocates Smt.K.Radhamani
Amma, Sri.Antony Mukkath, Sri.K.V.Joy and Sri.K.Ramachandran)

V.

1. P.Ramakrishan, S/o not known to the petitioners,
Senior Superintendent of Post Offices,
Calicut Division, Calicut-673 003.

2. Hilda Abraham,
D/o not know to the petitioners,
Postmaster General,
Northern Region, Calicut. : Respondents

(By Advocate Mr Sunil Jose, SCGSC)
/ _ /

~
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20. C.P.(C) No.120/2.669in O.A No. 683/2008

K.H. Meera Sahib,

CcDS NP,
Vadasserykara P.O.,
Pathanamthitta District. - Petitioner

(By Advocate Vishnu S. Chempazhanthiyil)
V.
Smt Sobha Koshy, age (not known to the petitioner),
Chief Post Master General,
Kerala Circle,

Thiruvananthapuram-33. .. Respondent.

(By Advocate Mr. Sunif Jacob Jose, SCGSC)

21. M.A.No.781/2010 in O.A.698/2008

1. N. Ajith, GDSMP, Thangasserry,
Krishnakripa, Near MES, Thannikamukku,
Perinad P.O., Kollam-691 601.

2. J. Chandra Mohanan, GDSMD, Kizhakkanela,
Sannidhanam, Kizhakkanela P.O.,
Paripally-691 574, Koilam.

3. T.Unnikrishna Pillai, GDSBPM Kara, Vaishnavam,
Vadacodu, Kura P.O., Pin - 691 557, Kottarakkara.

4. S.S. Padmaraj, GDSMD Paripally, Gopika,
Kizhakkanela P.O., Paripally, Pin - 691 574, Kollam.

5. Jayan K.S., GDSMD, Mukhathala,
Melachuvilla, Eravipuram P.O., Kollam. ..... Applicants

(By Advocate — Mr. V.V. Suresh)
V.

1.  The Superintendent of Post Offices, Kollam Postal
Division, Kollam - 631 001.

2.  Union of India, Rep. by the Chief Postmaster General,
Olo. the CPMG, Kerala Circle,
Thiruvananthapuram-695 033. e Respondents

(By Advocate — Mr. Sunil Jacob Jose, SCGSC)

f This C.P.(C)s having been heard on 20.07.2011, the Tribunal on 29.07.2011
delivered the following:



ORDER

By Hon'ble Dr.K.B.S Rajan. Judicial Member -

The order(in a batch of as many as 37 O.As) of the Tribunal stated to
have not been complied was passed on 15" December, 2008 and the operative
portion thereof is as under:-

“64. In view of the above, all the O.As are allowed in the following
terms. It is declared that there is absolutely no need to seek the
clearance of the Screening Committee to fill up the vacant posts in
various Divisions which are to be filled up from out of G.D.S. and
Casual Labourers as per the provisions of the Recruitment Rules,
2002. Respondents are directed to take suitable action i this
regard, so that all the posts, majority of which appear to be already
manned by the G.D.S. themselves working as ‘mazdoors'/at extra
cost, are duly filed. in a few cases (e.g. OA 118/2008), the claim of
the applicants is that they should be considered against the
vacancies which arose at that time when they were within fifty years
of age. in such cases, if the applicants and similarly situated persons
were within the age limit as on the date of availability of vacancies,
notwithstanding the fact that they may by now be over aged, their
cases shouid also, if otherwise found fit, be considered subject, of
course, to their being sufficiently senior for absorption in Group D
post. If on the basis of their seniority, their names could not be
considered due to limited number of vacancies and seniors alone
could considered for appointment against available vacancies, the
respective individuals who could not be considered be informed
accordingly. Time calendared for compliance of this order is nine
months from the date of communication of this order.

65. No costs.”

2. The above order was challenged before the High Court in a number of writ
petitions. The Hon'ble High Court, in its judgment dated 23-12-2009 in WP No.
30674 of 2009(S) not only upheld the above decision, but also rendered certain
concrete findings after verifying the relevant records made available to the Court

by the respondents in the OA.

3 The following are the clear findings -
_{a) The abolition is thus only in respect of posts to be filled up by direct
recrutment.

(b) There is no basis for the contention that only the vacancies cleared by
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the screening committee can be filed up even in the matter of
promotion.  In view of the Division Bench decision in W.P. © No.
22818 of 2006, it is made clear that no clearance from the screening
committee is required for filling up vacancies.

{(c¢) Records also show that the Department requires their service and the
vacancies after the introduction of the Revised Group'D’' Recruitment
Rules 2002 still remain unfilled.

(d) There is no purpose in conducting a test and all the vacancies
remaining unfilled after the introduction of the rules in Sl. No. 1 of
Column No. 1, Group D post should go to the categories of

GDS/Casual Labours in the percentage of 75 and 25.

4. Time has been calendared for compliance of the directions given in the

judgment vide paragraph 7 of the Judgment.

5. Though the Contempt petition had been filed prior to the above judgment,
in view of the pendency of the writ petitions, no specific orders ware passed for a
substantial period on the Contempt Petition. The first direction for compliance
was given vide order dated 16-04-2010 which reads as under:-

“All these Contempt cases are coming today for further
consideration. When these matters came up previously before this
Tribunal, we have directed the respondents to implement the order
as early as possible, on issuing notices under Form-I of the
Contempt Rules. As an answer to the above show cause, today the
Department has filed an affidavit taking the stand that the
Department is ready to implement the orders passed by this
Tribunal. However, in paragraph 4 of the affidavit it is stated as
follows:-.......... :

‘4,  Itis submitted that the Hon'ble High Court in its Annexure

R-1 judgement has given specific directions to the Department

fixing the new time limit. As per the said judgement, the Hon'ble

"1. In case employees belonging to Sl No. under column
No. 1 (Chawiidar/ Watchman/ Safaiwala/ Scavenger/
Gardener/Mali/ Waterman/ Bbhisti/i Mazdoor/ Hamal/
Cleaner/ Rest House Attendant/ Batterymen/ Ayaha(lady
Atténdant)/ Mechanical Workmen/ By hand peon/ Lascars)
are not available in a division as qualified to appear in the
test for appointment to the Group D post of SI No. 1 of
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column No. 1 Peons/ Letter box peons/ packer porter/
runner/ Van peon/ orderly/ Gate men/ Attendant-cum-
khansama/ cleaner in Mail Motor Service/ Pump men), such
vacancies shall be filled up immediately in the 75%-25%. It
is made clear that being an appointment in the Division the
available candidates for test shall be determined only with
respect to the Division concemmed. However, while
considering.the appointment in the GDS category, it is open
to the Department to consider other eligible candidates in
neighbouring Division/Unit in case of non-availability of
candidates/members belonging in the Division...........

2. In case there is any employee available in serial No. 2
of column 1 (Chowkidar/ Watchman/ Saffaiwala/ Scavenger/
Gardener/ Mali/ Waterman/ Bisti/ Mazdoor/ Hamai/ Cleaner/
Rest House Attendant/ Batterymen/ Ayaha (Lady Attendant)/
Mechanical Workmen/ By hand peon/ Lascars) for
appointment to Si. No. 1 post Peons/ Letter box peons/
packer/ porter/ Runner/ Van peon/ orderly/ Gatemen/
Attendant-cum-khansama/ Cleaner in Mail Motor Service/
Pumpmen) in the year concemed, the department shall
conduct a test to decide the eligibility in respect of the
vacancies in each year. in order to avoid any confusion, it is
made clear that in the test for .the year 2002, the
participation shall be based on the eligibility and availability
and qualification of candidates as on the date of occurrence
of the vacancies of that year. Such process shall be
repeated in respect of each year depending upon the
availability of vacancies. This process shall be completed
within one month...............

3. But in case it is found that no candidate has become
eligible in the test for being appointed to Si. No. 1 of Column
No. 1 posts (Peon/ Letter box peons/ packer/ porter/
Runner/ Van peon/ orderly/ Gatemen/ Attendant-cum-
khansama/ cleaner in Mail Motor Service/ Pump men), such
vacancies in each year shall be filled up from among the
eligible GDS Casual Labourers available for appointment in
that particular year. This process shall be completed within
another two weeks............

4, in case, in the above process vacancies arise in Sl
No. 2 under column No. 1 (Chowkidar/ Watchman/
Saffaiwala/ Scavenger/ Gardener/ Mali/ Waterman/ Bisti/
Mazdoor/ Hamal/ Clearner/ Rest House Attendant/ Ayaha
(lady Attendant)/ Mechanical Workmen/ By hand peon/
Lascars) those vacancies shall be filled in accordance with
the recruitment rules as per the method prescribed in serial
No. 2 under column No. 11. The above process shall be
completed with another four weeks, except in the case of
Employment Exchange candidates. In the case of
Employment Exchange hands, steps shall be taken to get
the list from the Employment Exchange, without
delay...............

at;ove, it is clear that the Hon'ble Cout considering the
issions made by the department has given specific directions
be carried out in implementation of the said judgment with
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specific time frame. The certified copy of the said judgment was
received by the petiticners only on 21.01.2010.".............

2. With the above prayer, we have heard the counsel appearing
for the parties and we have also considered the directions issued by
this Tribunal. After considering the arguments of the counsel
appearing for the parties, we are of the view that the Department
has to verify and identify the Gramin Dak Sevaks who are eligble
for promotion on the basis of their seniority even though they have
not approached this Tribunal and the applicants who have got
favourable orders from this Tribunal and who are entiled for
promotion as per the orders passed by this Tribunal and aiso the
applicants who have already filed another similar Original
Applications and got orders in favour of them. In this context we are
told that with regard to the vacancy position from 2002 onwards the
Directorate has already received the reports from each Division as
they have submitted before the Hon'ble High Court of Kerala. If so,
the only question remains is that to find out the vacancy position
and consider each of the applicant on the basis of their respective
seniority position. For this purpose we foel that little more time can
also be granted to the respondents to comply the order in full.
Hence, we direct the respondents to comply the order of this
Tribunal and report compliance by producing the orders to that
effect before this Tribunal on the next date..........

3. It is also made clear that for the doubt entertained in the
affidavit regarding the position of the posts arisen after 2008 has to
be redesignated as Multi Skilled Employees will not arise in filling up
of the vacancies in compliance of the order passed by this Tribunal.
If any other vacancy exists otherwise or coming after 2008, it can
also be considered for filling up by the vacancies left out by the
Department...........

4, in the above line, we feel that for compliance of the orders
and filling up the vacancies arisen from 2002 to 2008 can be done
within one month from today and if other vacancies are left out the
same can be filled up within two months and if so, the time granted
for full compliance of the order is fixed as 3.6.2010..........

5. Post on 4.6.2010...............

6. A copy of this order be given to the counsel for the parties.”

6. As there was not much of progress, the respondehts were granted time,
vide order dated 04-06-2010 which reads as under:- ‘

“Even though this Court directed by an order dated 16.4.2010
the respondents to implement the orders passed by this Tribunal fully
and file report of compliance before this Tribunal, an affidavit has
-been filed on 2nd June, 2010 by which the respondents have taken a
stand that they could complete the procedure and final order will be
i ofmpliance of the orders passed by this Tribunal within

We have heard the counsel appearing for the applicants as
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well as the counse! appearing for the respondents and we have aiso
perused the reasons stated in the present affidavit: We are not
satisfied by the lethargy now shown by the department even ater
passing of the order dated 16.4.2010. However, on considering the
reasons now contained in the present affidavit though we with much
reiuctancy allowing the respondents to complete the procedure and
final orders shall be passed implementing the orders of this Tribunal
within six weeks from today. it is also made clear that if the orders are
not implemented fully as directed by this Tribunal the respondents
shall face consequences by way of cost or action under the Contempt
of Courts Act.

We further order that it is appropriate for this Tribunal to have
the progress of the action. being taken in the matter by the
department. Therefore, for a formal assessment of the
implementation or the steps taken by the department we are posting
these matters for further verification on 5.7.2010.

A copy of this order be given to the counsel for the parties.”

7. Certain directions for furnishing of information as called for has been
given in our order dated 19-07-2010 and the same reads as under:

“We have heard the counsel for the parties in all these C.P(C)
s and also Mr.Sunil Jacob Jose, SCGSC. Out of the discussions we
had today, to implement various orders passed by this Tribunai in
these OAs, there are some .implications, which have far reaching
effect of the orders. Firstly, we order to comply the order passed by
this Tribunal, four separate things have to be ascertained and to be
fuffilled.

(» Department has to ascertain the vacancies with its
break ups year-wise.

(i)  Department has to find out the seniority list of the GDS
entitled for promotion to Group 'D’ on the basis of seniority.

(i) Department has to find out the candidates who are
entitled for promotion, are within the age of S0 years or anybody
having more than 50 years of age when the vacancy position and the
seniority position are taken together for consideration of their
promotion. (As per judgment of the Hon'ble High Court in W.P(C)
No.33155/09 ) ,

(iv) Department to find out the vacancies from 2002-2009
year wise in each Division.

These information have to be collectad from each Division and
DPC shall also be held with above details for compliance of the order
before 20.08.2010.

it is aiso to be noted by the Department that no need to have
j\(zﬂd{eamﬁce for filling up of these vacancies from the Screening
C ittee. ’
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List for further.consideration on 20.08.2010. Copy by hand. *

8. It was later on considered taking into account the prevailing vacancies as
well and certain options were barQed out in this regardvand direction issued for
complying “with the orders passed by this Tribunal by adjusting or by appointing
all the applicants who have got the judgment from this Tribunal based oh their
seniority position in the division and eligibility.” Order dated 27-10-2010 in this
regard in full reads as under:-

“‘Heard the leamed counsel for the parties.

Departmental representatives Mr. A.R. Reghunathan,
Assistant Director of Postal Services (Legal Cell), O/o. CPNG,
Trivandrum and Mr. Ajith Kurian, Assistant Superintendent (Legal
Cell), Ofo. CPMG, Trivandrum are also present in the Court and
were heard. :

As per the order dated 19.7.2010, we have suggested the
method which the Department has to follow in order to comply with
the different orders passed in different Original Applications by
appointing the applicants in respective divisions. In pursuance to that
order, affidavits have been filed stating the vacancy position already
existed. Further it is seen from the affidavit that 286 and odd
vacancies of Group-D have been abolished and some of the existed
vacancies were not filled up due to non-clearance by the screening
committee. Now after taking into account the abolition of posts and
the question of granting permission or clearance from the screening
committee, it is brought to our notice that there are only 48
vacancies up to 2008 and 97 vacancies existed for the year 2008. it
means a total of 145 vacancies are still available to be filled up.

With regard to the first question of abolition of the posts, as
per the finding entered by the Hon'ble High Court of Kerala in Writ
Petition No. 28574 of 2009 and connected Writ Petitions, it is
categorically held that there shall not be any question of abolition of
posts to be filled up for the promotion quota as the abolition question
comes only to the direct recruitment quota. Further the Hon'ble High
Court has held that there is no question of any clearance by the
screening committee to fill up the vacancies. It is also found by the
Hon'ble High Court that there is no records to show that these posts
were abolished on the basis of any order given by the competent
authority and even if any abolition has been now ordered, it is only
applicable to the direct recruitment quota.

With the above finding entered by the Hon'ble High Court of
Kerala, the vacancy position existed from 2000 to 2009 are 431
vacapeiés including 286 vacancies ailleged to have been abolished.

e Department wants to comply with the order passed by this
Tribunal the Department shall take either to revive all the vacancies
abolished without permission of law or without an order passed by
the competent authority with regard to the promotion quota. Further
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it is also held that if they are not in a position to fill up the vacancies
already existed they should adjust the vacancles now arisen during
the year 2009 i.e. 97 vacancies.

With regard to these two option it is left to the Department to
take a decision on the matter and to comply with the orders passed
by this Tribunal by adjusting or by appointing ail the applicants who
have got judgments from this Tribunal based on their seniority
position in the division and eligibility. The entire action shall be
completed within a period of 30 days from the date of receipt of a
copy of this order and the respondents shall report compliance on
the next date.

Post all these matters for further consideration on 30.11.2010.
It is made clear that as far as the adjustment of the vacancies of
2009 is concerned, inpsite of the recommendation of the Sixth CPC,
we have found that the recruitment rules in this respect is yet to be
amended. Hence, there is no bar for adjusting the vacancies, as we
have suggested earlier. Ordered accordingly.

A copy of this order be handed over to the counsel for the
parties.”

9. When the non compliance was staring at the very face of the respondents,
an unsuccessful attempt was taken to question the jurisdiction of the Tribunal in
dealing with the Contempt matter as once the High Court had passed its
judgment, the order of the Tribunal inerged with the judgment of the High Court.
Thi.s object‘ion was dealt with in extenso in the order dated 24.2.2011 and the
same negatived and the fact that the contempt matter has to be proceeded had
been duly recorded. In this regard, the following portion of the order dated 24-
02-2011 is relevant:-

“45. An affidavit has been filed by the respondents in the matter,
wherein they have produced Annexures R-5 & R-6 and it is stated
that the respondents have already initiated -action to implement the
directions in the order dated 27.10.2010 though the respondents
were informed by the Postal Directorate that the revised recruitment
rules for muiti tasking staff have been notified based on which they
had issued directions to all the circle heads in the country to fill up all
the vacant Group-D posts by following the revised recruitment rules.
A copy of the letter dated 27.10.2011 is produced as Annexure R-5.
According to them on a detailed examination of the revised
recruitment rules, it is seen that the application of these new
recruitment rules to fill up the 97 posts for the year 2009 will actually
be more beneficial to the applicants than the old Group-D recruitment
rule parently, the applicants are insisting on following the old
€ruitment rules on the assumption that the new recruitment rules
are likely to be less beneficial to the applicants and if the new rules
are applied, it will further deprive the chances of the applicants for
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getting appointment as Group-D. It is contended that the actual
position is otherwise. According to them as per the new rules there is
a chance to compete in the 25% competitive examination category
where they can qualify in the examination and become eligible for
appointment. Such a facility did not exist in the old recruitment rules.
Further there is also a provision for appointment of casual labouers
under 25% category in the new rules also and unlike in the old rules.
Annexure R-8 is produced to show that the exercise was undertaken
to compile data from all the divisions to show how things would be in
both scenarios i.e. if the vacancies are filled up by following the new
rules and also by the old rules. According to them 12 of the
applicants are likely to get appointment under the old rules, in the
process of filing up the 87 vacancies of 2009. On the other hand 13
applicants will be appointed once the mulki skilled rules are applied
and the remaining applicants can compete in the 25% examination
category and if they are successful there is a chance for gefting
appointment. It is in these circumstances the respondents submitted
that there is no violation willfully or deliberately and they seek
permission of this Tribunal to proceed to make appointment under
the new rules.

16. The applicants in the other hand seriously opposed the prayer.
According to them the question that was considered by this Tribunal
and later by the Hon'ble High Court was as to the necessity of getting
any sanction by the screening committee for appointment to the post
of Group-D in the 50% quota for Extra Departmental Agents like the
applicants and aiso 25% quota earmarked for casual labourers. The
stand taken by the respondents was that since no sanction was
obtained by the screening committee those posts were abolished
which was not accepted by the Tribunal since it was found that there
is no need to get any sanction as it was a promotional exercise and
not an exercise to make appointment by direct recruitment. This view
of the Tribunal is upheld by the Hon’ble High Court. it is contended
that, all that is required to be done is to fill up the vacancies in
accerdance with the old rules and make appointment according to
seniority to the respective earmarked quota from the Extra
Departmental Agents as also from the Casual Labourers. &t is also
contanded that since these vacancies arose as early as on 2002
onwards the new rules which has come into force evidently much
after the order passed by this Tribunal and affirmed by the Hon’ble
High Court has no application. It is submitted that the new rules has
no retrospective effect and it is only prospective. :

17.  Itis not the case of the respondents that in the light of the new
rules appointments could be made only based on the new rules
either because the old rules has been annuled or modified or
repealed by the promulgation of the new rules with retrospective
effect either expressly or impliedly. The question of granting any
permission to make appointment does not arise because this Court is
not sitting in the advisory jurisdiction. The question is as to whether
they have complied with the order passed by this Tribunal as
affrmed by the Hon'bie High Court. Admittedly they have not
completed the process of selection yet. In such circumstances the
present affidavit filed seeking permission to adopt the new rules is
not intainable as no such issue arise for consideration in the

esent contempt petition. Accordingly, the permission sought for is

" declined.
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18.  Since the respondents have not filled up the vacancies as
directed, we are constrained to proceed with the contempt petition.

18.  As this matter is taken as the leading case, for framing
charges and appearance of the parties, post this matter on 22~
March, 2011.”

On 22-03-2011 the following order came to be passed:-

“This contempt petition has been pending since Oct 2009. The
allegation of the applicants in O.A 221/08 and connected cases is that
the respondents have not fully impiemented the order of this Tribunal
dated 15.12.2010. The operative portion of the order is as under.

“ 62. In view of the above, all the O.As are allowed in the
following terms. It is declared that there is absolutely no
need to seek the clearance of the Screening Committee to fill
up the vacant posts in various Divisions which are to be filled
up from out of G.D.S. and Casual Labourers as per the
provisions of the Recruitment Rules, 2002. Respondents are
directed to take suitable action in this regard, so that all the
posts, majority of which appear to be already manned by the
G.D.S. themselves working as 'mazdoors’/at extra cost, are
duly filled. In a few cases (e.g. OA 118/2008), the claim of
the applicants is that they should be considered against the
vacancies which arose at that time when they were within fifty
years of age. In such cases, if the applicants and similarly
situated persons were within the age limit as on the date of
availability of vacancies, notwithstanding the fact that they
may by now be over aged, their cases should also, if
otherwise found fit, be considered subject, of course, to their
being sufficientiy senior for absorption in Group D post. if on
the basis of their seniority, their names could not be
considered due to limited number of vacancies and seniors
alone couid considered for appointment against availabie
vacancies, the respective individuals who could not be
considered be informed accordingly. Time calendared for
compliance of this order is nine months from the date of
communication of this order.

No doubt, the respondents are bound to implement that order in
its letter and spirit. Therefore, they are required to file a clear affidavit
indicating the manner in which the aforesaid order has been
implemented so that every one in this department who are waiting for
the consequential appointment is clear about it. The respondents have,
therefore, to indicate the number of vacancies available seperately in
each Division under the Kerala Circle. They also have to indicate as to
why all those vacancies have not been filled up in accordance with the
directions of this Tribunal, if are any reasons to do so.

The respondents counsel, Shri Sunil Jacob Jose, SCGSC has
filed certain affidavits indicating some action taken in the matter and
according to him the order has been substantially complied with and he

has requested that this C.P(C) be closed.
/u::mver, the applicants in C.P(C) No. 95/09 has invited our
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attention to certain information he obtained under the RTI Act with
regard to the RMS TV Division as a test case. It reads as under:-

(1) Number of vacancies in Group D cadre existed in each

year from 2002-2008.
Period No. of

vacancy

2002 6

2003 12

2004 6

2005 - 10

2006 7

2007 12

2008 | 16

2009 9

(2) Number of posts filled against the above vacancies in
each year from 2002-2009.
Period No. of

vacanoy

2002 NIL

2003 2

2004 4

2008 3

2006 [NIL

2007 1

2008 {NIL

2009 |NIL

From the aforesaid information, it is seen that there are
altogether 78 vacancies in that Division for the period from 2002 to
2009. Out of the said 78 vacancies, 10 were aiready filled up as on
20.01.2010. Later on, 23 more posts have been filled up by an order
dated 19.07.2010. The balance to be filled up was 45. From the said
45 vacancies also as we have seen from the Annexure R-7 indicating
the details of the Group D vacancies of 2009 filled up by the.
respondents, 8 more vacancies have been filled up. Thus the balance
number of vacancies to be filled up in that Division is 39. The
respondents shall indicate the reasons as to why those 39 vacancies
have not been filled up so far.
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Simiarly the respondents shall also submit the details
regarding the group D vacancies in each year from 2002-09
seperately in other Divisions and the number of vacancies have been
filled up so far. The specific reasons for keeping unfilled vacancies, if
any, shall also be indicated. ,

The leamed counsel for the respondents Shri Sunil Jacob
Jose, SCGSC has undertake to make available the aforesaid
information to us within 6 weeks from today.

Personal appearance of the Officer concerned is dispensed
with until further orders. List after vacation on 23.05.2011.”

11.  In their afﬁdavit' dated 25-04-2011, which was filed on 18-05-2011, the

respondents have given various statistics as to the number of Group D posts

abolished from 2002-2005 and had in para 6 and 7 thereof have stated as

under:-

- “8.  This Hon'ble Tribunal may be pleased to see that the
above position furnished above pertaining to RMS TV Division and
also to the Circle as a whole, was accepted and upheld by this
Hon'ble Tribunal on 27.10.10 when, after hearing the respondents
personally, the Tribunal had given an option to the respondents
either to revive the 286 posts which stood abolished for the period
from 2002 to 2005 or to fill up the 87 posts which had arisen in the
year 2008. As this Hon'ble Tribunal may realize, any attempt to
revive the abolished posts would pose serious problems to the

_ department and the services it offers to the public, Admittedly, since

2002, this department, like all other Central Government
Departments, has been right sizing its man power in the Group C
and Group D cadres. As part of this exercise, certain vacancies were
asked to be filled up and certain others abolished. For the period
from 2002 to 2005, specific orders were received (Annexure R-10 to
R-13) identifying the number of posts to be filed in the Group D
cadre as well as in the case of PA and postman cadre and the
permitted posts were filled up in all these cadres. Where permission
was not received for filling up, the posts were treated as abolished
and no substitutes were arranged. In places where the posts of
Pas/SAs, Postman and Mail Guard were abolished as per
Government policy, the work has been managed through the
induction of technology, by revising business processes, rationalizing
existing methods of operations, re-distribution of responsibilities and
also by providing additional manpower support through periodical
reviews by re-deployment of existing manpower or creating GDS
posts to suppiement the postman cadre. in the case of Group D
posts, where also work requirements had undergone some changes
due to technology inductioOn and revised modes of operation, the
posts abolished were not necessarily the ones which fell vacant, but
those wher the work load was not at all, or not fully, justified. In
ca where some justification was experienced, the department
onducted establishment reviews to assess the workioad in the
Group D cadre and provide additional support by creating new GDS
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posts. It is submitted that penodtcal establishment reviews are
normally conducted once: in three'years-in all departmental Sos but
where there is need for assessmg a sudden increase in workioad
due to unusual factors, there is provision to do so without adhering
to the periodicity. On the basis of the establishment reviews
conducted in this manner, 92 GDS posts have been created based
on justified workioads, against the 2868 Group D posts abolished. All
these posts were filled up thereafter and the GDS thus appointed are
now working against the said 92 posts. Therefore, any decision to
revive these Group D posts which were abolished between 2002 and
2005, would involve the issue of what is to be done with the 92 GDS
posts that were subsequently created to man the justified workdoad
and the incumbents who have been appointed against these posts
following all due procedures.

7. It is further submitted that the revival of these posts also
involves certain administrative problems which needs to be
addressed. In the first place, based on the establishment reviews, as
mentioned above, there is no justification for the posts based on the
prescribed parameters for assessing workdoad. Further, since these
posts have not been operated for years together, administrative
procedures require that these posts be got formally ‘revived' with the
approval of the competent authority, viz; the Ministry of Finance.
This has been clearly spelt out in the directions received from the
Directorate. Any proposal to revive a post requires matching savings
to be offered. As all the vacant Group D posts have been ordered to
be filled up by this Tribunali, the department cannot offer the required
matching savings from the Group D cadre. Hence, to revive these
286 Group D posts, which are no longer justified as per the
subsequent establishment review and the creation of the 92 GDS
posts, matching savings will have to be offered primarily from the
Postal Assistant/Sorting Assistant cadre, because abolishing or
surrendering any post of postman to revive a Group D post couid
create considerable difficulties in managing the delivery work. As
this Tribunal would realize, the delivery area of each post office is
fast expanding due to the high paced urbanization and the
department is already finding it difficult to manage the work with the
existing staff. Any further depletion in postman cadre will jeopardize
the smooth functioning of the department. It would aiso be difficult
for the Circle to surrender more PA/SA posts out of the already
depleted cadres. The respondents are already facing difficulty in
managing the 1502 post offices in the Circle, 27% (409 Pos) of
which are single handed, especially when, even majority of the two-
handed and three-handed post offices are currently functioning as
singie handed offices. With the introduction of welfare schemes flike
Child Care Leave etc, the department is now facing acute shortage
of staff in many of its offices to extend such benefits to the staff
without hampering customer service and any further reduction in the
sanctioned strength of the Postal Assistant/Sorting Assistant cadre
would prove very detrimental to the quality of services offered by the
department. ' it was taking into account all these entire practical and
administrative difficuities that the respondents took a decision to fill
up the 97 vacancies which arose in the year 2009 exercising the
option given to the department by this Hon'ble Tribunal by its interim
order dated 27.10.10. In compliance with the said order, the
respondents had initiated action to fill up the vacancies of 2009 by
/folMQ the old Group D Recruitment Rules and the process of
filling up the 97 Group D vacancies which had arisen in 2009 has
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been completed. In all a total of 377 posts out of the available 424

posts have been filled-up by the respondents and the eligible officials
are now in position in these posts.”

12, The senior Central Government Standing Counsel has reiterated the fact
that this Tribunal has given two options as could be seen vide order dated 27-
10-2010 and the latter of the same which is more practicable and pragmatic has

been followed and thus, there is no disobedience, much less wilful

disobedjen‘ce.

13.  Counsel for the applicants on the other hand has submitted that an
option which does not meet with the earlier direction given by the Tribunal and
upheld by the High Court could not be the intention of the Tribunal at all, nor

could such a modification is permissible under law.

14.  Arguments were heard and documents perused. Certain salient features

relating to Contempt Proceedings are apt to be referred to here and the same

are as under:-

(a) Right or wrong the order has to be obeyed. - Director of Education vs
Ved Prakash Joshi (2005) 6 SCC 98. .

(b) Flouting én order of the court would render the party liable for contempt.
(ibid)

(c) It cannot traverse beyond the order. It cannot test correctness or
otherwise of the order or give additional directions or delete any
direction. That would be exercising review jurisdiction while dealing with
an application for initiation of contempt proceedings. The same would
be impermissible and indefensible. (ibid) (Aiso K.G. Derasari v. Union
of India and  Bihar Finance Service House Construction Cooperative
Society Limited v. Gautam Goswami, (2008) 5 SCC 339 J)

"

(d) casual or accidental or unintentional acts of disobedience under the
circumstances which negate any suggestion of contumacy, would
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amount to a contempt in theory only and does not render the
contemnor liable to punishment (Dinesh Kumar Gupta vs United India
Insurance Company (2010) 12 SCC 770)

(e) Once an order has attained finalty, even if difficulties exist in
implementation, the order has necessarily to be carried out in letter and
spirit. - State of Rajasthan vs Mohan Singh (1995) Supp (2) SCC 153
at para 2. (Also see K.A. Ansari vs Indian Airlines Limited (2009) 2
SCC 164, wherein the Appx Court in an unambiguods term held,
Difficulty in implementation of an order passed by the court, howsoever
grave its effect may be, is no answer for its non-implementation. )

15. In the instant case, the act on the part of the respondents cannot be said
to be §uch that there has been a deliberate disobedience. At least so farl The
latitude given vide order dated 27-10-2010 cannot in fact change the original
colour of the order of this Tribunal a§ upheld by the High Court. As stated in Ved

Prakash Joshi (supra) Right or Wrong the order has to be complied with.

16.  Once the Apex court has held that there cannot be any variation in the
order to be complied with, the option made available to the respondents vide
order dated 27-10-2010 has to be harmoniously construed with the spirit of the
original order. Even in that order dated 27-10-2010, the mandate is that all the
applicants shall be accommodated. Thus, when harmoniously ‘read, all that the
said order meant was only that attempt should be made to locate vacancies and
if vacancies are not available, then other vacancies should be diverted. That far

and no further.

17. Now, certain basic facts in the act of the respondents should be

addressed here. First, they have been harping upon the fact of a number of

| posts havi Been abolished. True, these posts would have been abolished at
/\he{teri:ioint of time. But it was at a juncture when the posts to be filled up
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by the GDS or Casual Labourers were treated as Diract Promotion-and provision
for abolition of posts is available for direct recruitment vacancies only and not for
any other cétegory of vacancy. However, the High Court itself has declared that
there is no question of aboiition of posts in respect of vacancies tenable by the
applicants. This declaration after perusing the documents produced by the
Respondents leads to a situation that the posts were not abolished. For such a
declaration takes retrospective effect. For, when the Court clarifies a legal
position, the same applies not only for the future but also has the retrospective
_effect. In this regard the decision of the Apex Court in the case of Rajasthan
State Transport Corporation vs Bal Mukund Bairwa (2), (2009) 4 SCC 299 is

relevant. In that decision, the Apex Court has observed -

“ 52 As has been pointed by Justice Cardozo, in his famous -
compilation of lactures The Nature of the Judicial Process,
that in the vast majority of cases, a judgment would be

" retrospective. It is only where the hardship is too great that
retrospective operation is withheld. A declaration of faw when
made shall ordinarily apply to the facts of the case involved.”

18. Thus, at this juncture, there is no meaning in harping upon the same
éoint of the post having been abolished. The said abolition even if made by a
positive act, becomes noh—est and in fact there must be automatic resurrection of
the abolished posts. This is the legal position in so far as the availability of post
is concemed. As a matter of fact at one point of time referring to certain other
documents filed in a different O.A the SCGSC has given the information that the
department made earnest attempt in getting the posts which were earlier
abolished, revived and as many as 424 posts in various divisions pertains to
Group D posts in Kerala Circle from 2002-2009 and these were brought back to

existence. And on the basis of seniority all the GDS and on Division basis these

posts are also being filled up.

19.  Thus respondents are not reluctant at all in fully complying with the order
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of this Tribunal. Now that the vacancies do exist, and eligiple personé available
for being accommodated, their promotion could comfortably be executed subject
to other provisions of law relating to age as well as seniority position. These
promotions would then be with retrospective effect but on notional basis so that
those who are promoted would have the benefit of that many years of service for
the purpose of pension. Pay could however be actual (after catering for annual
increment as per the rules from the date of initial notional promotion) from the

date the individuals function the promotional post.

20. ltis possible that some of the GDS employees who are in their late fifties
may not be prefgr even promotion if they are not entitled to any pensionary
benefits due to not fulfilling the requisite years of service on regular basis. They
could, as GDS continue upto 65 years, while their age of superannuation would
be 60 in case of their appointment in Group D post. Thus, options could be
called for from such of the individuals who are to be accommodated against the

vacant posts.

21. In viéw -of the above, taking judicious note of the fact that so far no
contumacious act has been cbmmitted, we are inclined to close these Contempt
Petitions, but with the firm direction that in so far as implementation of the earlier
order dated 15-12-2008 which stands upheld by the m éourt as early as in
2009, action should be t.aken to fill up all the vacancies meant for GDS and
Casual labourers. The 424 posts referred to by the respondents shall all be filled
up. There shall be a time bound plan iﬁ this regard and progress thereof shall be
monitored by the Chief Post Master General. Adequate budgetary provisions
should therefore be made to cater for the salary and other benefits to the
incumbents. The entire action of consideration of the cases of applicants and
similarly situated persons in Kerala Circle should be completed within a period of

six months.- This part of the order is passed invoking the provisions of order 24
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of the CAT Procedure Rules, 1987, for proper implementation of the order of

the Tribunal. No cost.

(Dated this the 29th day of July, 2011)

S

_ ¥ (Dr.K.B.S Rajan)
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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